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LOK SABHA

Tuesday, 21st December, 1954

The Lok Sabha met at eleven of the 

Clock.

[Mr.  Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS

Foreignbrs Order, 19., 8

•1424. Sardar Hukam Singrh; Will 
the Minister of  Home Affairs  be 
pleased to state:

(a) whether any foreign nationals 

were granted exemptions from taking 
out residential permits under  the 
Foreigners Order 1948, so far during 
1954; and

(b) if so, the number of such cases 
and the names of the  countries  to 
which these nationals belong?

The  Deputy  Minister  of  Home 
Affairs (Shri Datar): (a) and (b). No 

exemptions as such have been granted. 
But foreign diplomatic and Consular 
officers and their wives and children, 

who hold diplomatic passports and 
whose stay in India is on ‘Govt, duty’, 
are, in accordance with international 
practice, not required to obtain resi­
dential permits.  The requirement of 
residential permits is also dispensed 
with in the case of very high foreign 
dignitaries, specially invited to India, 
Since such persons are exempt from 
all rp'iulations, it is not possible to 
furnish any statistics about them.

sardar Hukam Singh:  May I know
whether there are any set rules defin­

ing the dignitaries or personalities that

584 LSD
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are given exemptions in such cases, or, 
is it left purely to the discretion of 

the authority presiding in each case?

Shri Datar: In the first place, there 
are certain international conventions, 

and in the second  place, we have 
issued certain executive instructions 
to the various S'ate Governments in 
this respect to deal with all ê as­
pects that the hon. Membej ms ir 
view.

Sardar Hukam Singh:  May I know 

whether in the  case of Pakistanis 
desiring to return to India who ex­
pressed a desire to stay indefini.ely, 

they were given long-term visas which 
were subsequently converted into resi­
dential permits?

Shri Datar: I may point out to the 
hon. Member that  there is another 
question directly  dealing with this 
very point.
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Conference of Professors

*1426. Shri Krishnacharya  Joshi;
Will the Minister of Education  be 
pleased to state:

(a) whether  two  conferences  of 
professors of History and Economics 
were held in the month of  March 
1954; and

(b) if so, what were the main  de­
cisions arrived at?

The Parliamenitary Secretary to the 
Minister of  Education (Dr. M. M. 
Das): (a) Yes, Sir.

(b) The proceedings of the Conl'er- 
ence.s will be placed before the Central 
Advisory Board of Education at its 
next annual session and Government 
await the Board’s  consideration of 
them.

Sbri Krishnacharya Joshi:  May I

know what is the main object of hold­
ing these conferences?

Dr. M. M. Das: These two confer­
ences were held for evolving unifor­
mity of syllabus in these two subjects 
at different  levels of education all 
over the country.

Shri Krishnacharya Joshi:  May I
know how many professors attended 
these conferences?

Dr. M. M. Das: The number of pro­
fessors attending the History Confer­
ence  was 25—one from each  Uni­
versity.  The  number of professor*
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attending the  Economics  Conference 

was 19.

Shri Krishnacharyst Joshi: What is 
the expenditure  incurred on these 

conferences?

Dr. M. M. Das: These professors got 
their usual D.A. and T.A.

Geophysical Survey of the Punjab

*1427. Shri D. C. Sharma:  Will the 
Minister ot  Natural  Resources  and 

Scientific Kesearch  be pleased  to
state:

(a) whether it is a fact that  the 
Punjab Government have  requested 
the Government of India for a proper
geophysical survey of that State; and

(b) if so, what action has been taken 
by Government in that regard?

The Minister in the  Ministry of 
Natural Hesources and Scientific Re­
search (Shri K. D. Muiavi>a): (a) and
(b). No. Sir.

Shri D. C. Sharma: May I know if 

geophysical suWeys are being under­
taken by the Go/ernment of India on 
their own, and if so, whether geo­

physical survey in Punjab was taken 
up?

Shri K. D, Maiaviya: We have now 
proposed  to  carry  out  geophysical 
survey in the Jwalamukhi area in the 
Hoshiarpur district  as soon as the 
proposea scheme, which is being con­
sidered, has been decided upon by the 
Government.

Shri D. C. Sharma: Is it not a fact 
that there was a newspaper report 
saying that the Jwalamukhi area in 
the Hoshiarpur district is very rich 
in petroleum, richer perhaps than it 
was thought to be, and whether this 

fact has been taken into account in 
the proposed survey?

Shri K. D. Maiaviya: It is very diffi­
cult to say just now anything about 
the richness of nnines, oils. etc. in this 
area, but the natural rock formations 
ol the area go to show 'hat there may 
be possibilities of finding oil in those

stretches of land. It can be taken up 

only after the survey in the Jwala­
mukhi area is completed, and it all 

requires some time.

Shri  P.  C.  Bose:  May  I  know

whether Government have got any 
definite evidence about the existence 
of minerals in that area?

Shri K. D. Maiaviya: 1 thought that 
the hon. Member  wanted to know 

something about the oil. There is no 
definite evidence about the existence 

ot oil anywhere.

Shri D. C. Siiarma:  What is the

stafif that has been employed for the 
geophysical survey of India and how 
long it will take to complete the whole 
survey?

Shri K. D. Maiaviya:  We have a

nucleus stafl  under the Geological
Survey, needed  for the  geophysical 
investigations,  and under the new
scheme, we are expanding the staff 

and providing for the training of men 

in both wings of G.S.I.

Second Five Year Plan

*1428.  Shri  Nageshwar  Prasad
Sinha: Will the Minister of Finance 
be pleased to state what major changes 
are likely to be made, or have already 
been made, in the Second Five Year 
Plan as regards the financial and the 
developmental targets, on account of 
the extension of the Colombo  Plan 
after 1957, or of its becoming a per­
manent plan as contemplated?

The Farliamenitary Secretary to the 
Minister  of  Finance  (Shri  B.  R. 
Bhagat): Attention is invited to the 
reply given on 1st December, 1954 to 
Starred Question No. 620.  As stated 
therein, the broad  outlines of thii 
Second Five Year Plan have not yet 
been finalised; the question of making 
changes in the Second Five Year Plan 
on account of the  extension of the 
Colombo Plan does not therefore arise.

Shri Nageshwar Prasad Sinha: It is
said that the report has not yet been 
finalised.  May I know whether the 
factors responsible so far for short­

falls in expenditure both at the Centre
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and in  the States as well  as the 

administrative sloth  and procedural 

delays are also being considered?

Shri B. R. Bhagat: Obviously, those 

factors are among the things that are 
actively being considered.

Shri Nageshwar Prasad Sinha: May

I know whether it is true that we 
will have to go in for more external 

assistance and increased deficit financ­
ing in respect of the Second Plan?

Shri B. R. Bhagat: All these things 
are being examirie.1.

Shri N. B. Chowdhury: In view of 
the fact thal the Indian Plar is con­

nected, in some way, with the Colombo 
Plan, may I know whether the Gov­
ernment will  consult the Colombo 

Plan countries while  finalising the 
Second Five Year Plan?

Shri B. R. Bharat: No, Sir.

Shri S. N. Das: May I know whether 

any time-limit has been set for the 
receipt of suggestions and recommen­
dations bv the various Ministries and 
deoartments of the Central Govern­
ment as well as  from the various 
State Governments with regard to the 
Second Five Year Plan?

Shri B. R. Bhagat:  No time-limit

has been set, bu: it is given a very 
top priority.

Kandla Corruption Case

*1429. Shri Dabhi: Will the Minister 
of Home Affairs be pleased to refer 
to the reply given to starred question 
No. 1107 on the 20th September, 1954 
and to state:

(a) whether the investigation  re­
garding alleged false  measurements 
of earth works in connection with the 
Kandla-Deesa Railway connection has 
since been completed; and

(b) if so, the result thereof?

The  Deputy  Minister  of  Home 
Affairs (Shri Daitar): (a) The investi­
gation is not yet quite complete; it is 
expected to be finalised soon.

(b) Does not arise.

Shri Dabhi: May 1 know whether it 

is a fact that there was some attempt 

on the part of some officials concerned 
to make evidence disappear?

Mr. Speaker: Order, order. It is not 

a proper question to be asked.  The 
matter is under investigation.

Shri Dabhi: Can I not ask this ques­

tion?

Mr. Speaker: He cannot ask ques­

tions making allegations inferential! y.

Shri Dabhi: It is not in respect of 

any particular individual.

Mr. Speaker: It may be, but stiil, it 
is allegation, inferentially. Has he got 
any other question to ask?

Dr. Ram Subhag Singh: May I know 

whether the persons involved in this 

case are still continuing in their jobs 
there?

Shri Datar:  The  investigation  is

nearly complete, but  certain details 
are lacking. Therefore they are being 
looked into, and final decision would 
be taken at a very early dale.

Mr. Speaker: His point is whether 

the people against whom the charges 
are  made  are  still  continuing  in 

service.

Shri Datar: I have no information 

(n that point.

Shri T. B. Vittal Rao: May I know 

the number of officials involved in this 
and also the  estimated amount of 
loss?

Shri Datar: I may point out that so 
far as the estimated amount of loss 
is concerned, it is Rs. 14,000. Regard­

ing the actual number of persoi s in­
volved, it may be about three oi four; 

I am not sure about it.

Shri Dabhi: What details are want­

ing, may I know?

Shri  Datar:  Details  regarding

certain items of investigation.  And 
the Investigation will not be complete
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unless  these items  are found  out or 
some other evidence is  collected  in 

that regard.

Mr. Speaker;  I might suggest that 
in cases where there is definite evi­

dence in possession of an hon. Mem­
ber which justifies putting a question 

about corruption or  attempts  of a 

doubtful character, the better course 

is not to put a question here imme­

diately but to contact the  Minister, 

invite the Minister’s attention to the 

information that the Member has  in 

his possession.  The  reason  is that 

those against whom  allegations are 

made* here have no chance to come 

before the House and  explain  their 
position.  That is why such inferential 

questions should not be put.

Shri Punnoose rose—

National  Chemical  Laboratory 

♦1430. Shri H. N. Mukerjee: Wi.U

the Minister of Natural Resources and 
Scientific  Research  be pleased  to 

state:

(a) the number of persons working 

in the National Chemical Laboratory 

who have left services,  durinĝ  the 

past four years, in the middle of re­

search projects they had taken up for 

work; and

(b) what  were  the  reasons  for 

their leaving service?

The Minister in  the  Ministry  of 
Natural Resources and Sciecntific Re­
search (Shri K. D. Malaviya): (a) 18.
(b)  Reasons  were  transfers  (7), 

expiry of contract (1), resignation (̂) 

and termination of services (1).

Shri H. N. Mukerjee: Could we take 
it from the Minister that tlim would
be no interruption in the prosecution 

of research projects when work in the 
National Chemical Laboratory is link­

ed up with work in some contiguous 

University?

Shri K. p. Malaviya: At  present

there is no scheme under the conside­

ration of Government where the v-̂ork 

in the Laboratory is to be linked up 
with that of any University  in the

country. But I must say for the infor­

mation of the hon. Member that it has 

been the policy of the Laboratory not 

to allow any research worker to leave 

the Laboratory  unless  he has com­

pleted the investigations in which he 

was carrying on work.

Shri Velayudhan:  May  I  Jiiiow

whether a series of articles appeiired 

in the Blitz regarding the officers of 
the National Chemical Laboratory înd 

what action Government have  taken 

on the same?

Shri K. D. Malaviya: Government

have been informed of some series of 

articles that  have  appeared in  the 
Blitz  and  they  have  not taken any 
action because no action was required.

Shri S. N. Das: May I know whether 
Government has examined the  ques­

tion that in view of the unsatisfactory 

terms  and  conditions  of service of 

these  research  workers  in  these 

Laboratories they prefer to go to some 
other governmental work or  govern­

mental service and consequently  the 

research being carried  on  there  is 
being neglected?

Shri K. D. Malaviya: It is not like

that.  The conditions of service in the 
National Chemical Laboratories  and 

other Laboratories are far superior t̂-̂ 

those in most of the scientific institu­
tions that exist in the country. There­
fore  not  many  people  leave  the 

Laboratory because the conditions of 

service are not good.

♦1431.  Shri  Gidwant: Will  the
Minister of Natural Resources  and 
Scientific Research  be pleased  to 
state;

(a) whether it is a fact that a num­

ber of new processes for utilizing in­
digenous materials have been develop­
ed and are awaiting commercial  ex­

ploitation; and

(b) whether it  is a  fact that  a 
number of patents for the  processet 

evolved have been obtained?
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The  Minister In  the Ministry  of 

Natural Resources andf Scientific Re­

search (Shri K. D. Malaviya):  (a)

and (b). Yes, Sir.

Shrl Gidwani: What is the number 

of patents obtained so far and what 

are those cases?

Shri K. D. Malaviya; It is a very 

long list of patents.

Shri Gidwani: Some important ones.

S»hri K. D. Malaviya:  There are

about 130 processes which have been 

reported to the  National Research 

Development Corporation and they are 
being actively considered.  Of these 

twenty-six are under critical exami­

nation, the most  important among 

them being photographic gelatine for 
which a small committee of experts 

is already sitting and trying to find 
out which will be the best method of 

pursuing the research work that has 

been done in the National Chemical 
Laboratory so far.

Shri  Gidwani:  Has  the  National

Research  Development  Corporation 

made any report to the Government 
regarding  the  exploiting  of  these 
patents commercially?

Shri K. D. Malaviya: The National 

Research Development Corporation is 

actively considering a number of very 
important schemes for exploitation by 
the industry. As soon as some arrange­
ment has been  established between 

the industries or the State Govern­

ments  and  the  National  Research 
Development  Corporation,  in  the 
natural course reports will come to 
the Government.

Integration of Mysore State Forces

*1432. Shri Keshavaienfar:  Will
the Minister of Defence be pleased to
state:

(a) whether any  ofHcers of  the 
Mysore Army were granted pensions 
at the time  of integration of  the 
Mysore Defence Forces in the Indian 
Army;

(b) if so, their number;

(c) whether  these  pensions  cases 
have been settled; and

(d) whether there is any time limit 

for settling these pensions?

The  Deputy  Minister  of Defence 

(Sardar Majithia): (a) Yes, Sir.

(b) 44.

(c) All excepting two  have been 

settled.

(d) No, Sir. Every effort is, how­

ever, being made to settle these two 

cases.

Shri Keshavaiengar: Could we Hcnow, 

in view of the fact that these officers 
were having  immense hardship for 

want of their legitimate pensions, the 

reasons for the inordinate delay in the 

settlement of their pensions?

Sardar Majfethia:  As I have said,

there are only two officers left and 

their pensions, I expect, will be settled 

within the next tnree months.  The 
reasons for the delay have been that 

we have asked the State Government, 

rather the ex-State  Forces, to sub­

stantiate  the claims of these  two 
officers. One of them went on to the 
personal stafT of His Highness and 

therefore there was some doubt about 
his allotment. In the case of the other 

there was a break in his service which 

had to be condoned.  As soon ,as we 

get a reply from the State Govern­
ment we will settle these cases.
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Mr. Speaker; He need not mention 

the names.
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Shri N. B. Chowdhury: May I know 

whether Government obtain the audit
reports or conduct any audit in res­

pect of the institutions throughout the 
country to which grants are given by 
the Government of India for propa­

gation or teaching of Hindi?

Dr. M. M. Das: Before giving these 
Hrants to different organisations the 
expenditure reports of the previous 

three years are called for by the Gov­
ernment.

Shri Velayudhan: There was a pro­
gramme  for  introducing compulsory

Hindi in primary schools in Travan- 

core-Cochin  State.  May  I  know 

whether the Samiti  has done any­
thing in Travancore-Cochin State re­
garding this matter?

Shri A. M. Thomas: I think it has 

been made compulsory only in secon­
dary schools.

Dr. M. M. Das:  I do not know

whether Hindi has been made a com­

pulsory subject in the primary stage. 

So far as our  information goes, in 
Travancore-Cochin,  Hindi has been 

made a compulsory  subject in the 
secondary  stage.  The  Travancore- 

C’ochin  Government  has  sent  a 
i*cheme to the Central  Government, 
pome parts of the scheme have been 
approved and a grant has been given 

to that State.

National Income Committhe

*1434. Shri Morarka: Will the Minis­

ter of Finance be pleased to state:

(a) whether Government have con­
sidered the suggestion of the National 
Income Committee that for research 
work in national income, scholarships 
and fellowships should be granted by 
Government; and

(b) if so, what amount  Govern­
ment propose to spend for this pur­
pose?

The Minister of Revenue and Civil 

Expenditure (Shri M. C. Shah):  (a)

and  (b).  The  Central  Statistical 

Organisation has, in the first instance, 
addressed all the universities and re­

search institutions concerned with a 
view to ascertaining the current posi­
tion in regard to research on national 

income  carried  on  by  them.  On 
receipt  of  this  information,  the 

National Income Committee’s sugges­
tion to grant scholarships and fellow-' 
ships will be examined further.

Shri Morarka:  May I know how

many such scholarships or grants the 
Government propose to give?

Shri M. C. Shah: It will depend on 
the receipt of information.
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Shri Morarka:  May I know what

would be the value of the scholarships 
or such gran.s and for what period it 

will be given?

Shri M. C. Shah: All these things 

will be considered only on the infor­
mation from the Universities and re­

search institutions.

Shri Morarka:  May I know when

the Universities were addressed and 
when the Minister expects a reply?

Shri M. C. Shah: We expect a reply 

soon. They were addressed after the 
meeting with ihe Statistical Adviser 
of the Cabinet.

Shri N. B. Chowdhury: May I know 

whether the Government propose to

revise the method  followed in the 
present National Income Committee in 
order to ascertain the incomes of the 

different classes of the Indian popu­
lation?

Shri M. C. Shah:  That does not
arise out of this question. This is a 
specific question  about scholarships 
and fellowships. The hon. Member’s 

question refers to the National Income 
Unit.  I have replied to these ques­
tions earlier.

Shri Binilaprosad Chaliha: Is it in
the contemplajon of the Government 

to collcct statistics with regard to the 
diflerent income groups, I mean the 
percentages of difterent income groups 
in India?

Shri M. C. Shah: That is also being 
considered.  ,

Republic Dav

*1435. Shri  SancM̂ia.  Will  the 

Minister of Defence be  pleased to 

state:

(a)  whether it is a lact that  the 
Government of India have suggested 

to State Governments to take steps 
for the celebration of the Republic 
Day on  January  25 as a day  of 

national festival and rejoicings; and

(b) if so, what is the reaction of the
State Governments to this suggestion?

The Deputy  Minister of Defence 
(Surdar Majithia): (a) p.nd (b).  The 

programme of the Republic Day cele- 
bra.ions in Delhi, as organised by th< 

Government of India, is intimated to 

the State Governments and when con­
sidered necessary, various suggestions 

are forwarded to them.  They also 

celebrate Republic Day every year in 

a befitting manner as a day of National 

Rejoicing.

Shri  Sanganna:  May  I  know

whether the programme for Vhe Re­
public Day is finalised after consulta­

tion with the State Governments?

Sardar Majithia:  Which: State pro-

E(rammes or the Central programme?

Shri Sanganna:  The Central pro­

gramme.

Sardar Majithia: It is finalised by a 

Co-ordination Committee in which the 

State Governments are also associated.

Shri Sanganna: May I know whetheî 
the State Governments have suggest 

ed any addition in the programme foi 
the next year?

Sardar Majithia: As I said, all the 

State Governments are represented in 
that Co-ordination  Committee, and 

after a thorough discussion in which 

all the suggestions are considered on 

their own merits and the programme 
is finalised.

Shri S. N. Das: May I know whether 

any efforts have been made by the 
Government or by this Committee to 

see that these celebrations are spon­
taneously made by the general public 
and  not only by the  Government 

authorities?

Sardar Majithia: We have suggested 

to the State Governments that this 
Day should be celebrated in the rural 
parts als:̂. I am quite sure that the 
State Governments  are taking the 

necessary interest In it
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Gold Production

"'1436.  Pandit  Munishwar  Datt 

Upadhyay:  Will the  Minister of

Natural Resources and Scientific Re- 
searcli be pleased to state:

(a) the quantity of Gold produced 

in India  during  the  years  1950  to 
1953; and

(b) the reasons for the decrease, if 
any, in the later years?

The  Minister  in  the Ministry of 

Natural Resources and Scientific Re­
search (Shri K. D. Malaviya):  (a)

and (b). A statement giving the in­
formation required is laid on the Table 
of the House. [See Appendix VI, an- 
nexure No. 12.]

Pandit Munishwar Datt Upadhyay:

What is the reason for the low pro­
ductivity of labour as explained in the 
statement?

Shri K. D. Malaviya: Low produc­

tion?  The hon. Member may know 

that  there  was  a  closure  of  the 
Oorgam mines by the Mining Co. last 
year. The major problem facing gold 

mining in India is the hazardous work­

ing at great depths. They go down 
more than 10,000 feet. The high tem­

perature  there,  rock  bursting,  all 

these factors have made it very costly 
so far as gold mining is concerned. 
When we add to this the factor of 

strikes  which were organised  last 
year, it is very easy to see the diffi­
culty in increasing the output. I am 

told that the mining companies that 
are engaged in gold mining are apply­

ing their mind actively to these pro­
blems. With the help of the Govern­

ment, it may be possible to increase 
the out-put of gold.

Pandit Munishwar Datt Upadhyay:

How  long is it expected  to work 

profitably in these mines?  What is 
the quantity of out-put expected?

Shri K. D. Malaviya: All the mines 

are worked profitably.

Pandit Munishwar Datt Upadhyay:
Because, the mines have gone very 
deep. '

Shri K. D. Malaviya: li is for the
mining companies to do the work.

Pandit Munishwar Datt Upadhyay:
What will be the increase in the cost 
of production?

Shri K. D. Malaviya: I have no idea.

Shri  Thimmaiah:  May  1  know

whether any new gold ore has been 
discovered in the Kolar Gold fields?

Shri K. D. Malaviya:  The reports

are that new mines have been dis­
covered. Prospecting is going on as I 
have said.

ScHOLARsraps  TO Scheduled  Castes 

Students

*1437. Shri R. N. S. Deo: Will the 

Minister of Education be pleased to 

lay a statemeni on the Table of the 
House showing:

(a) the number and amounts  of 

scholarships granted to  Scheduled 
Castes, Scheduled Tribes and  other 
backward classes, during the  year 
1954-55j

(b) the number and amount  of 
scholarships given, State-wise for each 
category, separately;

(c) whether each State has got its 
full quota and  if  not,  the  reasons 
therefor; and

(d) the number and the amount of 
scholarships granted, State-wise, for 
Overseas Scholarships?

The Parliamentary Secretary to the 
Minister of  Education (Dr. M. M. 

Das): (a) to (d). A statement is laid 
on the Table  of  the  House.  [5ce 
Appendix VI, annexure No. 13.]

Shri R N. S. Deo: May l know the 

names of the six States where the 

quotas for the other backward classes 
scholarships were not utilised?

Dr. M. M. Das: Jammu and Kashmir, 
Madhya Bharat, Rajasthan, Manipur, 
Himachal  Pradesh  and  Vindhya 
Pradesh.

Shri R. N. S. Deo: In view of the 

fact that the ratio of scholarships for.
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Scheduled  Castes  and  Scheduled 

Tribes to the total population of Sche­
duled Castes and Scheduled Tribes in 

Orissa is  very low, may I  know 
whether the Government propose to 

make any enquiry into the causes an 
take steps to remedy the situation?

Dr. M. M. Das: I am afraid, that is 
the work of the State Government. 

Moreover this question of quota does 

not arise because all the eligible candi­
dates  belonging  to  the  Scheduled 

Castes and  Scheduled Tribes have 
been given scholarships, from every 

part of India.

Shri Bimlaprosad Chaliha: Is it a

fact that the Scholarship Board does 
not reply to the enquiries with regard 
to unsuccessful applicants?

Dr. M. M. Das: That is not possi­
ble. The House will kindly remember 

that we have received this year more 
than 35,000 applications out of which 
more  than 20,000  have  been  given 
scholarships. About 15,000 candidates 

are unsuccessful. It is not possible to 

give a reply to 15,000 candidates.

Stori S. N. Das: May I know whether 

the granting of these scholarships is 
based only on the marks secured by 
the candidates and does not depend 

I'pon the financial conditions of the 
applicants?

Dr. M. M. Das:  It depends on the
financial conditions of the guardians 
and some  other factors also.  The 
Scholarship  Board  has  determined 
certain conditions of eligibility.

Trainer Aircraft

*1438. PandH D. N. Tiwary:  WiU
the Minister of Defence be  pleased
to state:

(a) whether the  Trainer-aircrafts 
manufactured in the country  hava 
been brought into use by the  Air­
Force; and

(b) if so. whether they have  been 
found in any way inferior to  the 

foreign-manuXactured  planes of  the 
same type?

The  Deputy  MlnLster of Defence 

(Sardar Majithia): (a) and (b). The

H.T. 2 manufactured  by Hindustan 

Aircraft Limited have been brought 
into use by the Indian Air Force, but 

not for a sufficiently long period to 

give an authoritative opinion on theii 
performance compared to similar air­

craft of foreign manufacture.

Pandit D. N. Tiwary: May I know 

how many parts of Indian make are 

used in this aircraft and how many 
are imported?

Sardar Majithia:  In this aircraft,

the engine is imported and the flying 

instruments are imported. The rest is 

all Indian make.

Pandit D. N. Tiwary: What is the 

annual output and also import of such 
aircrafts?

Sardar Majithia:  Import does not

arise because the aircraft is manu­
factured in India. About the annual 
output, we are  roughly producing 

about  four to five aircrafts  every 
month.

Sardar A. S. Saigal: May I know 
whether the hon. Minister has any 

personal experience because he was 

a pilot and Wing Commander in the 
Air Force?

Mr. Speaker: I do not see the re­
lation between the two.

Sardar Majithia:  X should like to
mention here that I did fly this air­

craft about a year and a half back 
and from what I could find by my 
personal  experience, I consider that 

this aircraft compares very favour­
ably with the aircrafts of similar types 
of foreign manufacture.

Shri Bhagwat Jha Azad:  May  I
know, Sir....

Visas

•1440. Shri K. C. Sodhia: Will the 
Minister of Home Affairs be pleased 
to state:

(a)  the total number of long term 

Visas granted  to  Pakistanis during
1953-54 and so far during the current 
year;
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(b) the period for which the holders 

of such Visas can continue to stay in 
India as Pakistanis;

(c) whether any similar facility is 
allowed to Indian nationals by Pakis> 

tan Government; and

(d) if so, how many Indians availed 
of it during 1953-54?

The  Deputy  Minister  of  Home 

Affairs (Shri Datar): (a) 526 in 195.'i 

and 312 till the 30th November, 1954.

(b) For an indefinite period, if they 

do not come lo adverse notice.  The 

visa is, however, renewed from year 
to year.

(c) The grant of such facilities is 
provided for under the Indo-Pakistan 

Passport Agreement for the reunion of 

divided families.

(d) Government of India are not 

aware of any case where this facility
has been availed of by Indians.

Shri K. C. Sodhi... it has been said 

that they can stay for an indefinite 
period.  Will they stay as Pakistani 

nationals here?

Shri Datar: They stay here more or 

less in an uncertain position. They are 

to be ultimately  absorbed into the 
Indian population after the Citizen­
ship Act is passed.

Shri K. C. Sodhia: When will it be 
introduced.

Shri Datar; It will take some time.

Shri Amjad Ali:  In view of the

fact that the Government of India has 
no repatriation law, some girls married 
to Pakistanis from Ind a are finding it 
difficult to stay there only on long­
term visas.  May I know what the 

Government  propose to do to give 
them  permanent  nationality  in 
Pakistan so that they can be perma­
nent  residents  there  with  their 
husbands?

Shri  Datar;  That is a  question 
which has to be taken up with the 

Pakistan Government. So far as our 

part of the agreement is concerned,

we are making it possible for such 

persons to come to India.

Shri Amjad Ali: Is the Government 

prepared to  take up this question 
with the Pakistan  Government be­

cause some Indian nationals there are 
finding this difficulty?

S-hri Datar: We are already pursu­
ing this  matter with the Pakistan 

Government  with a view to imple­

ment  the  Indo-Pakistan  Passport 
Agreement.

Sardar Hukam Singh: May I know 
whether there were any number of 

cases where  Pakistanis came here 
under long-term visas given by our 
High Commissioner in Pakistan, and 

those visas had to be converted into 
residential permits in India?

Shri Datar: So far as Pakistanis are 

concerned,  they are not treated as 

foreigners in the sense of compulsory 
registration or compulsory taking of 
residential permits.  They only come 

here with a Pakistan passport and an 
Indian visa. So, those rules do not 
apply to them at all.

Industrial Credit and Investment 

Corporation

*1441. Shri L. N. Mishra: Will the 
Minister of Finance be pleased to re­

fer to reply given to starred question 
No. 356 on the 25th November, 1954, 
and state:

(a) whether any decision of  the 
World Bank on the question of ad­
vancing a loan to the projected  In­
dustrial Credit and Investment Cor­
poration has been received by Gov­

ernment so far; and

(b) if so, the amount of loan sanc­

tioned and terms of its repayment?

The Parliamentary Secretary to the 

Minister  of  Finance  (Shri  B.  R. 
Bhagat): (a) No, Sir.

(b) Does not arise.

Shri L. N. Mishra: I want to know 

whether this delay in the grant of the 
loan from the World Bank to the In­
dustrial Credit and Investment Cor­

poration is due to non-completion of
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some of the  formalities or due to 

some ditterence in approach to the 

proposal itself?

Shri B. R. Bhagat:  There is no
diUerence in the approach.  So far, 

there has been complete agreement on 
the basic approach, but, certain for­

malities like the registration of the 
corporation etc., have to be under­

gone, and only then a loan application 

can be made.

Shri L. N. Mishra:  May I know

whether the Government of India was 

consulted before Mr. Beale, the Chief 
Cashier of the Bank of England, was 

appointed as the first General Manager 
of this Corporation, and may I know 

whether  the  Government  of  India 
have any influence over the appoint­
ments and policies of this Corpora­

tion?

Shri B. R. Bhagat: The Government 
of India do exercise a benevolent and 

reasonable influence over this Corpo­
ration.

Shri L. N. Mishri:  The  Finance
Minister in reply t(/ a supplementary 

said in this House: “There will be no 
Government  investment, but it has 

been agreed that an  equivalent of 
15 million dollars, i.e., Rs. 7i crores, 

from  the  sale proceeds  of iron and 
steel received under the U.S. Techni­
cal Co-operation Programme will be 

made available to the Corporation as 
an inlerest-free loan”. I want to know 
who will be responsible for repay­
ment of  this loan to the  U.S.A., 

whether the Corporation or the Gov­
ernment,  and  who  will  pay  the 
interest?

Shri B. R. Bhagat: The hon. Mem­

ber has put several questions in one. 
As far as the responsibility for pay­

ment is concerned, the loan will be 
paid to the Government of India in 
fifteen annual instalments. As for its 
being “interest-free”, that has been 

agreed to by Parliament in a* legisla­
tion some time back. As for the Gov 
ernment of India advancing the Joan, 
as the hon.  Member said, that is a 

counter-part fund created as a result

of the sale proceeds of 200,000 tons of 

steel. In that a stipulation was there 

that this fund will be used for some 
productive purposes, and the Govern­

ment of India thought that the private 
sector was lacking in finance and so 

it was a very fruitful way of using 

that fund.

Shri S. N. Das rose

CALauM Gluconaij

*1443. Shri R. S. Diwan:  Will the
Minister of  Natural Resources  and 
Scientific Research  be pleased  to 

state:

(a) whether the development of a 
Bench Scale Pilot plant for the manu­
facture of Calcium Gluconate by the 

process patented by the  National 
Chemical Laboratory, Poona has been 

completed there; and

(b) the cost of this Project?

The Minister in  the Ministry of 
Natural Resources and Scientific Re­

search (Shri K. D. Malaviya):  (a>
The preparation of Calcium Gluco­

nate  on a Laboratory scale  was 
carried out and  completed at the 
Bio-chemical  Research  Laboratory. 

University of Madras.

(b) Does not arise.

Shri R. S. Diwan: May I know if 

this work was undertaken as purely 
a research problem or from the pro­

ductive point of view?

Shri K. D. Malaviya:  This scheme
of research in carbohydrate metabo­
lism and micro-organism carried out 
by the University of  Madras was 

sponsored' by the Council of Scientific 

and Industrial Research. This method, 
which was the  result of the work 

carried out in the  laboratories and 
further in the Council of Scientific 
and Industrial  Research, has been 
covered by patents. The National Re­
search Development Corporation have 
been consulted in the matter and they 
have stated that the process for the 

manufacture  of  calcium  gluconate 
was included among the development



1749 Oral Answers 21 DECEMBER 1954 Oral Answers 1750

proj(‘cts reported to have been under­

taken  by  the  National  Chemical 
Laboratory.

Shri R. S. Diwan: My question was 
Avhether it was undertaken as a re­

search problem or from the point of 
view of production.

Shri K. D. Malaviya: This investi­

gation was carried out from the point 
of view of examining whe'iher it should 

be exploited by industries.

Shri R. S. Diwan: Then, what is 
the necessity of having a pilot plant?

Shri  K.  D.  Malaviya:  Whenever

there is any intention of pursuing the 

research laboratory work, it ought to 
be done through the pilot stage firs*, 
and then the industrial exploitation 
can be done.

SaiEDULEi> Castes and Scheduled Tribes 

Students

*1444. Shri Barman: Will the Min­
ister of Education be pleased to state:

(a) whether the Central  Govern­
ment have made any suggestion  for 

the exemption from payment of school 

and college fees by Scheduled Caîtes 
and  Scheduled  Tribes  students  in 

various States; and ,

(b) if so, with what result?

The Parliamentary Secretary to the 

Minister of Education  (Dr.  M.  M. 
Das): (a) Yes, Sir.

(b)  A statement showing the pre­

sent position in  respect of various 
States is laid on the Table of the 
House.  (See Appendix VI, annexure 

No. 14.]

Shri Barman: From the statement 

I  find  that  it  was  suggested  in 
August, 1952, that S'.ate Governments 
should exempt Scheduled Caste and 

S(?hedule Tribe  students in indigent 
circumstances from the payment of 

tuition fees at all stages of education, 
and 15 States have complied with that 
request.  May  I  know  whether  in 
these States only students of indigent 

circumstances have been exempted or 
.there has been general exemption for 
the Scheduled castes?

Dr. M. M. Das:  The details have

been given in the statement.  What 

States give what type of exemption 

is given in the statement.

Shn Barman: It is not in the state­

ment.  Anyhow, my next question is: 
there  are two States, Assam  and 

West Bengal  which are still con­
sidering the matter.  May I know 

whether, since 1952, the Central Gov­

ernment  have  pursued  the matter 

with these two States, and what has 

been their reaction from time to time 
if the Central Government pursued 
the matter?

Dr. M. M. Das: The Central Gov­

ernment have  pursued the matter, 

and repeatedly requested these States 
to consider the matter. But the Stat’."s 
are very busy with other affairs and 
did not find any time at all.

 ̂ jf 5IK t.

Dr. M. M. Das: So far as the De'hi
State is concerned, the exemption is 
granted up to the secondary st̂ge in 
Delhi only.  But the State Govern­

ment have now also agreed in princi­

ple to grant exemption in the post­
secondary stage.

Shri  Velayudhan:  May  I  know

whether general  exemption is given 
to  the Scheduled Caste students in 
the public schools run by the Govern­
ment of India under the Education 

Ministry  as  well  as  the  Defence 
Ministry, for I understand that certain 

public schools are also bein̂ run by 
the Defence Minis ry?

Dr. M. M. Das: So far as the Defence 
Ministry  schemes  are  concerned,  I 
have got at present no information. 
The Education Ministry do not run 

any public  schools of  their own as 
Governm.ent schools.

Shri Tiianu Pillai: Who bears the 
school fees, in case the student does 
not get the scholarship?
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Dr. M. M. Das: I could not follow 

the question.

Shri Thanu Pillai: Ârording to the 

answer given to part (a) of the ques­

tion, the colleges are asked not to 

collect the school fees till the scholar­

ship is given to the Harijan student. 
But if ultimately the Harijan boy does 
not  get the scholarship,  and the 
colleges  do not collect the  college 

feei, who ultimately pays the college 

fees?

Dr. M. M. Das:  Ultimately,  the

colle'̂e fees have to be paid by the 

.students,  if they do not get  the 
Central  Government  scholarships. 

We ask the colleges not to collect the 

fees only in those cases where the 
boy is likely to get these scholar­
ships, especially in the case of re­

newals,  where it is to some  extent 
sure that if the boy has passed the 
final examination, he will get scholar­

ship in the next year.

Shri Thanu Pillai:  If he disconti­

nues studies.

Janta Colleges

*1445. Shri Viswanatha Reddy: Will 
the Minister of Education be pleased 
to state:

(a)  whether it is a fact that three 
Janta Colleges are proposed to  be 
started in Andhra in the Community 
Projects areas; and

(b)  if so, the main  objects 
features of this proposal?

and

The Parliamentary Secretary to the 
Minister of Education  (Dr.  M. M.
Das): (a) Government have received 

no such information.

(b) Does not arise.

Shri  Viswanatha  Reddfy:  May  I
know whether, in view of the paucity 

of trained personnel to take over the 
community project administration in 
Andhra, it is in the contemplation of 

Government to start such rural uni­
versities to have trained community 
project personnel?

Dr. M. M. Das: It is the duty of the 

Andhra Government to send their pro­

posals.  But  so  far  as  the  Janata 
Colleges  are  concerned,  we  have 

received no such proposals from the 

Andhra Government.

Oil Deposits in Tripura

*1446. Shri Biren Dott: Will  the 
Minister of Natural Resource*  and 
Scientific Research be pleased  to 

state:

(a) whether the Tripura State De­
velopment Committee has approached 
the Central Government for early ex­

ploration of oil deposits  in Tripura; 

and

(b) if so, what steps  novernment 
propose to take in this matter?

The Minister in  the Ministry of 

Natural Resources and Scientific Re­

search (Shri K. D. Malaviya):  (a)

Yes, Sir.

(b)  The matter is under considera­
tion.

Shri  Biren  Dutt:  May  I  know
whether the  Standard Vacuum Oil 

Company have conducted a survey in 
this oil region, and if so, what is the 
result?

Shri K. D. Malaviya: The Standard 

Vr.cuum Oil Company have obtained 

certain licences for prospecting etc. in 
certain areas. I do not know how far 

the areas  included in the Tripura 

State come in.  I have not got the 
maps and this specific information

Shri Biren Dutt:  Have they sub­
mitted any report to Governmen:?

Shri K. D. Malaviya: With regard 
to that area, I do not know; I require 

notice.

Scheduled Castes and Scheduled 

Tribes

*1448. Shri Ramanajtida Das: Will 
the  Minister  of  Home  Affairs  be 

pleased to state the  nature of the 
schemes and the amount proposed to 
be spent this year separately  for 
social, economical and  educational 
uplift of the Scheduled Castes  and 
Scheduled Tribes?
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The  Deputy  Ministef  of  Home 

Affairs (Shri Datar); The main items 

for which Central grants are given to 

the Sta'es for the uplift of Scheduled 
Castes and Scheduled Tribes are:—

(A) Scheduled Castes—

(i) Intensive  propaganda  for  re­
moval of untouchability  particularly 

in rural areas through approved non­

official  organisations  which  may 

include—

(a) holding of social melas;

(b) issuing  appropriate  posters 
for display at public places;

(c) printing of  small pamphlets 

and booklets; and

(d) showing of cinema slides.

(ii) In Part B and Part C States 

and in a few select rural areas of 

Part A  States the grant  can be 

utilised for—

(a) Digging  of  drinking  water 

wells; and

(b) construction of houses.

(B) Schedule ! Tribes—

1. Agricultural  development  in­
cluding minor irrigation;

2. Educational Advancement  (in­
cluding hostels and scholar­

ships) ;

3. Public  Health, including anti-

malarial operations;

4. Village Roads;

5. Development of Cottage Indus­
tries.

Two statements showing the State- 
wise allocation of grants for various 
purposes during 1954-55 are laid on 
the Table of the House. L«See  Appen 
dix VI, annexure No. 15.]

Shri  Ramananda Das:  From  the

statement, it appears that Governmeni 
are spending more than Rs. 3 17 crores 
for about two  crores of Scheduled 

Tribes  and Rs. 47:3 lakhs only  for 
Scheduled  Castes.  Considering  the 
large number of  Scheduled Castes 
and  their  allround  backwardness,

may I know  whether this amount 

will be sufficien'  and if not, whether 

some more grant is to be given to 

them?

Shri Datar: The hon. Member will 

kindly note that under article 275, the 

Government of India have to make 
certain grants in respect of Scheduled 

Tribes and Sc-heduled Areas. That is 
not the case, so far as the Scheduled 

Castes are concerned, where the res­

ponsibility is solely on the States. It 
is only as a special  case that this 
grant is being made for the removal 
of untouchability.

Shri Thimmaiah: What special care 

have Government taken to promote 

the economic interests of the Sche­
duled Castes and Scheduled Tribes, 

in  accordance  with  the  directive 

principle of the Constitution, which 

says that the  Sta'e shall promote 

with special care the economic and 
educational  interests of the weaker 
section of the people, particularly, the 

Scheduled Castes and the Scheduled 
Tribes?

Shri Datar: Thf- hon. Member will 

include in the expression ‘State’ all 
the States in India, so far as econo­
mic interests are concerned.  So far 

as the Central Government are con­
cerned, they are making these grants 
to the various States for the purposes 
mentioned by me earlier.

Shri Velayudhan: It has been stated 

that Government are giving grants to 
certain organisations of the Scheduled 

Castes and Scheduled Tribes. May I 
know whether the grants are distri­
buted to organisations depending on 

certain political colouring?

Shri Datar: No.  In fact we desire 

that it should have no political colour­
ing, so far as the work to be carried 
on is concerned.

ifeprfw ?nr : 3ft 4 apft
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Rural Indebtedness

*1449. Shrl Jethalal Joshi: Will the 
Minister of Finance be pleased  to 
state:

(a) the total amount of rural debt 
as estimated at present;

(b) how much of it is estimated to 
have been newly contracted  after 
1950; and

(c) the total number of Land Mort­
gage Banks in the country?

The Minister of Revenue and Defence 
Expenditure (Shri A. C. Guha):  (a)

and (b).  Recent  data showing the 
position regarding the nature and ex­

tent of rural debt in the country are 
not available.  The only authoritative 

estimate in this regard is the one made 
by the Indian Central Hanking Enquiry 
Committee, which in 1931 put the total 
indebtedness ai aoout Rs. 900 crores 
for India.  The Rural Credit Survey 

Committee appointed by the Reserve 
Bank of India has just submitted its 
Report in which problems of rural in­

debtedness  have received  attention 
along with other aspects of Rural Cre­

dit.  So we have no ui>-to-date estimate 
of rural indebtedness nor of the in­
debtedness incurred after 1950.

(c)  The total number of central Land 
Mortgage  Banks and primary  Land 
Mortgage Banks in the country as on 
30th June  1953 was 8 and 301  res­
pectively.

Shri Jethalal Joshi:  May I  know
what is the total amount of advances 
made by the land mortgage banks to 

agriculturists in 1953-54?

Shrl A. C. Guha: I do not think I 
have got the actual figure. I can give 

him  information about the  general 
position. I can say from memory that 

the total amount  may be a little 
above Rs. 1 crore.

Shri Jethalal Joshi:  What is the

overall ratio of the debts to the total 

assets of the cultivator?

Shri A. C. Guha: It has been esti­

mated that 50 per cent, of the total 
national income of India comes from 
the agricultural side.  So he can cal­

culate.  We have not got accurate up- 

to-date data about rural indebtedness.

So I cannot give the ratio.

Shri Jethalal Joshi: What is the per­

centage of cultivators who are debt- 

ridden and how are Government try­
ing to expedite the measures for clear­

ing these debts?

Shri A. C. Guha: I think the reply 

that I have given will suffice to indi­
cate that.  We have not got the data 
available for giving all this informa­

tion.  But as to the steps, I think, they 

have been indicated several times in 
this House.  I can say one thing, that 
we are trying to develop the co-opera­
tive movement and the Reserve Bank 
is giving every aid to the co-rperative 

banks, and also giving them some loan.
I think this year the total loan to the 

co-operatives for agricultural  credit 
would be near  about Rs. 15 crores.

Shri Punnoose: Are there indications 

to show that rural  indebtedness has 
increased during this period?

Shri A. C. Guha: I do not think it 

has increased, because after the Cen­
tral  Banking  Enquiry  Committee’s 

report, there was another report  by 
the Famine Enquiry Committee, after 

the 1943 famine, and that has put the 
figure, I think, near about Rs.  280 

crores or something like that, exclud­
ing North West Frontier  Province, 

Sind and Orissa.  1 think  according 
to that e.̂imate, it would  be near 
about Rs. 300 cilores.  So it may be 

expected that by that time the  rural 

inaebieancss nas not mcreased.

The Minister of Finance (Shri C. D. 
Deshmukh): I think hon.  Members 
should await the Rural Credit Survey 
Committee's  report,  which  should 

shortly be in their hands. It will give 
a great deal of information on this 

subject.
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Retrenchment in the Armed Forces

*1451. Sardar A. S. Saigal: Will the 

Minister of Defence  be pLeased to 

state:

(a) whether it is fact that Govern­
ment have decided to discharge  a 
large number of men from all  the 

three Wings of the Armed Forces in 
the near future; and

(b) if so, what alternative arrange­
ments have been made to absorb  the 
discharged personnel?

The  Deputy  Minister  of  Defence 

(Sardar Majithla): (a) In the case of 
Navy and the Air Force the releases ari 
negligible.  In the case of the Army, 

there is a large number of personnel 

who have stayed much beyond their 
normal term of engagement, which is 
?—12 years’ service with colours de­
pending upon the trade, and a period 

in reserve. The Reserve which was an 
essential part of the Army, ceased to 
exist as a result of the war and it has 

been found necessary to re-constitute 
it. Generally speaking all the personnel 
who are being released are either be­

ing transferred to the Reserve or have 
completed their term of engagement.

(b)  Released personnel are provided 
opportunities  for  vocational  and 
technical training to enable them to 

set up their own business or to get 
absorbed in suitable trades in industry. 
They are also helped by the Employ­

ment Exchanges to And suitable posts 
under  Government or private  em­

ployers.  We have also  schemes for 
settlint  ey-Servicemen  on  land 

colonies and for promoting transport 
co-operative societies in various States. 
Released personnel who are sent to 

the  Reserve will, under the  revised 
terms, get a retaining fee of Rs. 10 per 

month instead Of Rs. 5 per month in 
♦he old days.

Sardar A. S. Saigal:  May  I know
whether it is a fact that workers work­
ing in ordnance factories, MES, ordn­

ance depots etc. who have put in ser- 
•̂ice for more than three to five years 
•re also being ousted?

584 LSD

Sardar Majlthia:  I have  already

replied to that question, that certain 

people are being sent to the Reserve. 

I should like to mention here that apart 

from these, there is a particular type 
known as ‘short service engagement 

personnel’ who were only employed for 
18 months.  They have served very 

much beyond these 18 months and will 

be released in the normal course of 
events.

Sardar A. S. Saigal: May I  know 
whether the Government will have the 
same rules for confirmation as it is in 

Railway as regards workers working 

for more fhan three to five years for 

all the three wings of the armed forces?

Sardar Majlthia: So far as the rules 
are  concerned, depending upon  the 

terms and conditions of service they 
will get their due confirmation in due 
time.

Air Crash near Midnapur

*1452. Shri N. B. Chowdhury: Will 

the Minister of Defence be pleased to 
state:

(a) whether an Indian Air  Force 

spitfire crashed  near  Midnapur  on 
the 2nd December, 1954;

(b) if so, whether there was  any 
casualty; and

(c)  the nature 
damages?

and  extent  of

The  Deputy  Minister of  Defence 
(Sardar Majithla): (a) Yes, Sir.

(b) Yes, the pilot who was the sole 

occupant of the spitfire was 'billed.

(c) The  aircraft  was  completely 
destroyed.  A Court of  Inquiry  has 

been  ordered to assess the cost of 
damage to Service and civilian pro­
perty.

Shri N. B. Chowdhury: May I know 

whether  this  accident  caused  any 
damage to the property of any private 
person in that area?
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Sardar Majithia:  I have already

replied to that, that a Court of Inquiry 
is silting to assess the damage to Ser­
vice as well as private property.

Shrl N. B. Chowdhury: May I know 
'Arnelher any compensation will be paid 

tx) any person whose property may be 

<ound to have been damaged by the 
Mcci dent‘d

Sardar Majithia: Yes, certainly.

Shri Rhagwat Jha Azad: How many 

ftours of flight had this plane put in 
after tnkinc ofT from thê aerodrome?

Sardar Majithia: About how many 

iiours of flijzht, I shall require notice, 

Dut I should like to add that the air­
craft was perfectly serviceable.

Shroff Committbb

♦1453. Shri Tulsidas: Will the Twis­

ter of Finance be  pleased  to  state 

whether  an Expert  Committee  has 
been  appointed  to  «o  into  the 
problem of operating costs of  the 
banks, as recommended by the ShrofY 
Committee?

The Minister of Revenue and Defence 
Expenditure (Shri A. C. Guha):  No,

Sir.  The matter has been deferred by 
the Government of India until the find­
ings of the Bank Award Commission 
have been receivpH and  Government 
have passed final orders in that be­
half.

Incidencb of Crimes in D̂lhi

*1454. Shrimati Sushama Sen:  Will 
the Minister of  Home Affairs be

pleased to state:

(a) whether  Government  are 
aware of the  recent  increase  in 
violent crimes in Delhi and the out­
skirts of the city;

(b) whether  Government  are 
aware that there is sense of insecurity 
prevailing amongst  women,  parti­
cularly in the suburban areas; and

(c) the measures  that  are  being 

taken by Government to nrevent such 
crlmct

The Deputy Minister of Home Affairs 
(Shri Datar): (a) There has been no 

increase  in violent crimes in Delhi 
recently beyond the normal  fluctua­
tions.

(b) There is no sense of insecurity 

prevailing amongst women.

(c) All necessary measures are being 

taken to  prevent the occurrence  of 
violent crimes.  A special staff named 
the “Home-Squad’* has been formed to 

probe into murder cases.

Shrimati Sushama Sen: May I know 
if the Delhi police detectives have been 
able to trace any of the 22 per cent, of 
the murders which they had failed to 

detect and which took place during the 
first 9  months of this year, as was 
stated in this House a few days ago, 
and if the culprits of the Vinay Nagar 
shooting and the Daryaganj  murder 
cases have been traced?

Shri Datar: So far as the first part 
of the question is concerned, Govern­

ment have found out oi. mvestigation 
certain persons who have committed 
the crimes.  So far as the latter por­
tion is concerned, regarding the two 
murder cases, investigation in one case 
has been completed and the persons 
have been brought to trial, and in the 
other case also it is nearing comple­
tion.

Shrimati Sushama Sen: May I know 
what percentage of these crimes can 

be attributed to juveniles?

Shri Datar: I cannot give at present 
the percentage.

Shrimati Sushama Sen:  What cor­
rective measures have been taken?

Shri Datar: Government are taking 
very strict measures to find out the 
culprits.

Industrial Credit and  Investment 

Corporation

♦1455. Shri K. P. Trifiathi: Will the 
Minister of Finance be pleased to re­
fer to the reply  given to  starred 
question No. 356 on the 25th Novem­
ber, 1954 and state whether  Govern­
ment will guarantee or  underwrite
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the International and the  national 
loans and contributions in respect of 
the proposed Industrial Credit  and 

Investment Corporation?

The Minister of Revenue and Defence 

Expenditure (Shri A. C. Guha):  The

only guarantee by Government will be 

for the loan that may be given by the 
International Bank.  Such loans have 
to be guaranteed by the Member Gov­

ernments under  the Articles of the 

Bank’s Agreement.

Any  other loan or  contribution, 
national or international, will not be 

guaranteed or underwritten.

Shri K. P. Tripathi: In view of the 

fact that Government have not been 
consulted in the matter of the ap­

pointment of Mr. Beale and in view 
of the fact that the Government have 
no director  on the Board,  am I to 
understand that it is  Government’s 
policy  to incur liabilities on public 
finances for the purpose of promoting 

private profits?

The MiniĤter of Finance (Shri C. D. 
Deshmukh); It is not a fact that Gov­
ernment have not been consulted in 
regard  to the appointment of  Mr. 
Beale.  Informal consultations did take 
place.  It is also not a fact that Gov­
ernment do not intend to appoint a 
director. A nomination has been made 
and will be announced in due course.

Financial Assistance (Orissa;

*1442.{
Shri K. C. Jena:
Shri Lokenath Mistira;

WRITTEN ANSWERS TO QUESTIONS

Publication of Central Acts

*1439. Shri S.  V.  L.  Narasimham:

Will the Minister of Law be pleased to 
state:

(a) whether  representations  have 
been received for compilation  and 
publication by Government of an All 
India Code of Central Acts which are 
in force; and

(b) if so, what action Gk)vemment 
propose to take in the matter?

The Minister in the Ministry of Law 
(Shri Pataskar): (a) No.

(b) Does not arise*

Will the Minister of Education  oe 
pleased to state:

(a) whether  any  representations 
had been made by the Government of 
Orissa to the Central Government for 
assistance on the following items of 
expenditure after the abolition  of 

Zamindari in the State:

(i) improvement in Primary Edu­
cation;

(ii) improvement  in  Secondary 
Education  by  introducing 

diversified courses and science 
in the Schools;

(iii) Training of  the  illiterate 
adu!ts; and

(b) if so, the amount of assistance 
sought and the amount sanctioned by 
the Central Government in this  re­
gard?

The Parliamentary Secretary to the 

Minister of Education (Dr. M. M. Das):

(a) and (b).  A statement is laid on 
the Table of the House. [See Appen­
dix VI, annexure No. 16.]

Opium

•1447. Shri Bheekha Bhai: Will the 
Minister of  Finance be pleased  to 
state:

(a) whether it is a fact that Gov­
ernment have received a number of 
representations from  opium  culti­
vators from Rajasthan and  Madhya 

Bharat agamst the restrictive  order 
issued to them; and

(b) if so, the reasons for the issue 
of the order?

The Minl|«ter of Revenue and Defence 
Expenditure (Shri A. C. Guha):  (a)
and (b).  No new restrictive orders 
were  issued to opium cultivators in 
Rajasthan and Madhya  Bharat this 
year, but the principles with regard to 
licensing of cultivators formulated last 
year are being followed this year also. 
Some  representations have been re­
ceived from opium  cultivators and 
these ^̂e vinder consideration.
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Norwegi r N  Economist and Statistician

*1450. Shri Madhao Reddi: Will the
Minister of Finance be pleased  to 
state:

(a) whether any Norwegian econo­
mist and statistician is visiting  this 
country in the near future;

(b) if so, whether he is  coming
at the invitation of the  Government 

of India; and '

(c) the main purpose of his visit?

The Minister of Finance (Shri C. D. 
Dcishmukh): (a) to (c). No Norwegian 
economist and statistician is due  to 
arrive in India in the near future. One 
such scientist has already arrived in 
India at the invitation of the Indian 

Statistical Institute, Calcutta to work 
on econometric studies and studies re­
lating to planning,

 ̂ TWT

(̂ ) W  I %

 ̂  I';  sftr

(̂ )

5PF *r??nT   ̂ ?

The Deputy  Minister  of  Defence 
(Sardar Majithia): (a) No. The ques­

tion of withdrawing the Cantonments 
Act, 1924, from Landour  Cantonment 

is under active consideiation of Gov­
ernment.

(b) Does not arise at present.

Non-Payment of Stipends to Students

*1450. Shri N. A. Borkar:  Will the 
Minister of Education be pleased  to 
state:

(a)  whether it is a fact that  the 
Scheduled Caste and Scheduled Tribe 
students in Madhya Pradesh have not 
so far received the first instalment of 
their post-matric stipends for  this 
year; and

(b)  if so, the steps that Government 
propose to take to avoid delay in this 

connection?

The Parliamentary Secretary to the 

Minister of Education (Dr. M. M. Das):
(a) No, Sir.  Payment has been made 
to all scholarshij>-holders whose appli­

cations  were complete  by  15th

November 1954.

(b) There has been no delay.

Yoga Ashram

*1460. Babu  Ramnarayan  Singh:
Will the Minister of Education  be 

pleased to state:

(a) whether Government  have  re­
ceived full information about the re­
port of the  setting up of  a Yoga 

Ashram in Russia;

(b) if so, the nature of information 

received;

(c) whether it is a fact that  the
Planning Commission  have  recom­
mended the local Yoga Ashram  in 
New Delhi for Governmental aid and 
recognition; and

(d) if so, the decision taken  by 

Government in this regard?

The Parliamentary Secretary to the 

Minister of Education (Dr. M. M. Das):

(a) No.

(b) Does not arise.

(c) Yes.

(d) The Government are  awaiting 

some information called for from the 
Yoga Ashram  before taking  a deci­
sion.

* 3rf«rf?TJm
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(̂ ) fqr  ̂UNESCO SPEaALisTS
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The Parliamentary Scerctary to the 

Minister of Education (Dr. M. M. Das):
(a) Nil.

(b) No Sir.

(c) Does not arise.

«ft q»To Ijwo  : W
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The Deputy Minister of Home Affairs 
(Shri Datar): No general enquiry of 
this nature has been or is propose! to 
be  instituted.  Under the  existing 

rules, Government servants are requir­
ed to submit a statement of immove­
able property held by them at the time 

ot their entry into service and also to 
report  any such property  acquired 
thereafter.  It is proposed to amend 
the relevant rules to provide for the 
following:—

(i) To report all transactions in 
immoveable property;

(ii) To report all transactions in 
movable  property  exceeding 
Rs. 1,000 in value;

(iii) Class I and Class II ofTicers 
to submit annual returns  of 

immovable property; and

(iv) Government to have the ritzlit 
at any time to call for a full 
and complete statement of all 

movable  or immovable  pro­
perty held or acquired by a 
Government  servant or any 

member of his family.

*1463. Sardar Hukam Singh;  Will 

the Minister of Natural Resources and 
Scientific Research be pleased to state 
whether the specialists  who  were 

assigned to the  Ministry by  the 
UNESCO during the year 1953 have 

completed their term of assignment 
and have since gone back?

The  Minister in the  Ministry  of 
Natural Resources and Scientific  Re­
search (Shri K. D. MaUviya): A state­
ment giving the required information 
is laid on the Table of the House. [See 
Appendix VI, annexure No. 17.]

Nicotine Sulphate

•1464. Shri Dahhi: Will the Minister 
of Natural Resources and  Scientific 
Research be pleased to refer to  the 
reply given to starred question  No. 
1411 on the 28th September,  1954 
and state:

(a) the names  of the two  firms 
which have been entrusted by  the 
Council of Scientific and  Industrial 
Research with the commercial  de­
velopment of the process for  the 
recovery of nicotine sulphate  from 
tobacco wastes; and

(b) the progress which these firms 
have made in the recovery of nicotine?

The  Minister  in the Ministry  of 
Natural Resources and Scientific  Re­
search (Shri K. D. Malaviya): (a) and
(b).  A statement giving the required 
information is laid on the Table of 
the  House.  [See  Appendix  VI, 
annexure No. 18.]

Hindi Maps

*1465. Shri Krishnacharya  Joshi:
Will the Minister of Natural Resources 
and Scientific Research be pleased to 
state whether Hindi maps have been 
prepared and published this year?

The  Minister in the  Ministry  of 
Natural  Resources and Scientific  Re­
search (Shr̂ K. D. Malaviya): Yes, Sir.
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National Incomu Committee 

•1466. Shri Morarka:  Will  the

Minister of Finance be pleased 
state:

to

(a) whether Government have  de­
cided to set up an Advisory  Com­
mittee on national income as recom­

mended by the National Income Com­
mittee; and

(b) if so, what would be its strength 
and when it would start functioning?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) and (b).  In order to 

facilitate the decision as to whether 

an Advisory  Committee on National 
Income should be set up as an interim 

measure  in  accordance  with  the 
recommendation contained in the final 
report of the National Income Com­

mittee or whether arrangements could 
be made straightaway for putting into 
edect  their other long-term  recom­
mendation, namely, to start a National 
Income Conference, the Central Statis­

tical Organisation has addressed the 
various Universities and research insti­
tutions in the country as also the State 
Statistical Bureaux with a view to as­
certaining the existing position in re­
gard to research on national income 
carried on by them. Some replies have 

been received so far and the final de­
cision will be taken after all the replies 
have been received and considered.

Development of Libraries (Bihar)

1467. Pandit  D. N. Tiwary:  Will
the Minister of Education be pleased 
to refer to the reply given to starred 

question No. 1208 on the 23rd Septem­
ber, 1954 and State:

(a) the amount of grants given to
the Government of Bihar during the 
years 1953-54 and 1954-55 for  the

Development of Libraries in  the 
State;

(b) whether any part of the amount 
sanctioned lapsed; and

(c) if so. the reasons therefor?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):

(a) The following grants were given 
for the purpose:

1953-54  ...  Rs. 1,85.940

1954-55  ..  ..  Rs. 1,83,824

(b) There was no lapse in 1953-54. 
The position about the grants given in
1954-55 will be known oniy in 1955-56.

(c) Does not arise.

Pension

*1468. Shri  Biren Dutt:  Will  the 
Minister of Education be pleased  to 
state:

(a) the age limit for pension to the 
teachers and professors in Institutions 
under the Central Government;

(b) whether any demand has been 
made to raise this limit; and

(c) if so, whether Government have 
given consideration to this demand 
of teachers?

The Parliamentary Secretary to the 

Minister of Education (Dr. M. M. Das):
(a) 55 years.

(b) Yes, SiT.

(c) Yes, Sir.

International Symposium on Wind 
Power and Solar Energy

*1469. Shri C. R. Narasimhan: Will 
the Minister of Natural Resources and 
Scientific Research be  pleased  to 
state:

(a) what progress has been made in 
the scientific investigation on the ex­
ploration of Wind and Solar energy 
in India since the work was taken up 
by the Ministry of Natural Resources 
and Scientific Research;

(b) whether any modifications have 
become necessary in the programme of 
work in this respect since the meeting 
of the International Scientists in the 
last symposium on Wind Power and 
Solar energy; and

(c) whether Government have laid 
down any time limit for these investi­

gations?
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Thf  Minister in the Ministry  of 

Natural Resources and Scientific  Re­
search (Shri K. D. Malaviya): (a) to

(c). A statement giving the required 

informtion is laid on the Table of the 
House. (S*e Appendix VI,  annexure 

No. 19.]
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The  Deputy Minister 
(Sardar Majdthia): (a):

of  Defence

Year No. of 
civilians

1925 
1951 

(b): 
Census Year 

1924-25

1953-54

No. of defence 
personnel

200
522

Income

1200
120

13,723
17,601

Expenditure

11,909...
19,762

(c) A proposal dated 9th December, 
1954, made by the elected member for 
the withdrawal of the provisions of the 

Cantonments Art, from the  Sanitary 
Control Area received by the Canton­
ment Board on the 13th  December, 
1954, is still under their consideration.

(d) The Government are unable to 
specify the period, as the proposal has 
not yet been submitted to them.
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The Deputy Minister of Home Affairs 
(Shri Datar): (a) 70, excluding officers 

in the Defence Services information in 

respect of whom is being collected and 
the Chief Justice and Judges of the 
Supreme Court and their Comptroller 
and Auditor General,  whose salaries 
are laid down either under the Consti­
tution or under an Act of Parliament.

(b) No.

(c) Does not arise.

Indian Sobntists

*1473. Sardar  Hukam Singh:  Will 
the Minister of Natural Resources and 
Scientific Research
state:

be pleased  to

(a) whether  there was any  re­

cognition Of the work of the Indian 
Scientists by their appointment to any 
positions in the International Scienti­
fic Unions and in the  organisations 
under them during 1954 so far; and

(b) if so, the names of these Scient­
ists and the form of recognition that 
they received?

The  Minister In  the Ministry  of 
Natural Resources and Scientific  Re­
search (Shri K. D. Malaviya); (a) Yes, 
Sir.
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(b)  A statement giving the required 
information is laid on the Table of 
the House. (See Appendix  VI,  an- 

lexure No. 20.]

National Income Committee

•1474. Shrl Morarka: Will the Min­
ister of Finance be pleased to state:

(a) whether  Government  have 
accepted the recommendation of  the 
National Income Committee that  the 
National Income Unit be placed on a 
permanent basis; and

(b) if so, what would be the main 
functions of this new set-up and what 
would be the approximate expendi­
ture on it?

The Minister of Finance (Shri C. D. 
I>eshmukh): (a) Following a recom- 

n\endation  of the National  Income 
Committee, the National Income unit 
hi\s been transferred from the Ministry 
of Finance to the Central Statistical 
Oiganisation.  The question of perma­
nency of this Organisation including 
National Income Unit is under consi- 

jeration.

(b)  The  main  function  of  the 

National Income Unit of the  Central 
Statistical Organisation will be to pro­
duce annual estimates of national in­

come, as recommended by the National 
Income Committee. Another important 

funi'tion will be to pursue the question 
of  implementation  of  the  various 

recommendations of the National In­
come Committee by the  government 
agentries concerned.  The annual ex­

penditure on the existing unit is rough­
ly of the order of Rs. 70,000.

Tyaqi Formui-a

•1475.
r Fai 
1 Dr.
Pandit D. N. Tiwary: 

Ram Subhag: Singh:

Will the Minister of Defence  be 
pleasod to state:

(a)  the categories of Defence per­
sonnel to which the “Tyagi formula*’ 
regard to the New Pension  Code 

aas been extended; and

(b)  the amount of additional  ex­
penditure involved?

The Deputy  Minister  of  Defence 
(Sardar Majithia):  (a) A statement

giving the required information, is laid 

on the Table of the Lok Sabha. [See 

Appendix VI, annexure No. 21.]

(b)  The additional  measures  men­

tioned in paragraphs 2 to 4 of the state­
ment, involve an approximate recur­

ring expenditure of Rs. 45 lakhs per 

annum, which will diminish gradually 
owing to casualties  among the pen­
sioners.

Grant to Aligarh University

882.  Shri V. G. Deshpande: Will the 

Minister  of Education be  pleased to 
state the amount of grant given to 
the  Aligarh University for  the last 
seven years?

The Parliamentary Secretary to the 

Minister of Education (Dr. M. M. Dafs):

Rs.

1947-48 5,60,786

1948-49 .. 6,98,576

1949-50 ... 10,29,625

1950-51 ............... 18,57,500

195152 ..  23,88,400

1952-53 23,99,350

1953-54  ..  .. 20,41,000

Total 1,09,75,237

Ordnance Factory, Kawadsi

883.  Shri N. A. Borkar:  Will the
Minister of Defence  be pleased to 
state:

(a) whether it is a fact that  the 
people of Kawadsi area in Bhandara 
District (Madhya Pradesh) made  a 
representation to  Government  for 
securing adequate compensation to the 
cultivators whose land will be utilised 
by the Defence Department for  the 
Ordnance Factory at Kawadsi  near 
Bhandara; and

(b) if so, what steps  Government 
have taken in this respect?

The Deputy  Minister of  Defence 
(Shri Satish Chandra): (a) Yes, Sir,
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an application to that effect was re­
ceived.
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number of scholawhips  awarded   ̂

each category?

(b)  As no firm decision has yet been 
taken to set up any Ordnance Factory 

at or near Bhandara the application is 
premature  and no action has been 

takn on it.

Ordnance Factory, Kawadsi

884. Shri N.  A. Borkar; Will  the 

Minister of Defence  be  pleased  to 

state:

(a) the number  of  persons  em­

ployed in the various  categories  in 

the Army Ord'nance Factory being set 

up at Kawadsi near Bhandara (Madhya 

Pradesh); and

(b) when it is Ukely to be complet­

ed?

The  Deputy  Minister of  Defence 
(Shri Satiph Chandra); (a) and (b). 

No firm decision has yet been taken to 
set up any Ordnance Factory at or near 

Bhandara.

Zoological Survdy of India

885. Sardar Hukam Sinffh: Will  the 

Minister of  Natural  Resources  and 

Scientific Research be pleased to state:

(a) when the administrative control 

Of the Zoological Survey of India was 

transferred to the Ministry; and

(b) whether there has been any ex­

pansion or re-organisation of the de­

partment since this transfer?

The  Minister in the  Ministry  of 
Natural Resources and Scientific  Re­
search (Shri K. D. Malaviya): (a) In
July 1952.

(b)  The Government of India have 
tecently sanctioned a scheme for the 
expansion of the Zoological Survey of 

India which is being implemented.

Scholarships

886. Pandit D. N. Tiwafy: Will the 
Minister of Education be pleased  to 
state:

(a) how many kinds of scholarships 
are awarded  by  the  Ministry  of 
Education; and

584 LSD .

The Parliamentary Secretary to the 

Minister of Education (Dr. M. M. Das);

(a) and (b).  A statement is laid on 

the Table of the House, See Appendix 

VI, annexure No. 2̂.]

887.

Andhra State Government

(
Shri C. R. Chowdary: 

Shri Mohana Rao:

Will the Minister of Home Affairs 

be pleased to state the number of ap 

pointments in services of all grades 

in all  departments  made  the

Andhra Government after the No Con­

fidence Vote had been carried against 

that Government  and  before  their 

resignation was accepted by the (tOV- 
emor?

The Deputy Minister of Home Affairs 
(Shri Datar): The information is being 
collected and will be laid on the Table 

of the House in due course.

:  WT fimn

IT?  f̂TT ̂  ftr :

(«p) V V

?flT V ftiM,

if

(̂ ) W % Jrmr.

TT *n# f ;

(»t) w  ̂
fWimf «PT Tm »rt|T

STTR W  SUH TWT
«HIT t ? 

The Parliamentary Secretaiy to tt>« 
Minister of Education (Dr. M. M. Daa):
(a) to (c).  A statement is laid on the 
Table of the House. CSec Appendix VI 
annexure, No. 23.1
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iMAGB OF Lord Buddha at Chakdaha

889. Siiri S. C. Samanta: Will  the 

Minister of Education be pleased  to 

state:

(a) whether it is a lact that a large 

stone image of Lord Buddlia is lying 

in a jun[;ie in the western side  ol 

Chakdaha; and

(b) if so, whether Government in­

tend to recover the same and exairiine 

the inscriptions on it?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) Yes, if possible.

International symphosium on Wind 

Power and Solar Energy

890. Shri C. R. Narasimhan; Will the 

Minister of Natural  Resources  and 

Scientific  Research  be  pleased  to

the and  technologies

discussed in the  International  Sym­

posium held in New Delhi in October, 

1954 in respect of the harnessing of 

Wind Power and Solar energy?

The  Minister in  the Ministry  of 
Natural Resources and Scientific  Re­
search (Shri K. D. Malaviya): A state-‘ 
ment giving the required information 
is attached. [See Appendix  VI,  an- 

nexure No. 24.J

*TKo ffto tr*rf :  ̂ 

fVTOT  *1̂ StTH ^ JHI

?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
7,56,50'̂
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FOREIGN EXPERT(S) —

Question re—
Heere kee khaue (Roosee vishesh- 

agyon ka daura)

1726—28.

FOREIGN NATIONALS— 
Question re—
Foreigners Order, 1948. 1725-26.

FOREIGN SCHOLARSHIP (S) —
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1738-
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Corporation.  1746-48, 1760-61.

LOSS(ES) —
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Opium.  1762.
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Trainer aircraft.  1743-44.
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Hindi ------.  1766.

MIDNAPUR— 
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Air crash near

MILITARY 
VICE—
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-.  1758-59. 

ENGINEERING  SER-

Retrenchment in the armed forces. 
1757-58.
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MINE(S) —
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1762.
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National  Chemical  Laboratory. 
1733-34.

MUSSOORIE MUNICIPALITY—
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Tyagi Formula.  1771-72.
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Nicotine sulphate.  1766.
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O

AND

and
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------in Tripura, 1752,

OPIUM CULTIVATOR (S) —
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Tyagi Formula.  1771-72.

Question (Supplementary) by— 
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Andhra State Government.  1774.

RAO, SHRI T. B. VITTALr- 

Question (Supplementary) by— 
Kandla Corruption Case.  1732.

RECOMMENDATION (S)—
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National Income Committee. 1771.

REDDI, SHRI MADHAO—
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Norwegian Economist and Statis­

tician.  1763.

REDDI S,HRI VISWANATHA—
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Janta colleges.  1751-52.

REPRESENTATION—
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Financial assistance (Orissa). 1762.-

REPUBLIC DAY CELEBRATION— 
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Republic Day.  1739-40.

RESEARCH (ES) —
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Calcium Gluconate.  1748-49. 
National  Chemical  Laboratory. 
1733-34.

National Income Committee. 1738­

39.
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Rural indebtedness.  1755-56.

RURAL UNIVERSITY (lES) — 
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Janta colleges.  1751-52.

RUSSIA—
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Heere kee khane (Roosee vishesh- 

agyon ka daura).

1726—28.
Yoga Ashram.  1764.
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SAIGAL, SARDAR A. S.—
Question by—
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1757-58.

Question (Supplementary) by— 
Trainer aircraft.  1744.

SALARY (lES) —
Question re—
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SAMANTA, SHRI S. C.—
Question by—

Image  of  Lord  Buddha  at 
Chakdaha.  1775.

SANGANNA, SHRI—

Question by—
Republic Day.  1739-40.

SCHEDULED CASTES—

Question re—
Non-payment  of  stipends  to 
students.  1763-64.

------ and Scheduled Tribes. 1752­

55.
------  and  Scheduled  Tribes

students.  1749-51.
Scholarships  to ------  students.

1742-43.
Videshi Chhatravratian

1774

SCHEDULED TRIBES—
Question re—
Non-payment  of  stipends  to
students.  1763-64.

Scheduled Castes and ------. 1752—

55.
Scheduled  Castes  and ------
students.  1749-51.

Scholarships to Scheduled Castes 
students.  1742-43.

SCHOLARSHIP (S)~
Question re—
National Income Committee. 1738­
39.

Scholarships.  1773-74.
------to Scheduled Castes students.
1742-43.

Videshi Chhatravratian

1774.

SCIENTIST (S) —
Question re—
Indian ------.  1770-71.

SEN, SHRIMATI SUSHAMA— 
Question by—
Incidence of crimes in Delhi. 1759­
60.

SHARMA, SHRI D. C.—
Question by—
Geophysical survey of the Punjab.
1729-30.

Rashtreeya Pustakalaya, Calcutta, 

«r?r«i!Tn) 1776

SHARMA, SHRI R. C— ...
Question by—

Sarvajanik  Pustakalaya  (Pustak 
Pradan) Adhiniyam,

srhifsm) 1764-65.

SHROFF COMMITTEE—

Question re—
Shroff Committee.  1759.

SINHA,  SHRI  NAGESHWAR. 

PRASAD—
Question by—
Second Five Year Plan. 1730-31.

SOCIAL UPLIFT—
Question re—
Scheduled Castes and  Scheduled 

Tribes.  1752-55.

SODHIA, SHRI K. C.—
Question by—
Visas.  1744-46.

SOLAR ENERGY—
Question re—

International Symposium on Wind 
Power and ------. 1768-69, 1775­
76.

STANDARD VACUUM  OIL  COM-̂ 
PANY—
Question re—

Oil deposits in Tripura.  1752. 

STATE (S) —
Question re—

Republic Day.  1739-40. 

Scholarships to Scheduled Castes 
students,  1742-43.

STATUE— ‘
Question re—

Image  of  Lord  Buddha  at 
Chakdaha.  1775.

STIPENDS—
Question re—'

Non-payment of ------ to students.
1763-64.

STUDENT (S)—
Question re—
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- Matter of Urgent

Public Importance 
Shri Frank Anthon;: Then, I re*-

pectfuUy submit that it hais  already 

been ix>inted  out that  six hours ar« 
comparatively  inadequate.  In the 

previous years.........

t

[Shri Satya Narayan Sinha] 

agreed to consider and pass the Bill, 

I would like to inform the House at 

this stage that in doing so, a certain 

curtailment of time  allocated lor a 
debate on the RepOTt of the Commis­

sioner for Scheduled Castes and Sche- 

du'.ad  Tribes  would  be  inevitable 

unless of course the House extends its 

sittings up to 6 o’clock on the 22nd, 
23rd and 24th Deconher.

I am sure that I am voicing the s*n- 

timents  of hon.  friends,  representa­

tives of Scheduled Castes, in  stating 

that they would have no objection to 

a certain curtailment of the time allo­

cated for the dehate on the Report of 

the Commissioner for Scheduled Castes 

and Scheduled Tribes if that  would 

ensure the consideration and passing 

of  the  Delimitation  Ccmmission 

(Amendment) Bill.  How  much time 

will  be  available  for  the  debate as 

against 6 hours allotted for it by an 
order of this House  will, of course, 

depend upon the time taken for the 

consideration and  passing  of  the 

Delimitation  Commission  (Amend­

ment) Bill.

Sardar Bukam Singh  (Kapurthala- 

Bhatinda):  1 would request the bon.

Uinister to make It clear whether it 

has been assumed that the Select Com­

mittee would be able to finish its task 

within this period because the Report 

has to be presented  tomorrow and 

only this morning the Committee has 

met.

Shri Satya Narayan Sinha:  It is

meeting again this after-noon and the 

Committee expect to finish the report 

today so that it will be placed before 

the House tomorrow.

Shri Ftsnk  Antliany (Nominated- 

Anglo-Indians): Are we to take it that 

the time allotted for the discussion of 

the  Report of the CU>mmissioner for 

Scheduled Caste and  Scheduled Tribes 

would be reduced for tliat is wkat It 
■will come to.

thil SBtya Narayan StBha:  Yea,

Mr. Speaker:  Let us take up this

matter later on.  The situation, as 1 

imderstand it, is that tljere has been 

some necessity for the  Delimitation 

Ccsnmission to revise the  number of 

seats in certain Statec on account of 

the final census figures coming rather 

late.  If this Bill is not  passed, the ' 

result will  be  that  the  Scheduled 

Castes  and  Scheduled  Tribes,  whose 

seats are to be allocated on the basis 

of the latest figures, will be the (suffer- ‘ 

ers.  Therefore, that Bill has to be 

passed very urgently.  That is now I 

tmderstand the position: and. in view 

of that, this has to be given priority. 

That is one thing.

The discussion  on  the  Report  may 

continue for six hours.  The alterna­

tive is, as pointed out in the statement, 

that the House will have to eit for one 

hour longer for three days.  There is 

no objection, on my part at least, to 

the House sitting up to six o’clock.

Shri Ramachandra Beddi (Nellore): 

May I suggest that the House may sit 

from ten o’clock to five o’clock?

Mr. Speaker;  I think it is not possi­

ble to discuss this matter  now.  At 

least tomorrow the House wiU have 

to sit from eleven o’clock as there has 

been no notice.  The hon.  Members 

may consult among  themselves and 

come to a conclusion.  It need not bn ' 

discussed here.

CALLING ATTENTION TO MATTER 

OF URGENT PUBLIC IMPOR- 

TANCa:

SrecuiATiVE Activity in Tea Exporr 

Rights

Stoi N; M. Uncam  (Coimbatore): 
Sir, under Rule 215, I  beg to call the 

attention of the Minister of Cotamerca 

and Industry to the following diatter
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of urgent public importance and I re­

quest that he may make a statement 

thereon:

"The inordinate speculative acti­

vity in Tea export rights and iw

repercussions  on  tea  prices  and

the Industry."

The Minister of Commerce and In­

dustry (Stall T. T.  Krishoamaetaail):

Mr. Speaker, I would like to  state at 

the outset that any  impression that 

the present high prices of tea quotas 

are causing concern to any significant 

jwoportion of growers or traders would 

be  only  erroneous.  Government  are 

in very close touch with the tea in­

terests both through the Chairman of 

the Tea Board as well as directly. But 

it is clear that while there is a great 

deal of interest in the matter of quota 

prices, there is little disposition.amon­

gst tk» bulk of them to  consider that 

Government  ought  to  intervene  at 

this stage.

The House  may  remember  that 

under the old Tea Rules, it is possi­

ble for gardens that produce no tea to 

get export quotas and gardens which 

had increased their production to get 

only limited  quotas which bore little 

relation to their production. The revised 

rules  have put the matter more on a re­

alistic basis. Quotas are DOW granted on 

the basis of the best crop of any of the 

previous four years.  The reasons for 

the  increase  in  quota  prices  are 

obscure.  I will not detain the House 

by referring to the various  theories 

that have been advanced in this con­

nection.  The point of real importance 

is whether the interests we  are pri­

marily concerned  with,  namely the 

growers of tea, ate prejudiced by the 

high quota prices.  Government are 

aleo  concerned  with the question  as 

to whether in any way these prices 

are affecting exports.

On the first point there is practically 

uiianimity amongst the growers  that 

the prices are not hurting their intere­

sts.  The producer goes to ■ the market ̂ 

for export quotas only when he wants 

to export more than  the  percentage

permitted by the Licencing Commit­

tee.  And, when he does so, he makes 

a calculation and buys up the quota 

only when that leaves him a fair mar­

gin of profit.  On the question of ex­

port, it seems quite  clear that the 

high  prices  of tea  quotas are the 

result and not the cause of the high 

international price of tea.  With re­

gard to speculative activity, it is difll- 

cult to assess the scope and extent of 

such activity.  We are, however, in­

formed that there is not much specu­

lation in tiie sense that large quanti­

ties of eiqiort quotas have been con­

cerned  by  speculators  and  have 

changed hands.  The actual quantities 

dealt with on the basis of hiĵ quota 

prices are understood to be relatively 

small.

The  total  permissible  quota  ft»r 

export this year is 135 per cent.  Out 

of this 129 per cent, has already beeo 

authorised for export and the balance 

that remains is only 6 per cent, wliich 

amounts to approximately 20  miUjflo 

pounds.  The question au to whether 

a further release should be made will 

be taken up when Government receive 

a final report from the Chairman ol 

the Tea Board about the  ext«it to 

which the current  year’s crop w»« 

damaged by floods in the north-east 

India.  In any decision that the Gov­

ernment will reach they wiU have to 

keep in mind the effect of further ex­

port releases on the prices of tea In the 

internal market.

From time to time suggestions have 

been made for an  amendment of the 

rules regarding the distrioution of tea 

quotas.  I have not  seen any  such 

proposal yet which would not be open 

to some  other  objecticms.  Govern­

ment would be glad to consider pro­

posals for an amendment of the quota 

rules but these  must  keep in mind 

certain objectives, viz., that they muit 

relate quotas on a  realistic • basis to 

production, that they must not in any 

way hurt the interests of the growers, 

and finally that they must not hamper 

the export of tea.
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MOTION KE  ECONOMIC 

TION—CencW.

STTUA-

Mr. Speaker: The House will now

proceed with the Resolution moved on 

the 20th December 1954 that the pre­

sent economic  situation  in  India  be 

taken  into consideration.  The >consi- 

deration will proceed l̂ong  with the 

amendments.

Shu A. M. Thomas  (Emakulam): 

Mr. Speaker, Sir, I was yesterday re­

ferring to the charge of complacency 

that has been levelled by the Opposi­

tion  against the Government.  There 

is absolutely tio lack of awarenes,; at 

all on the part of the Government, and 

in fact, the Finance Minister yesterday 

gave us a graphic idea of the magni­

tude of the problem, the approach of 

the Government of India in this regard 

and also the stejw that the  Govern­

ment are taking.  The Finance Minis­

ter’s colleague, the Deputy Chairman 

of the Planning Commission, Shri V. T. 

Krishnamachari, draws a more frigh­

tening picture than the picture that has 

been drawn by the Finance Minister. 

He said in a meeting in the first week 

of December that there are  now 70 

Million families working on land and 

that agriculture cannot support more 

than  55  million  men.  In the  urban 

areas there are 10 million unemploy­

ed  men.  To  this  IJ  million 

every  j-ear  is added.  The  10- 

year programme will have to provide 

employment to 40 million people and 

then only you can achieve reasonably 

full employment, by spending  about 

Rs. 18,000 to Rs. 20,000 crores. He con­

tinued that to ensure full employment 

is a  task, the  magnitude of  which 

appals imagination.  The nation has to- 

make a very great effort if the problem 

of imeniployment is to  be solved to 

reasonable extent.

[PT. ThakurdAS Bhargava in the Chair]

A great deal of controversy arose on 

the  socialistic pattern that has been 

stated by the Prime  Minister.  We 

have seen how fast economic growth 

is pfwsible, both under the American 

*y»teni as well as the Soviet system. 

The key to the tremendous  achieve­

ment in both countrieB  appears to be

the greatest and widest  possible co­

operation, either compelled or volun­

tary, of the entire nation.  Under extra 

regimentation it is possible to mobilise 

and direct the energies of the people 

to certain purposes, but  under this 

system, great suffering and waste can­

not be avoided. We have to accept the 

wisdom of the  few to  decide  upon 

national issues.  In the other  system 

also, there is a release of the energies 

of the people as a  whole.  It has its 

political  phase, but  it  has  not  the 

massive and  concentrated  ruthless­

ness ot some of these States but of the 

individual in it. As the people in the 

nation grow up, you  may hope  tO' 

check the ugly features and give abun­

dance for the masses.  Neither of theae 

systems can be successfuly grafted 

far as our  economy  is  concemoL 

Hence,'the Prime Minister  cautioned 

us that we have to  develop on our 

own lines.

I wish to make one submission with 

regard to the approach that we ought 

to have in this matter, and  that ha» 

not been given sufficient  importance 

either in the Finance Minister’s speech 

or in the discussion  that  followed. 

Unlike other countries, both land and 

capital are scarce factors in our cotin- 

try.  It is only labour which is in plen­

tiful supply.  India will have to deve­

lop her own systems and techniques 

and it is essential that  India should 

plan for a co-ordinated  and  parallel 

development of  large-scale basic in­

dustries, small-scale  industries, agro 

industries as well as agriculture. The 

problem is not merely one of finding 

employment and producing more.  It 

is also important that  India should 

hereself  be  able—I  underline  this— 

to absorb mostly her own production, 

agricultural as well  as industrial, so 

that adequate purchasing power may 

be available in each sector to absorb 

the production  in the  other sector. 

The picture is a socialistic one, and I 

do not think there is any  difference 

with regard to the goal that we have 

in view.  It is a certain amount of ex­

pansion that we want within a parti­

cular period with the ultimate object
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of leading to maximum  production, 

lull employment and social and eco­

nomic justice.  The one role as has 

been stated by  the  hon.  Finance 

Minister is complementary to the other 

role.  If the State finds that a target 

cannot be achieved except by the State 

stepping in, then the  State  should 

necessarily step in, and  also if the 

associa'tion  of  private  interests  is 

necessary for achieving  that  target 

and if the State finds that it is neces­

sary, then the association of  private 

interests also wiU have to be mobili­

sed.  Circumstances  must  shape as 

they develop and I admit that some 

directives are necessary and that was 

the cause that in 1948 we adopted the 

Resolution on the Industrial  Policy. 

What I want to emphasise is the neces­

sity of adherence to the spirit of the 

policy statement rather than the adhe­

rence to the letter of the policy state­

ment.  By the fact that the  socialist 

pattern is to be our ideal, it does not 

mean that what is implied by socialism 

is the nationalisation of all industries 

as has been pointed out by my friend, 

Shri Gurupadaswamy in his  speech.

I do not want to take the example of 

U.K.  or  America  or  Russia.  In 

Holland, for example, ever since 1933, 

there has been a socialist government 

there right through and there has not 

been any break.  What is it that has 

been done inside  that country?  The 

Government of Holland believes that 

the man who has endeavoured to build 

up the industries is as much a part of 

the body politic as anybody else.  The 

enterprising  element  in  Holland is  / 

encouraged to the n̂ aximum  for the 1 
public good.  How is it that the Dutch  i 

Government Intends to achieve a socia-  X 

listic  State? It  is by means of taxation 

and by the use of Government funds 

for public welfare. In their wage policy 

it is very progressive.  Bad industrial­

ists there are as there are bad admini- _ 

strators, bad politicians and badpure- 

aucrats, but the only thing that  we 

have to see is that the State must have 

sufficient powers to control and deve­

lop whenever the  private  industry 

gou astray.

In passing, 1 wish to  mention one 

fact about the checks that the Gov­

ernment of India have at present.  I 

think that many of the Members who 

have  spoken  from  the  oijposite  sJd« 
have not gone  through the various pro­

visions of tile Industrial Development 

and Regulation Act.  The  Central 

Government  is  armed with  sufficient 

powers  whenever  there  is  necessity 

of steping into  the  private  sector. 

When  it was found that  there are 

some difficulties in the administration 

of the various provisions of the Indust­

rial Development and Regulation Act, 

the  Prime  Minister  introduced  the 

Constitution  (Fourth  Amendment) 

Bill, a copy of which has been circu­

lated to all of us.  From this it will 

be found that Government is not at 

all complacent.  Whenever it  finds 

that there is any obstruction to deve­

lopment, the State steps in and it also 

gets  armed  with  the necessary  pro­

visions.

Several Members criticised in their 

speeches the transactions that we have 

entered into with regard to oil refiner­

ies.  With regard to the  setting up 

of the  oil  refineries,  with foreign 

help, I do not think many of the Mem­

bers  are  satisfied  with the  arrange­

ments, I do not think that the Govern­

ment itself is satisfied,  but we have 
to understand that that was the best̂ 

course that we could have adopted at 

that  time.  There was the aspect of 

the supply of a strategic,  inportant 

commodity  the  processing at  wihich 
was  highly technical  and  w«  coiJd 

get considerable  gain  in  our  foreign 

exchange.  There was  also the em­

ployment aspect. These were the con­

siderations which weighed  with  th« 

'Government more than anything else 

in entering into those agreements with 

the foreign oil refinery companies.

The aspect of Indianisation has been 

referred to by some of the  Members, 

and everyone is aware of the steps that 

the Central Government is taking in 

the matter.  Whenever foreî  techni­

cal skill is employed,  they see that 

sufficient safeguards are  also  takeii.
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[Shri A. M. Thomas] 

and in the steel agreement which we 

have entered into recently, there are 

sufficient safeguards.

When we go through the history of 

any country, we will be  able to find 

that  those  countries  have  developed 

not on their own  resources  but on 

substantial help from other countries. 

We need not have any Inferiority com­

plex in this matter.  Wt are a sover­

eign republic and we  need  not be 

afraid a« all Umt because of the fact 

that we get foreign capital, we  will 

again be a satellite country.  We know 

that in America,  which is a sover­

eign country, they have taken foreign 

help, and I do not think that any other 

country in the whole world has taken 

*uch Substantial help  from  foreign 

investments as America has done, and 

I do not think that America has lost 

in any way on account of  that. Of 

course, the pattern of foreign help is 

also  changing.  There miist be the 

disappearance of the  acquisitive ele­

ment.  It is that aspect that was em­

phasised by the guest that we have in 

our  capital.  Marshal  Tito,  yesterday 

in his  after-dinner  speech.  There 

must be organised aid to underdeve­

loped countries.  Because we  obtain 

foreign help we  need not be at all 

afraid about  our  independence  or 

stability.

The Prime Minister and Minister of 

External Aflairs and  Defence  (Shri 

Jawaharlal Nehru):  Mr.  Chairman.

Sir, speaking on my own behalf and 

on behalf of the Government. I should 

like to say that we have  welcomed 

this debate.  I hope that soch debate; 

might take place from time to time 

in Parliament, not only because they 

are necessary  but also  because they 

are helpful  to  Government.  They 

show, they demonstrate,  the  social 

awakening that has come all over the 

country.  They are the  signs of our 

moving more and more rapidly, I hone, 

from the purely political plane to the 

social plane.  I  welcome,  therefore, 

even the criticisms  that have been 

made,  though I  miist  confesj  that

some of the criticisms left me rather 

aghast, because they seemed to have 

no relation, so far as I am aware, with 

the facts.

An eminent Member on the  other 

side, who used to be a great scientist. 

Prof.  Meghnad Saha, but who drifted 

from the fields of  science  and has 

fvund no foothold elsewhere yet, told 

u» many things, most of which, I think, 

are completely wrong.  I have seldom 

come across a less scientific approach 

to a problem than that of Prof.  Megh­

nad Saha, in fact, a less factual app­

roach.  I can rally  express my deep 

regret that such an eminent scientist 

should  have fallen  into such  evil 

ways of thinking.

I do not mind Prof.  Saha, or any 

other hon.  Member in  this House, 

criticising our Government.  We are 

no doubt open to criticism in  many 

matters and we do not mind it.  But 

I do mind. Sir, criticisms which amount 

to criticisms of the Indian people. And 

if any man in this House or elsewhere 

blames or criticises what the Indian 

people have done in the last six years,

I _-ay it is not proper, certainly for any 

of us, I would say—even for any out­

sider to do it—much more so for any 

national of India to do it.  Because, 

in spite of the grave and great problem* 

that we have had to face, in spite of 

this  Government’s  deficiencies—I 

admit it—in spite of the errors that we 

have made, the Indian  people have 

done a fine job during the  last six 

>  years.  Let that be clear now.  And 1 

include  In  the  Indian  people  almost 

,  every group—I do not include indivi- 

duals—the vast numbers, the maîses 

of the Indian people, the intellectuals, 

the peasants, the workers and others. 

They have done a fine job, of which I 

for one am proud and I am prepared 

to shout out my pride  anywhere m 

the world.

Now, I find all this carping criticism. 

—partly as I said, I do not object to it, 

—is based, not, as it should be, if I 

may say so, with aU respect, on a balan­

ced view of the caun.  I can very well
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understand  a  criticism  here,  accept­

ance of a good thing there, but I can­

not understand  just  criticism, just 

denunciation alone.  Our friends  op­

posite seem to have forgotten to app­

reciate anything, to say “Yes” to any­

thing.  That I say, whether it is on 

this side or that side of the House, is 

an  unbalanced,  unscientific,  unfair, 

unhelpful attitude.

What are we after? All of us, whe- 

I ther we may sit here or not, are after 

doing something which is tremendous, 

changing the face of this ancient coun­

try, with its vast population, also, let 

, us remember, tied up in  many ways 

with ancient customs, ancient habits, 

ancient economic  systems.  We want 

to break through many of these things. 

It you travel all over India you see 

an  enormous  variety  of population— 

all kinds of people, various degrees of 

development, cultural, political, social, 

economic, call it what you  like; dis­

parities,  sometimes  vast  disparities. 

We  do  not  like  it.  Nobody  in  this 

House likes that. We want to put an 

end to disparities,  inequalities.  We 

want, naturally, to raise the standard 

of living, have a new structure of so­

ciety and all that. It may be that we 

may differ, in regard to any particular 

item, the particular method of doing 

it.  It may be that even in the final 

picture, there might be some difference 

of opinion, but I rather doubt if there 

, is any great difference of opinion in 

regard to the final  picture that most 

of us envisage.  But anyhow we can 

only think out our plan of  progress,

, whatever it is, on what I venture to 

say, a  scientific  assessment  of  the 

facts of the situation.  We can hardly 

consider it in the manner of an aca­

demic debate.

Here  is a  terrific  problem,  not 

merely in numbers, but in the comple­

xity of it.  People talk about the public 

sector and the private  sector.  Does 

the House  reali.?e that  the private 

sector, the biggest and the overwhelm­

ing private sector, is the private sector 

of the peasants in India, the small hol­

der of land?  That is the tremendous

private sector in  this  country, not 

those odd factories and  odd thingt 

that exist.  Now we want to  change 

all that.  And  remember  this that 

there is a limit to the amount of com­

pulsion that you can  exercise, apart 

from the desirability of  compulsion. 

You have, ultimately, in a vast socie­

ty, to go by consent, not everybody’s 

consent, but consent of the community 

as a whole.  Apart from this ineluc­

table factor, so far as our country is 

concerned, we have followed a policy 

in our political field which was rather 

unique.  In our political struggle, we 

by  and  large,  adC5>ted  peaceful 

methods.  In  our economic approach 

there are conflicts  there is no  doubt 

about it.  In the economic field there 

are classes.  We want to do away with 

the classes.  Our approach has been, 

by and large, trying to win over peo­

ple.  We put an end to the  princely 

order in this country.  We paid for it. 

But remember  this that  what we 

paid for it, however heavy, was very 

little, comp>ared to the cost of conflict. 

Nowadays in the world, whethei- it is 

in the  international  sphere  or the 

national sphere,  people  are  always 

talking in terms of conflict.  It is war 

or cold war, or conflict or class strug­

gle.  I admit class struggle; I admit 

it, but I do not want to  aggravate it. 

I do not want to obsess my mind with it. 

I want to get rid of it as far as pos­

sible without aggravating that strug­

gle, by other means,  I do submit that 

the results of our political and other 

approaches  have  led to  good things. 

They  are good in many  ways, and 

apart from reaching a pensMi’s goal or 

a particular goal and get going towards 

it, we create an atmosphere, a menta­

lity of co-operation, or, at any rate, we 

do not have strains of  bitterness and 

conflict pursuing us.  We have taken 

examples from other countries, of big, 

social, political upheavals.  We  may 

have differing opinions about  them, 

and we may like some part and do not 

like some other part, but it Is not a 
Question of liking or not liking.  They 

are great historical upheavals like a 

tempeet, but it is no good my ssyini 

or any hon. Member saying that he doe*
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aot want the cold wind or the tempest 
outside.  But  this  is  happening, and 

they become the conditioning factors 

in a country, and one conditions one­

self to these factors.  One makes mis­

takes and  then  recovers  from  that 

mistake.

I dislike comparing my country with 

others to our advantage or disadvan­

tage, because I do not want or like to 

criticise other  countries.  I  wane  to 

be friendly with them, because 1 like 

some things in them and I do not like 

some other things in them, but I ven­

ture to point out to this House that 

where those upheavals occur, they are 

products of history, violence and all 

that kind of things—defeat and civil 

war.  They govern subsequent things. 

Now, one does not, in order to reach 

something, organise an upheaval deli­

berately and destruction. If it comes 

one’s way, it is a different matter and 

one has to face it.  Now, some hon. 

Members seem to think that   ̂order 

to make progress, we must destr.iy, we 

must  increase  the conflict,  bitterness 

and then we shall have a cleaner slate 

to write upon.  As I said, no country 

has ever had a cleaner slate to write- 

’.ipon not even after the biggest of re­

volutions.  We cannot get rid o£ tr.any 

factors which govern the situation and 

the growth of a people.  But no one, 

as I am  aware, would  willingly  des­

troy something which is worth while 

in order to build something which may 

be good  in  certain  circumstances. 

Now, I am prepared to compaie wlial 

ha£ been done in  India  in the last 

few years with what was achieved in 

any other country.  It may be that we 

may not have achieved much.  We may 

have achieved less; I am prepared to 

admit that.  But  at  the  present 

moment, behind that we muut see this 

peaceful co-operative method of app­
roach.  You may say that taking this 

peaceful co-operative method of app­

roach we might have gone faster; we can 

go faster, and let us admit it, or let 

u> start-about it and increase our pace. 

But this House miut be  clear as to

whether we accept that peaceful, co­

operative and democratic  method or 

liriiether  we  accept  some  other 

method.  "When  I  use  the 

word democracy, I know it can mean 

many things, but I am talking in terms 

of viiat is called parliamentary demo­

cracy.  There are other methods which 

may equally be democratic but which 

are different.  It is in that  context 

that one has to see.  Why do we have 

parliamentary democracy and the like? 

Because, presumably, we think that in 

the long run,  that produces  the best 

results.  H we get to the conclusion 

that it does not produce best results, 

well, we change it, obviously because 

we want results.  What results are we 

aiming at? National well-being, human 

happiness of the rtillions and millions 

Df our people.  J-«t us  not, for the 

moment, use terms which have a very 

•specific connotation.  We aim at human 

happiness  in  this  country,—national 

well-being, national strength.  How do 

we achieve it?  We  have got. at the 

present  moment,  a country which  is 

industrially not developed,  although, 

remember that even so India is more 

industrially developed than any coun­

try in Asia, apart from Japan.  I am 

oot for the moment taking into con­

sideration the Soviet part.  But apart 

from these two exceptions, India has 

more industrially developed than any 

country,  certainly  more  than  China. 

What will happen in the  future is a 

different matter.  I am talking about 

the present.  Nevertheless, we are an 

undeveloped country.  Our  standard 

of living is low.  We have got to raise 

that, and in raising that we have got 

to find emplo3Tnent for all our people.

What are our objectives? Well, we 

may define them in many, ways,  but 

perhaps one way which is more impor­

tant than others is to find progressively 

fuller employment till we reach full 

employment by  Increased  prodxiction 

and all that.  You may also say grea­

ter  production,  better  distribution. 

All that we can say and all these thlnga 

are part of the main objective,  Sssen- 

tially, the problem should be viewed.
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I bope, from the  point  of view of 

attaining  fuller  employment  and 

greater production and better distri­

bution.

Now, it that is our  approach, how 

are we to do it in this very complica­

ted situation that we are in, with an 

underdeveloped  economy  and  with 

very little surplus to  invest and all 

that?  We cannot compare our prob­

lems with those of the indiustrialised 

West, because they have centuries, or 

at  any rate,  generations  o£  growth. 

Even with Soviet Russia we  cannot 

compare.  We can learn from  them in 

some matters.  There, conditions were 

completely  different—with  war.  civil 

war.  I am prepared to compare India 

with Soviet Russia after seven years 

of freedom certainly, but not after 30 

or 40 years of their freedom.  The only 

country which is in a sense comparable 

is China, comparable in the .sense that 

it has a  vast population, tremendous 

unemployment, very low standards and 

under-development,  and  not  indus­

trialised.  That is a comparable case. 

Therefore, possibly,  it  is conceivable 

that as they make their progress accor­

ding to their ways, we may be able to 

learn something from them.  But again, 

talte the background of China; as they 

are today, after 40 years of civil war, 

international war, national war, till the 

country vau absolutely  at the rock- 
bottom level.  We had,  fortunately or 

unfortunately—for ourselves  fortuna­

tely, so far as I am concerned,  and 

possibly hon. Members  opposite may 

think it is unfortunate a peaceful trans­

fer of power in this country  with a 

running machine.  A running machine 

has its advantages and disadvantages. 

I prefer the advantages.  The disadvan­

tage may be that you are tied up with 

certain processes  which take a little 

time to change.  The advantages are 

obvious:  that you do not destroy and 

start from scratch, but we started at a 

higher level, as I  said,  compared to 

most countries in Asia.  I dislike com­

parisons; they are odious; but. never­

theless, I beg the House to  concider 

the state of affairs, political, social or 

economic, in India today with those of

any other country in Asia.  Again, for 

the moment, I leave out Cbina, because 

China deserves  a separate treatment 

in regard to many matters.  Although 

at present  conditions in India  are 

better, that is to say,  industrial and 

- general  conditions,  I think if the 

standards here are better than in Cliina 

it does not mean that China may not 

make greater progress.  That is a diffe­

rent matter.  It is a different matter 

to  compare  all  these  countries 

of  the  West  with  those  of  the 

South and South-East Asia.  Is there 

any comparison between the stability— 

political, economic and social—that we 

have achieved in this country and the 

progress we are making, with others? 

It may be slow, according to our think­

ing, but there is no doubt  about the 

progress that we have made.  There 

is no doubt at all about the impression 

that has been made in the wide world 

about India today.

It is an extraordinary thing that our 

critics largely come from, well,  some 

of our own countrymen, or—̂it is aa 

odd thing to put in the same level—or 

from certain very reactionary  parties 

in the West who do not like  India’s 

progress.  But I would beg this House 

to consider that let us have criticism 

galore,  but let  us  always  remember 

that in ttiis matter if India is going to 

go ahead, it is not because the  Gov­

ernment of India is very bright—that 

helps no doubt if it is  so—but  it  is 

because the people of India  function. 

And it is not right for us always to be 

running  down  what  the  people  ol 

India are doing.  We  take  up  some­

thing in a big way.  Take the Com­

munity Projects or the National  Ex­

tension Service.  I think it is one of 

the biggest  things that  any  country 

has  undertaken, and I think  that—̂1 

won’t say that it . has succeeded hund­

red per cent—but it is succeeding in 

a  very large measure.  And it is an 

amazing thing  how  from  the grass 

roots we are building  up  sometltingr 

not  imposing  something  from  above 

?s normally governments have done.

And what has been the reaction of 

many of our friends on the  opposite
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benches?  They not only run it down, 

they refuse to co-operate with it.  It 

is not a governmental effort, it  is  a 

people's effort.  They keep away, they 

keep others away; in  fact  they  ob­

struct in the progress that might  be 

made there.  Is that, I would like  to 

suggest to hon.  Members,  is  that  a 

proper way of dealing with these vast 

national questions?  So I  do  submit 

that  some difference  might be  made 

in the criticism of  any  Government 

policy or something, which should al­

ways be welcome to us. and the way 

mis great country of ours and  these 

jjreat people of  ours  are  functioning 

today and building up a New India. I 

have no doubt they are building it.  I 

see all over the place and I have  no 

doubt at all that the atmosphere, the 

air of India is invigorating and exhil- 

rating today.

Professor  MegTmad Saha said that 

»11 the figures that the Finance Mini­

ster has given were completely wrong, 

about the industrial and  other  prog­

ress that we have made.  It is rather 

difBcult for me in a  short  space  of 

time  to  go  into  these  detailed 

figures.  Most  of  them,  hon. 

Members  know,  have  been  given 

in  the  Planning  Commission’s  pro­

gress report and other papers.  But I 

really am surprised at Professor Saha 

challenging  obviously  right  figures. 

He challenged the whole  question  of 

greater production.

The index of industrial  production 

<in 1946 being 100)  from 105 in 1950 

rose to 117 in 1951, to 129 in 1952 and 

to 135 In 1953. In July this year it was 

149.  It is a big jump from 105 to 149. 

There has thus been an  increase  of 

over 33 per cent since 1950.  It is  a 

very good increase.  Mr. Asoka Mehta 

said about its being lop-sided.  It may 

very well be  lop-sided.  But  let  us 

remove the lop-sidedness. Then again, 

it Is also true, of course, that judging 

of these in terms of  our  needs  and 

what we diould do. it Is not enough.

We admit that.  But the point is that 

there has been a marked increase in 

industrial  production,  whether  it I* 

output of  cloth  by  25  per  cent  or 

cement by 50 per cent; and Sindri has 

reached  capacity production,  and 

are now on the verge of starting one 

or two more Sindries; electric energy, 

and so many other things.  I  agree, 

of course, there is no Question of Gov-' 

emment or anybody  feeling  compla­

cent. The problem is terrific.  AU  I 

can say is, not that we are  compla­

cent, but that (bow shall I put it) that 

we are not frightened by this problem, 

we are going to face it and solve It, 

however difficult it may be.  Not we; 

for the moment I am talking of all of 

us together and the country. Because 

the slightest  weakening, the  slightest 

element of complacency will  come in 

our way. and we will  have  to  work 

hard and think hard—think  hard.  I 

say.  How do you solve it?  You find 

these vast social problems in a coun­

try like India.  We talk about classea, 

but something  infinitely  wone  than 

classes exists in India: that is. caste*, 

castes  petrified.  Can  anybody  deny, 

on this or that side, that it is a curse 

in this  country, this  caste  business 

which comes in the way. and is bound 

to come in the way of  any  kind  of 

progress,  political,  social,  economic? 

There it is. You have to deal with the 

situation.  We  have  to  fight  that 

i.aenace of caste which comes in  our 

way.  How are we to do this? Not by 

some resolution  here.  We  are  not 

going to change the caste structure of 

India by some resolution or by some 

l.iw.  We can help  if  we  pass  laws, 

Ebout  untouchability  and  all  that; 

they are good, they help  in  bringing 

about a gradual change. My point  is 

you cannot change this vast fabric of 

India, with its caste and  other  divi­

sions,  enormous divisions,  provincial­

ism and all that, by some magic wand.

Also, if you think on economic lines 

alone—̂ you cannot, of course; but let 

us  suppose  we  think  on  economit 

lines, the question of productim,  of



3597
Motion re 21 DECEMBEH 1954 Economic Situation 3598

balanced  producUon,  of  «mpl(grmeDt 

how do ¥re proceed about it?  People 

argue about public sector and private 

•ector, and it is important enouch to 

argue it, talk about it. discuss it. But 

the question is  not solved by  either 

talking about public sector or private 

sector or both.  After all, there must 

be so many  factors  in  the  problem 

and we have to make progress. There 

is  something  left,  and  unless  you 

think of the consequences of one step 

and prepare for the second step from 

today, there will be bottlenecks  and 

stoppsges.  Therefore  it  becomes 

necessary to think out these problems, 

not  academically,  but  scientifically— 

not like Professor Saha, but scientifi­

cally, I say.

Shri S. S. More (Sholapur): What is 

ycur science?

Shri Jawaharlal Ndun; My science, 

if I may say so, is  essentially based 

On social statistics; not wishful think­

ing—except  wishful  thinking  in  the 

sense of the objective—but essentially 

based on social statistics; how we can 

gain something and how we can have 

a balanced economy, heavy  industry, 

medium  industry,  light  industry,  cot­

tage industry; how we  can  provide 

employment within the short soace of 

time; and how we can generally raise 

the level of  human happiness in  the 

îountry and national strength.

It is quite jKJSsible, and I think Mr. 

Aspka Mehta was perfectly right in 

pointing out, that there has been lop- 

sicitd development. There  has  been. 

And, if I may say so, there has been 

lop-.'ided development in most  other 
coun'ries too, even in trying to plan.

Now, I think that  this  country—I 

am not comparing it with any other— 

but taking the  background  in  this 

country as it is, all  these  separatist 
backgrounds,  class  and caste and  all 

that, and provincialism, it has done.  I 

think,  a pretty  good job of work, 

through its Planning Commission  in 

-making th; people  conscious  of  the 

OTOblem.  It  is very  important  that

people  should generally become  con­

scious of the intricacy of the problem 

and begin to think in terms of plan­

ning for India as a whole.  They have 

done a very fine job.  I am not refer­

ring to any individuals, but generally. 

We started planning as the House will 

remember three years or  four  years 

ago, with practically very little data. 

It is very  difScult  to  plan  without 

dat.i. One can pass resolutions in Par­

liament and dsewhere as to what the 

objective is.  Gradually, we have col­

lected data. Gradually, we have made 

the States and the people in the States 

plan conscious. All the  time, we had 

to face the terrific problem  of  food 

shoitage in this country. We came to 

the conclusion rightly or wrongly that 

in ‘.he Fîst Five Year Plan, the most 

important thing was the  agricultural 

from.  Of course, we are carrying on 

the river valley schemes, we have put 

up the Sindri and Shittaranjan facto­

ries and all kinds of other things. But, 

essentiaJly, we said that food shortage 

was a big problem and we concentrat­

ed on that. Opinions may differ as to 

whether  we  have  done  sometliing 

about heavy industries or not. It is a 

matter o( opinion. But, we  did  that 

because we felt that unlew we have a 

strong ba«is in the food front our in­

dustrial eflorts may, wdl, if not fail, 

be bogged or checked. Hon. Members 

who have studied the history of other 

countries,  probably  know  that  too 

much stress on heavy industries have 

produced  difRcult  problems  in  tho« 

countries, the  socialistic and  the like 

countries.  In fact,  the cost paid  for 

rspid industrialisation bas been tern-- 

fic in some countries. I doubt if  any 

country de'iberately would  pay  that 

cost  It came their way; they paid it 

I am certam that no country with any 

kind of parliamentary democracy can 

possibly pay it.  May be,  where  we 

have  dictatorship  with  an  army 

behind It they may  perhaps  do  it. 

Even  there, I doubt  it  because, no 

dictator can go on too far without the 

consent of the people.  You  have to 

consider this. I am quite sure in  my 

minii that real progress must ultima-
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tely depend on industrialisation. Tha* 

industrialisation  ultimately  depend* 

•n hea%-y industries. Other thin*s are 

joo<l  but heavy industries  are  more 

important. OI course, other things are 

important too; I am not saying ot that. 

If we want even to preserve our na­

tional  independence,  and  much more 

so if we want to raise our standard 

of living, heavy industries are essen­

tial. It is admitted. But, il I go in for 

hêivy industries alone and not think 

of the other factors, it is Quite possi­

ble thJit our  problems  may  become 

much more difficult. It is Quite possi­

ble that unemployment  might  grow. 

We have to lace the problems which 

China has to face.  Of course, we have 

many  kinds  of reports  about  China. 

There are good accounts and true ac­

counts. There  is  terrific  unemploy­

ment iT China. Their leader says so. 

They are living to face it; may be in 

a difTerent way. The  problem comes 

.  up before us. We want higher techni­

ques.  We  cannot  progress  without 

higher technidues.  The  moment  we 

think of hishet  techniques, we  wUl 

cause unemployment. We do not want 

unemployment;  we  want  more  em­

ployment. W,e talk of  rationalisation 

and the rest. These difficulties  come 

up. One has to balance them. We have 

tc see how we can go ahead on  all 

fronts.

Shri  Meghnad  Saha has, fortunate­

ly, returned  to  the  House.  May  I 

repeat something about his  reference 

to our National Laboratories as hav­

ing done nothing worth while in the 

industrial field?

Shri  Meghnad  Saha  (Calcutta 

North-West): May  I  interrupt  I 

have not said anything like that.

Some Hon. Mnnbers:  ^ri  Asoka

Mehta said so,

Mr. C)i»irm»n:  Yesterday  it  was

said.

Sone  noa 

Asoka Mehta,

Members;  By  Shri

Shri Jawaharial Nekn: It does not 

matter reall;. I anl  that  Shri

Meghnad Salia is of the opinion that 

the National Laboratories are  worth 

while and ihat they have d<»e  good 

vork.

Shri S. S. More: He has  not  said 

that.

Shri Meghnad Salia; I have not said 

that also.

Shri JawaluTlal Nehru:  Well, Shri 

Meghnad Saha is neutral on that sub­

ject.

Having  had something to  do with 

these National Laboratories and hav­

ing met scores  and scores of young 

scientists, men and women, who are 

working there, I can say that there is 

no finer set of young men and women 

in India than our  young scientists. 

The other day, we had a small con­

ference on  atomic  energy.  There

were senior men  present there.  We 

heard their discourses  with the res­

pect that is  always  due to senior

scientists.  There  were some young 

men present there too.  If I may say 

so again with  all  respect to the

seniors, the juniors outshone the se-

Shri Meghnad Saha:  May I  inter­

rupt?  The particular  junior scien­

tist was my own  student  and I am 

very proud of that.  The saying is:

Men seek victory  everywhere but 

seek defeat from his  own sons and 

students.

Shri Jawaharial Ndim: Of coune, 

Shri Maghnad •  Saha is  completely 

right  The House may r̂ ember the 

saying in Urdu:

‘‘»r? 5ft il» ̂   ^

I was talking about atatlstlc*. We 

are now engaged in  trying to work 

out these problems as far as poalbto
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on a statistical basis.  In this matter, 

naturally, we have asked ior the help 
of our  senior in ihp

Statistical Institute.  Such of 11>e hon. 

Members as have seen the Statistical 

Institute in Calcutta will  know what 

fine work they are  doing and on a 

big scale.  There  are  hundreds and 

hundreds of young people being train­

ed there.  In fact, it  has become a 

centre of international training. There 

are, I think, men of 20  nationalities 

being trained  there.  Very oninent 

professors have come  from abroad. 

At the present moment there are ex­

pert statisticians  of  world repute 

from a number of countries including 

America, England,  France, Belgium, 

Norway, the Soviet Union, Japan, and 

may be one or two  other countries. 

I am glad to say that there is peace­

ful co-existence, among  them.  As I 

said, the problem is, we have set out 

for us to work out statistically as far 

as possible, how  in  10 years’ time— 

the Finance Minister  yesterday said 

about unemployment being ended in 

10 years—we can end unemployment 

and of course, increase production all 

round,  how to do it in a balanced 

way  and  how much  investment is 

Tiecessary in  heavy  industries and 

cottage  industries.  It is obvious to 

us that we cannot do  without any 

industries.  We cannot  do  without 

cottage industries in a big way.  It is 

not a question of conflict  between 

them.  All this has to be balanced in 

order to bring about this production. 

Of course, this requires  very heavy 

investments.  My point is this.  I beg 

of the House and the country to con­

sider these  problems on this basis, 

excluding  words  and  terms  which 

provoke perhaps  passions, excluding 

the  sloganlike  approach,  but in a 

practical way.  We  have got to do 

this and that.  We have got to pro­

duce certain things.  If we have got 

to produce certain  things, we have 

got to have a factory or v/hatever it 
is,  to produce them.

1 A.M.

If  we want a factory,  we have got 

tD make the machines for a  factory 

•n India, and look ahead as to what 

we want five years later.  We vrant a

plan for it today.  It is Professor Saha 

or Shri Asoka Mehta who pointed out 

that we have been very slow about our 

steel production.  I accept that indict­

ment  We might  have gone faster, 

certainly;  but,  anyhow,  we have 

woken up to this fact some time back, 

and we intend to go  as fast as w« 

can.  For the  moment  we have 

in view at least two additioiud plants 

and we are thinking also of a third. 

That is,  we want to quardruple our 

steel production in the next few years. 

So,  that, in these  matters one  can 

oniy  approach them from this i>oint 

of view of how we can bring about 

the greatest  amount  of production 

and the greatest employment, and the 

purchasing power etc., will flow from 

employment

There is much -discussion about the 

public sector and the  private sector.

I said the other  day,—said it mor*

than once.—that I attach great impor­

tance  to  the  public  sector  and  that 

the  pattern  of  a  society  that  we 

look  forward  to  is  a  pattern 

which,  broadly  speaking,  can only 

be described as  a  socialist  pattern 

of society which is  classless, caste- 

less,—So far as the Congress is con­

cerned, for a long  lime past it has 

laid down its objective as a casteless, 

classless  society—which  can  only  be 

attained  obviously  in  a socialistic 

pattern.  That is agreed.  But, again,

I would beg of you to think of the 

problem not, let us say. in this way 

that because socialism  imagines or 

conceives of all nationalised industry, 

therefore you must have all nationa­

lised  industry;—I think that progres­

sively as the socialist pattern grows, 

there is bound to be more and more 

nationalised industry—but what is im­

portant is not that there  should be 

an attempt to nationalise everything, 

but the results of that.  That is, what 

you are aiming at is production and 

employment.  If  by  taking  any step 

you  actually  stop  the  produc­

tion  process  from  growing,  the 

eniployment process  from  growing, 

then that does not lead you to that 

socialistic pattern, although that little 

step might be called socialistic.  What 

one has to do is, in a  country like
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India, where, being  under-develĉ ed 

in many ways, money is lacking, where 

trained personnel is lacking,  where 

experience is lacking, we have to take 

advantage of such experience, train­

ing, money etc., as we have got every- , 

where.  We want to make this busi­

ness of building up India, a tremen- 

doiis co-operative enterprise of all the 

peĉle, and try to avoid  mere con­

flicts and try to avoid  taking steps, 

which, by themselves may be agree­

able, but which really have a chiUinj 

effect on this pattern.  We  want to 

go ahead in regard to production and 

employment.  That is the vital thing. 

And in order to do that, we have to 

creat an atmosphere and  encourage 

the initiative for that purpose.

Now,  in regard to the public and 

the private sector, it is obvious that 

with all the resources that we may 

have in the country in the hands of 

the State—they are limited—we can­

not do all that we want to do at the 

present  moment.  We will try  to do 

as much as we can, and perhaps we 

might do a good‘deal.  But some peo­

ple suggest:  ‘Tfou must prevent the

private sector from functioning in re­

gard to industries”.  I think any such 

idea comes from  confused thinking.

I do not understand this business.  I 

want a socialist society in India, but 

I am not going to get it by merely 

pasiing  resolutions  and  slogans.  I 

want India to move in that direction 

carrying a large  number of people 

with it,  I want to get of this frame­

work of an acquisitive socierty.

Sbjrl S. S. More: Do you want the 

consent of the capitalists?

Shri Jawaharlal Nebm:  I  might

even seek the  consent of Mr.  More 

occasionally. ,

Shri S. S. More: But Mr. More is 

not a capitalist.

Mr. Chairman: Order, order.

Shri Jawaharlal Nehm: It is obvious 

there is no question of asking for peo­

ple’s consent, and  especially we do 

not go and seek the  consent of the 

landlords before we have land legis- 

lutimi.  It is absurd.  But,  nevarthe-

less, we have land  legislatitm in a 

way so as not to throw the landlords 
to the wolves.  That is, we try to fit 
them into our future  structure.  As 

a matter ot fact, hon. Members might 
know that the landlords, say of U. P., 

apart from a few, have been terriWy 

hard hit by the land legislation; vast 
numbers,  hundreds  of  thousanxis—I 

am not talking about small numbers 

—have been  hit very  hard indeed. 

Well, that is a consequence of a social 

change.  One  cannot  help  it,  and 

many  of  them,  realise  it  and  ac­

cept  it.  We  have  not  made  them 

enemies.  The  other  process  is  to 

make  other  people  your  enemies, 

call  them  enemies,  and  instead 

of  getting  some  help  from  them, 

actually get obstruction  from them. 

That I say is a wrong process either 

logically or from any point of view.

There is no question of our asking 

the permission of any  capitalist or 

anything.  But the point is. we have 

got this policy; whatever  policy we 

lay down, we go ahead  with it, but 

we always try to win over even those 

who suffer from that  policy.  One 

cannot win over  everybody,  but we 

will create an  atmosphere  of co­

operation with us.  I am too himible 

a person to talk  big,  but that at 

least is some little lesson we learnt 

from Gandhiji.  He was a hard man 

in regard to the policies he consider­

ed  vital,  but he was  always trying 

to win over even his  opponent and 

his enemy—whether it was, political­

ly, the Britisher, or whoever it was. 

Therefore, I submit that I would be 

glad  if  we  made  it  perfectly  clear 

what our objective is,  what the so­

cialist  pattern  of  society  means for 

us.  But, having made that clear, let 

us not get  lost in language,  let us 

not think that we have  done any­

thing.  It is far better  to think in 

objective terms, than be involved in 

this,  that  and  the  other.  We want 

fuller  employment.  How  are we to 

get it?  We want industry.  In order 

to get a socialist pattern  of society, 

we have to break through. It is true, a 

certain crust of structure, oil it at
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economic structure or a social struc­

ture.  In the  social  structure,  1 

would  include  caste  and  everyttiing 

which inhibits progress, which comes 

in the way, which prevents the full 

growth, the full initiative being ex­

ercised’ by masses of people.  I want 

to release that energy of the people. 

It is true that  energy is released, 

maybe, by  a  violent  revolution,  but 

then you  pay  for  that  revolution 

heavily, and it takes a generation or 

half a generation at least before you 

get over that, and there is a tremen­

dous  hiatus,  and  therefore,  one  has 

gradually to get out of that old crust 

The old feudal crust was broken by 

the  capitalist order when it came— 

the new capitalist order.  We have to 

get out  of  this  capitalist  crust,  and 

go  in  a  socialist  direction.  As a 

matter of fact, all over  the world 

this process is continuing, because of 

the nature of  things.  Some indivi­

duals might talk somewhere in a dis­

tant country about private enterprise 

and laissez faire, but nobody, practi­
cally nobody, believes in laissez faire. 
There is regulation and  control all 

over the place in regard to industry 

■nd imports and exports.  The State 

everywhere, even in the more highly 

developed countries of  the capitalist 

economy, function* in a  way which 

possibly a Socialist fifty years ago did 

not dream of.  That  has happened. 

But I am not saying that we should 

follow that slow course.  I say let us 

go swifter and faster in  that direc­

tion, definitely of a socialistic econo­

my, but let us go in a balanced way. 

Let us get as much help as we can; 

and I do not see any harm at all, in 

âct I see a lot of good, in the private 

«ector functioning.

I just reminded the House of a fact 

which perhaps  it has  not kept in 

mind, that our biggest private sector 

is the peasant, and the  peasant, by 

the nature of things, is a conservative 

person, is far more conservative than 

the industrial worker or other.  I am 

not going into the land problem now, 

but obviously by the abolition of the 

landlord system, we have not solved 

the land problem.  Obviously,  many 

other steps have to be takes; But

here is this economy—of which whî 

ever the percentage  may be, I <to 

not know, seventy, eighty or nmetjr 

per cent or whatever it  may b  ̂ 

which is an agrarian economy based 

on a private sector.  What  are yoo 

going to do with it?  Well, we change 

it gradually.

The Finance Minister  said som»- 

thing about rural  credit and rural 

banking.  I think that is a  tr̂ en- 

dous thing to release the energies of 

this vast  countryside,  if we do it 

rapidly and thoroughly.  These  ar* 

the things which you can discuss, and 

I am sure hon. Members of tte Op­

position could  put  forward manj- 

ideas which should be helpful.  Mer©- 

ly to denounce it or repudiate it doe* 

not help at all.

Therefore, one has  to  think to 

terms of our objectives, keeping them 

ever in mind, the objectives being, I 
say,—to put it in that way, a socia­

lised pattern of society.  We want to 

attain that, the real objectives bein* 

human happiness of all  our people, 

To put it in a more restricted way, 

we want full employment, and much 

greater production to raise our levels. 

To put it yet in a different way, we 

want to  attain  these  things in a 

peaceful democratic  way.  We think 

that is the best way to attain them, 

because that  prevents  conflict, or 

lessens conflict; and  therefore, ulti­

mately,  it is  the  speedier way,  and 

it does not leave these trails of bit­

terness behind, which are very harm­

ful both to the State and to the indi­

vidual.  And  within  the State, we 

have to proceed as co-operaUvely as 

possible.

Now mat might be good enough for 

any country, but  for  India, more 

especially, I think, it is  even more 

necessary that we pursue that patk, 

because of the great diversity of In­

dia,  because,  unfortunately,  of the 

fissiparous tendencies,  whether they 

are provincial. State, caste, communal, 

religious or whatever they are.  We 

have got so  many  things to fight 

against in this country,  and if we 

lose sight of this broad picture  and 

merely  butt  in  in  one  direction.
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well,  we  might  upset  the  whole 

applecart.

I now come to the  public sector. 

Trom thij larger point of view, it is 

obvious, in a country as undeveloped 

as we are,  quite apart from the ob­

jectives; we cannot progress except by 

State initiative,  except by enlarging 

the public sector, and except also by 

controlling the  private  sector  in  a 

measure.  i.e., the important  points 

of the private sector.  I cannot obvi­

ously go into the question where the 

line should be drawn.  But the line 

will ever be a changing one because 

the  public  sector will  be  a grow­

ing  one,  and  the  point  is  that 

the strategic  points  must  be  con­

trolled by  the  State.  The  strate­

gic  industries,  and  the  strategic 

points in the private sector must  be 

controlled by the State.  Havlnf said 

that, I should also  lilce to say this. 

If I  am  right.  Shri  Asoka  Mehta 

said  something  yesterday about the 

harassment or something  caused to 

the private sector, j agree  with him 

that we should control  the private 

sector,  the  strategic  points  in the 

private  sector.  Having  said  that,  if 

you  leave  something  to  the  private 

sector, give them  freedom to func­

tion within those  strategic controls; 

it is absurd to ask them to function, 

denying them room to function there, 

denying  them  the  initiative.  We 

have them because  presumably  we 

think they will  add to our common 

good in production.  And if we deny 

them, in that sphere demarcated for 

them also, any initiative,  then they 

are useless and helpless; it is better 

to take the whole  thing then into 

the public sector.

If 1 may repeat, our  policy  must 

be, inevitably, one of raising produc­

tion and increasing  employment  as 

rapidly as possible.  In  doing that, 

we can devise means.  In doing that, 

it is essential  that the public sector 

should grow as  rapidly  as possible. 

T think under circumstances in India 

today, it is quite necessary that the 

private sector should function under

certain  broad  strategic  controls,  but 

otherwise with freedcon, with initia­

tive, etc., within those  limits.  But 

the controls arc there,  because we 

have to think of the  public sector, 

and the private sector is part of the 

Plan, is a co-ordinated  part of the 

Plan; this is where the strategic con­

trols come in.  That  is to say, you 

have to think of the whole purpose, 

business of building up India as one 

large-scale  enterprise,  co-operative 

enterprise, in which every group and 

every part of India  shares.  That is 

the only way I can  conceive of it 

There are people, naturally, in India, 

who are selfish, who  are bad, who 

are corrupt,  and  who are every­

thing—I do not say,  everybody in 

India.  But you have to  create an 

atmosphere, so as to bring in as many 

people as possible to  help in their 

own way.  And we have to be wide 

awake all the time, so as to change 

our line of demarcation, for there is 

no limit to the public sector, and it 

can take anything it  can.  I do not 

wish to limit the public sector at all 

anywhere.  Whatever  we can, we 

take it.  But our resources are limit­

ed, the State’s resources are limited. 

It is no good my  preventing some­

body  else  doing  something  which  I 

cannot do myself; that is just folly, 

because thereby we lose  something 

which might be done.

The Finance  Minister  calls this 

pragmatic approach. It is pragmatic in 

the sense that the pragmatic approach 

itself look in a certain direction,' has 

certain  objectives  and  definite ideas 

about  it.  But  otherwise,  it is based 

on  an  objective  consideration  of 

things as they are, and we can con­

stantly  vary any line to that extent.

Reference has been  made to the 

industrial policy  statement of 1948. 

It is a broad statement.  It does not 

go into any  details.  Shri  Asoka 

Mehta .referred to  it as  something 

moth-eaten.  I really  do not know 

what he meant by it, unless he said 

that he wants to go a little further. 

I think basically that statement Is ■ 

very good statement.  One can add to
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it.  One can implement it  One can 

give more emphasis.  But I see abso­

lutely nothing in it which is wrong 

from our present point of view, nnH 

I think it is good indication of how 

we should proceed.

- Maybe,  in the course of the next 

few months, we  shall have to con­

sider the second Five Year Plan, anH 

in that second Five Year Plan, it is 

obvious  that we . shall  have to lay 

much  greater stress on industry.  It 

is obvious that we shall have to lay 

much  greater stress  on  the public

i-ector of the industry  in that Five 

Year Plan; also, the  private sector, 

of  course,  will  be  there.  1  hope 

in  Tact  that  this  House  will 

have  full  opportunity  to  con­

sider that even in its  draft stages. 

The idea  apparently is that a draft 

Plan should  be prepared for discus­

sion, i.e., tiie draft second Five Year 

Plan,  and  after  full  discussion  not 

only in Parliament but outside in the 

country, later, i.e., after some months 

later,  it  should  be  finalised.  That 

will be time for us to consider many 

of these details  and  lay down not 

only broad policies, but  even more 

definite policies in  regard to parti­

cular sectors.

Shri  Gadgil  (Poona  Central): 

Since  the  industrial  policy was 

enunciated on 6th  April 1948, this 

House has listened to statements and 

commentaries on the same on many 

occasions.  Recently also,  some pro­

nouncements were  made by impor­

tant members of Government, before 

certain Chambers of Commerce.  We 

have before us now the speech of the 

Finance Minister,  very  carefully 

worded.  And today we have listen­

ed to a vigorous speech by the Prime 

Minister.  I am not attempting to re­

concile every statement contained in 

every pronouncement, but I am try­

ing to  draw  certain  conclusions 

which,  according  to  me,  emerge 

from the  various  pronouncements 

and  statements.  One  conclusion, 

obviously, ii that the policy enunciat­

ed in 1948 remains. What is the exact 

implication  of that  policy  has  been 

593 LSD.

a matter of a variety of inteipreta- 

tions.  The  hon.  the  Prime Minister 

has been  very  pronounced a few 

days ago while  speaking before th“ 

members of the National  Develop­

ment Coimcii, that the httti of this 

country is absolutely  and definitely 

to establish socialism.  I base all my 

arguments hereafter on that solid and 

central fact.  He  has also said on 

another occasion  that  this  process 
of establishing  socialism is going to 

be a gradual process, and that demo­

cratic method will be  followed in 

implementing  this  high  objective. 

Now,  democratic  socialism,  as  1  un­

derstand, is  socialism  in form  and 

plutocratic in content.  1 have no ob­

jection that in implementing this, the 

method should  be  democratic, for 1 

have always held the  view that if 

you want to  avoid  revolution, you 

must make revolutionary use of your 

Constitution.  If >ou want to liquidate 

the capitalist  society or the  acquisi­

tive society, as the  Prime  Minister 

was good enough to  caU  it,  then 

it  must  be  done  by  enactments 

here in this central legislature of the 

country.  Now, I am concerned with 

the steps that have been taken in the 

course of the last  seven  years to 

implement this  high  ideal.  The  ob­

jectives of that resolution, as also the 

objectives  which  are referred  to  in 

the  Planning  Commission’s report, 

are all good objectives.  There must 

be social  equality,  social  justice, 

equality of  opportunity  and so on 

and so forth.  I  ask  myself whether 

the  steps so far taken  have  been 

towards the establislunent of tliis or 

whether they have in any way pre­

judiced  the  early  implementation  of 

that ideal.  I was very much pleased 

to  see the impatience of the Prime 

Minister when he said that he wants 

socialism not in 30 or 40 years, but 

he  wants everything  to  be done,  if 

possible, within ten  years.  That is 

another central point which I take as 

the base of my further argument

Now, in the  course  of the last 

seven years, what  steps have been 

taken in order to bring into existence 

an atmosphere in which these will be 

no concentration of  wealth?  Two
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things stand prominently before our 

eyes.  One is that in  the course of 

these seven years,  every  possible 

relief has been granted to the richer 

classes and the  capitalist  classes. 

There has been  considerable reduc­

tion in the direct  taxation; on the 

0th£r hand, in the course of the last 

three years alone, Rs. 50 crores have 

been added by way of indirect taxa­

tion.  I do  not  grudge  it, because 

after all, it is  my  country, and I 

want to develop it  I have a stake 

131 it.  Every poor man must contri­
bute to it  But there must be equali­

ty  of sacrifice.  The policy  of liqui- 

datmg the landlords has been imple­

mented,  and further  implementation 

will follow  when  there will be a 

ceiling on maximum holding.  But is 

there any ceiling on maximum hold­

ing in the commercial  or industrial 

world?  On  the  contrary, in the 

course of the last  seven years, the 

Limitation of Dividend Act has been 

cancelled, the Capital  Appreciation 

Act has been  cancelled,  excess pro­

fits  tax  has been  cancelled  and  in­

come-tax relief to the higher income 

brackets has been given.  Today the 

interpretation on the question of na­

tionalisation put by the  Prime Minis­

ter differs  slightly  in my favour 

from the one which he put at Ajmer. 

He said that we want to use existing 

resources for bringing into  exister'e 

new industries and Government do not 

like to spend money in buying junk. 

May I say in all  humility that the 

textile industry, jute industry, insur­

ance, banking, all these are industries 

which must be taken  over by the 

Government in the  words  of this 

policy in a  progressive  manner?  I 

want, therefore, to ask  the Govern­

ment  in all  humility—just as you 

have a plan to expand the public sec­

tor, what is your  plan for progres­

sive participation in the  other seg­

ment of the industrial sphere, accord­

ing to  the  terms  of  the  policy 

enunciated in 1948?

The  MUiMer M  Finance  (Shrl 
C. D. Desliainkb); Which exactly are 

the terms?

Shii GadgU: Progressive participa­

tion in the other sphere .  The  in­

dustrial policy resolution of 1948 con­

templates  three  segments: wie in 

which Government alone will control 

and own, and existing industries may 

be taken over by the  Government; 

the second  sphere  is  wheye the 

Government will  regulate,  by  and 

large; and the third  sphere is abso­

lutely left to private enterprise.  The 

second  sphere  contemplates  and 

covers insurance,  banldng,  textiles, 

jute and some of the main industries. 

Now, if you are not going to touch 

any of these industries  for another 

20 years, you will not only maintain 

the  atmosphere  in which there is a 

certainty  of wealth being concentra- 

ed in a few hands, but you will im­

prove the  situation  for those few 

who have the money and who have 

the power.

Shri B.  Das  (Jajpur-Keonjhar): 

What is your remedy?  What advice 

will you give them?

Shri  Gadgil: My  remedy  will  be 

available____

Shri B. Das: Expropriation?

Shri Gadgil;.......in due time, if you

have a little patience.

Sbri T.  K.  Chandlinri  (Berhatt- 

pore); Will the hon. Member kindly 

look to the copy of  the Industrial 

Policy Resolution? With regard to the 

second sector  which he mentioned, 

there is no mention of  textiles and 

other things at aU.

Shri  Gadgil:  It  is  not  a  question 

of mentioning a  few.  Exclude the

first and  what  remains is second.

That is logical enough.

Dr.  Lanka Snndaram  (Visakhapat- 

nam); Presumption.

Shri GadgU: 1 do not  mean that 

everything  should  be  nationalised. 

Those things should  be nationlised 

which are in the best interests of th» 

country.  That is my  test  I warn 

the Government to  consider if they
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want to find out employment for so 

many  millions  of  people—according 

to the  statement  of the Finance 

Minister, about a thousand crores of 

rupees will be required annually for 

investment—what  are the  resourres 

from  which  they  are going to have 

this big  amount.  Taxation,  then 

loan.  But over and above this, if he 

were  to  talce certain industries  like 

textiles, and insurance, I am sure he 

will find ample money—I am discus- 

;ing this purely from  the point of 

view of supply  of finance  and  not 

from the point of view of establish­

ing social  equality.  Becently  the 

step that is taken by the Government, 

namely, of organising credit for lai- 

vate enterprise is such as is going to 

. prejudice the  implementation  of that 

high ideal whith was referred to by 

the hon. Prime  Minister just now. 

When the question of the new credit 

corporation, for which  we accorded 

our sanction  came,  we  complained 

that we must be given sufficient in­

formation.  No  sufficient  information 

was given and we voted the supple­

mentary grant  with  regard to  it. 

Now, see how private  enterprise is 

being encouraged.  Not only the ex­

isting but the future Government is 

going to give them  about 10 to 15 

crores  of rupees free of interest for 

a long period of time.

The Deputy'  SOBlsteT  of  Planniag 

(Shrl S. N.  Mlshra): Seven  and  a 

half crores.

Shrl Gadgli: How many years, ten 

years fifteen years?  Is there any pro­

vision that when these industries will 

start making profits they will not go 

beyond a certam  margin  and  1he 

entire margin over and above 4 or 5 

per cent, will come back to the Ex­

chequer either by way of taxation or 

by some other  method?  We have 

no  information.  On  the  contrary, 

what I am afraid is that the Indian 

private capitalist  knows  that the 

general  atmosphere  is  very  niuch 

against and therefore he is trying to 

reinforce his forces by having a sort 

of co-operation with  private capital 

from abroad.  I am not against for- 

S.M..  In fact, if  foreign aid is

taken  on  government  level,  or on 

condition which will  not prejudice 

the ultimate realisation erf our ideal 

of establisliing a classless and caste- 

less  society,  then  I  can  understand 

it

My hon. friend Mr. Deshmukh was 

quite right that the  central objec­

tive of any economic policy must be 

to find full employment.  I  am not 

satisfied if I am told that there has 

been  an  increase  in  the  manu­

facture of cement, in the production 

of electricity, in the  production of 

this commodity or that  commodity, 

when  I  have  no  employment, when 

I am willing to work and I have no 

employment.  I  feel  that  the  time 

has  come  for  the  Government  to 

realise that  unemployment  in the 

country is no fault of the individual 

but is the fault which is inherent in 

the  economic  organisation of the 

country itself and  the  sooner the 

economic organisation is changed the 

better.  I was very glad to read from 

my  hon.  friend’s  speech  yesterday 

that the Plan is flexible.  Of course, 

everything  concerned  with  the 

Government  of  India  is  always 

dynamic.

Dr. Lanka Sundaram:  Even when

you are there?

Shri GadgU: Yes; we can revise it, 

recast 't and review  if.  The point 

is, what has been done to relieve un­

employment.  I hope my friend will 

not mind if I were to say that about 

18 months ago, most of the members 

of the Government were not willing 

tn concede that there was unemploy­

ment and some of us,—including my 

friend. Prof. Mishra, who  is now, I 

am very glad, on the treasury bea­

ches.—had to convince  the Govern­

ment, .

Dr. Lanka Sundaram;  You camp

out and created imemployment

Shri  Gadgil: There was  a  resolu­

tion passed at the  A.I.C.C. meeting 

at Agra and thereafter some sm-veys 

were made.  The result of those sur­

veys  are not  available.  But, froni 

such  newspaper  reoorts  as  «me is
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able to get, in Calcutta 40 per cent 

of the middle classes are unemploy­

ed.  In Bihar 15 per cent and in the . 

urban  areas,  even  according  to  the 

Finance Minister,  15 per  cent are 

unemployed.  6:4 crores is the urban 

population  of  this  country.  Al­

though, I do not say it is correct, but 

roughly speaking, nine million people 

are unemployed in urban areas alone. 

Add to it what one finds in our ru­

ral areas, where 30 per cent people 

roughly, are not employed  through­

out the year.  And, if you calculate 

four seasonal  employed as equal to

■ one unemployed throughout the year, 

there will be a huge total.  Over and 

above this, nearly two  million peo­

ple  come into the  employable age 

every year.  Sir, when on a former 

occasion I calculated  that full em­

ployment is  necessary  for  at  least 

two crorS of  people and men who 
were supposed to  know  the real 

affairs laughed at me and said 1 was 

endowed with more imagination than 

wisdom.  I am glad that Shri Gulzari 

Lai Nanda has said that the situation 

has deteriorated.

Shri S. S. More: He has?

Shri Gadeil:  Only a few months

age at Ajmer, when I said that un­

employment is mounting up, two Chief 

Ministers of States  contradicted me 

and said that I was creating panic.

Take, for example,  the policy of 

de-control.  I have  nothing to say 

about  it except to  refer to its  con­

sequences.  Eighty  thousand  people 

have been retrenched and thrown on 

the streets and hardly 10 per cent of 

them  are  absorbed,  some  of them 

fairly well and others  precariously. 

They are employed  for two months, 

again retrenched, then employed for 

another two  months and thai again 

retrenched.  Admittedly  unemploy­

ment is existing.  Now, my hon. friend 

has said that we must  make some 

impression on the present  situatioiL 

I concede that many Members of -Oie 

Government have  shown  genuine 

sympathy and what is  needed is a

little measure of action.  I again re­

peat that it is not the  idea car the 

objective of the policy but the tactics 

that are being changed from time to 

time that matter. A little more pressure 

from the capitalist class who seen to 

have a lobby here and also outside, 

well  organised results  in changing 

the emphasis.

Shri 8.  S. More: Even  inside the 

Congress?

Shri Gadeil; If there is some pres­

sure from the proletariat and the un- - 

employed.  Government  must  not 

mistake it as some  unconstitutional 

act but must try to understand it I 

honestly feel that the way in which ' 

this problem has been handled so far 

has not done any justice to the peo­

ple who  have been  retrenched.  I, 

therefore,  very humbly  suggest to 

Government, now that they are fully 

aware of  the magnitude of the pro­

blem—and very  handsome promises 

are being made that within the next 

ten years we will have no unemploy­

ment and within five years a sizable 

effort will be made.  There is a Per­

sian proverb that the Doctor is com­

ing, is coming, is coming and by the 

time he comes the patient expires.

•ft Ît  («IRr)  ! AT

I

Shri Gadeil: My suggestion to the 

Government is that in order to feel 

the urgency of  the  problem they 

should accept that  doles  however 

small, to the unemployed  should be 

considered as a  government obliga­

tion.  Then only Government will do 

their best to  find employment so as 

to avoid  this  payment  of  doles. 

Otherwise, a Government  which is 

50 per cent, private enterprise and 50 

per cent,  public sector is not  going 

to be as  earnest  as one desires. 

These are the men  who are out to 

inaugurate a classless  and casteless 

society.  I have no  doubt in their 

political  integrity,  that they will 

implement the policy  that we have 

accepted, but that there are circums­

tances  where  it  is  very  difficult  for
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men to act against their own convic­

tions,

 ̂ arer I

Shri GadgU: What is needed, in

finance Minister’s own  words, is an 

increase in the rate  of investment 

Why wait till the  Budget  session? 

He has very carefully said that these 

matters for decision should be more 

appropriately  discussed  during  the 

Budget session.  I agree.  But, let us 

.try to create an atmosphere in which 

his hands will be strengthened and I 

have once before proposed and I pro­

pose it again that  in this country 

-there is no justification to allow any 

man  to earn more than Rs.  30,000 a 

year.  Thij ceiling on  the maximum 

income should be there.

An Hon.  Member:  nniat is toe
much.

Shri Gadgil: I ait< prepared to ac­

cept something less  but  since our 

leader says that it must be gradually 

done  I  am  agreeable  to  have  it 

done  in  gradual  manner  I  do 

not  want  to  minimise  the  pro­

blem of unemployment  It is a huge 

problem.  I  do  not  want  to  be­

little  what  the  Government  has 

done.  What I want to impress on the 

Government  very  earnestly  with  all 

the humility I have is that this is a 

dangerous  situation. (Interrvjition). 
You can never understand humility— 

at least Mr. More can never, and I 

' say that this is a  dangerous situa­

tion that might lead to anything in 

the near future.  There may be ideo­

logical differences  but they do not 

'matter with me in the present con­

text.  My  approach  to  this  problem 

of employment is as pragmatic  and 

as practical as the one of the Finance 

Minister.  Everyone of us looks upon 

this  country  as our motherland, but 

those who are in charge of the affairs 

of the motherland must secure equa­

lity  of  sacrifices.  Have  we all 

suffered in our careers  and in our 

lives—himdreds  are  still  begging in 

the States who  suffered quite a lot 

f*r this country—so that a few capi­
talists  may prosper?  Freedom  was 

won by us and not by the capitalists. 

They  profited  under  the  policy

of protection.  When  the  foreijpi 

Government was there,  they served 

them.  During the  war  they  made 

tons of money, and if they are to be 

top-dogs now when you say that this 

is democracy, that  this government 

is of the people, for the people and 

by the  people,  then  Government 

ought to revije its policy...............

Shri S. S. More: Only by the Con­

gress.

Shii GadgtL-..and should  not give 

any quarters on the ground that there 

will be some conflict here and  there. 

There is not going to be any conflict 

If two per cent of the people were to 

say *No’, there is not going to be any 

conflict  Are they going to dictate the 

economic future  of  this  country? 

That is the question before the House. 

My humble  submission  is tiiat we 
agree that there is  cmly  one creed, 

namely, dedication of one’s life for the 

service of the mother coimtry.  "Hiou- 

sands and thousands  have done this 

and as one of my  friends said in a 

lighter mood. Ram Rajya is establish­

ed

Shri S, S. More: Sri Ram.

Shri Gadgil: Bibhishana was a trai­

tor iind he got Lanka. Hanuman, who 

burnt Lanka and who did everything, 

got his face even  blackened and  is 

being served with oil.

Bibhishana got  Lanka and Hanuman 

0ot tel—this is Ram Rajya.  It should 

be  something  different.  I  do  sub­

mit  that  the  test  by  which  the 

Government will be judged  by  the 

people  is  this:  How  much  un­

employment you have reduced in the 

course of the next two years  and  a 

half.  If you  do  not  succê   there, 

then we know not only the fate of the 

Government but those of us who did 

their best to support this Government, 

those of us who sacrificed everything 

for the  struggle  of freedom,  will 

not diet  peacefully in the satisfaction 

that they have done  right  and  that 

they prev«ited something wrong being 

done

Adukiya Krtpalanl (Bhagalpui cunt 
Pumea);  Yesterday  I  heard  twr
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sagas; one was sung by somebody in 

the Secretariat who wrote the memo­

randum on industrial policy, that was 

the saga of the post; then there was 

another  saga  sung  by  the  Finance 

Minister for a brisiit future. I thought 

that these two  sagas wiU suffice, but 

today we hesird a third saga, which in­

cludes the past, the present  and  the 

future, from thp Prime Minister.  He 

was very eloquent and in his  eloqu­

ence he was very denunciatory. I tlunk 

tne presence of Professor Salia in the 

House was acting upon him. Professor 

Saha haHPens to be so unfortunate as 

to have fought his elections and come 

into the Lok  Sabha,  but  there  are 

other  scientists who  are  placed  deli­

berately in the Parlok Sabha by  the 

Government itself.

Shrl  l>.  C,  Sharma  (Hoshiarpur): 

Which is Parlok Sabha?

 ̂Dr. Lanka Sundaram: Go and  find

Atharya Kripalani; The Prime Min­

ister has told us that  we  have  done 

wonderfuUy well.  Of course,  in his 

speech he has.  And  he  was  loudly 

cheerpd,—at  least  by  Congressmen. 

But as soon as he had  finished,  one 

Congressman got up  and  gave  us  a 

picture which <(oes not appear  to  be 

very bright. He said that we have not 

done veiy well. The Prime Minister 

said that we do not want to be  very 

harsh upon  capitalists,  and  a  Cong­

ressman got up and said that we have 

got  to  be  more  careful  about  the 
capitalists.  .

In  1948 there was a  policy  state­

ment,  but  that  statement  is 

very wonderful.  It posed mixed eco­

nomy.  This mixed economy is every­
thing to everybody.

Bliri 8. 8. Mote; Adulterated econo­
my

Aehaiya KrlpaUiil:  There is a con­

flict between  the  private  sector  and 

the public rector.  It Is  like  a  play 

being staged before us, in which pri­

vate sector always Rrumbles that it is 

being neglected and the Govemient Is 

venr happy that the private sector Is

gmmbling,  because  then  it  gets  the 

credit that it is not working for tlw 

private  sector but is  working for the 

public sector.  All the time it is work­

ing  for  the private  sector  which  is 

growing, and as my friend Shri Asoka 

Mehta said,  it is being trustified.  A 

few families  are  getting  more  and 

more companies under  their  control 

and  on  the basis,  what is  called 

managerial agencies.......

Dr.  Lanka  Snndaram: Managing

agency Fystem.

Aeharya Kripalani: The  managing

agency system is a very peculiar thing. 

It is net confined to an individual who 

has got knowledge,  experience,  and 

intelligence, but it is confined to here 

ditary families.  There  are  managing 

agencies not  of  individuals  but  of 

companies—and  they  have innume­

rable  companies for  which  they  are 

managing  agents—may  be  cement, 

paper,  newspapers,  cotton  and  jute 

factories and all sorts of things. These 

managing agencies are becoming more 

concontrated and yet it is said that we 

are going  towards  socialism.  Here 

are figures which give the number of 

companies that the agents had before 

and the  number  of  companies  that 

they have now. Andrew  Yule had 32 

in 1911 and now they have 50. Mcleod 

had  11  and now they have  40  com­

panies.  Talking oi  the  Indians, Dal- 

mia had no company and now he has 

38 companies.

The BUnlster of Oommeite and In­

dustry  (Sbrl T.  T. Krishnamachari):

Mcleod is also Indian.

Aeharya Kripalani. Evidently every­

thing Is Indian so far as  our  Com­

merce and Industry  Minister  is  con­

cerned, because he makes no distinc­

tion between Indian and European; he 

is a Mahatma. Not only that. We have 

also seen that the Government creates 

corporations.  By  whom  are these 

corporations  managed?  As  my friend, 

Shri Asoka Mehta said,  by  the  tax- 

dodgers whose cases are yet  pending 

before  the  Enquiry  Committee.  And 

yet our Prime Minister says that the
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1948 policy enunciates socialism. This 

Ciust be a very peculiar kind ol social­

ism—an Indian brand of socialism, or 

«hal)  1  say the Government  of India 

brand of sf.ciaUsm?

An non. Member: Nehruism.

Acharya  KripalaDl.  I  think  you 

might have that name: it will be more 

appropriate.  '

While our Prime Minister says that 

we are going towards socialism, what 

aoes  our Finance Minister  say?  The 

Fir'ance  Minister,  adhering  to  the 

polic.v statement of  1948 said recently 

in Ajmer that (here  was  plenty  of 

scope  for private  enterprise  and  as­

sured the private sector that the Gov­

ernment might come in as a pioneer­

ing body irj  respect  of  certain  new 

industries and band them over to pri­

vate enterprise in  due  course  after 

stabilisation.

What is the me;ming of this?  The 

meaning of this  is  that  Government 

might pioneer a scheme, spend crores 

ot rupees upon  it,  sufler  losses  and 

when it has suffered losses in pioneer­

ing a scheme, it would hand it over to 

the private sector  in  order to  make 

money. beca\ise the  pioneering staife 

is over.  AH the capital has been sunk 
into it by Government. When  I  say 

“Government”,  it means the  public. 

TMs is the kind of socialism that  is 

contemplated  by  our Finance  Minis­

ter,

Thou we have ®e Planning Commis­

sion.  Its function  was  to  make  an 

objective and  scientific  study  of  the 

country’s  development  and  economic 

problems.  It consisted formerly of all 

■wholetime non-oflBclal  members,  ex­
cept the Prime Minister.  Their  num­

ber has now  dwindled  down  to  two. 

The majority,  comprises  of Ministers. 

Therefore it is not wrong to say that 

this Planning Commission  Is  only  a 

sub-committee of the Cabinet. Recent­

ly the Finance Minister said that pro- 

tlems which could not be  solved  by 

the economists of India  and  also  6y 

the Planning  Commission,  are  being 

solved by the Cabinet.  Today there to

no difference between the Cabinet and 

the Planning Commission.

Within the Cabinet itself there is a 

great deal of difference as to what is 

to be our industrial policy. It is weU 

known—recently it  appeared  in  Ihe 

papers  even—that  the  Commerce  and 

Industry Minister was resigning. Why? 

Because he had differences about the 

industrial policy laid down. It is very 

Strang-' that before  Ministers  resign 

they advertise their  resignaticai,  and 

when  that  resignation  is  withdrawn 

or somehow does no,: materialise, it is 

the Prime Minister that coaxes  them 

to remain, while they are unwilling to 

remal.i.

Shrl T. T. Ktisfanamacbaii: I would 

like to know whether the hon. Mem­

ber  can  substantiate  the  charge.  I 

think ne was referring to me. Has the 

hon. Member any proof that I adver­

tised my  resignation,  or  I  told  him 

about i<?  I would like him  to  sub­

stantiate that charge.  An hon. Mem­

ber o' fcis eminence cannot be permit­

ted to make unsubstantiated  charges 

0.1 tire floor of Sie House.

Aeharra Bir̂ ndaBi; I said it appear­

ed iT the Press.

Shrl T. T. Krisbiuunaekari; Who ad­
vertised?  The hon.  Member  said  the 

Minister advertised it. I think the pro­

ceedings can be looked into.  I  think 

the House, at any rate tNs side of it, 

owes an  explanation  from  him  for 
that.

Acharya Krlpalaai; I said that  the 
papers  advertised that some Minister 

was resigning and the Minister did not 

resign  and that there were differences 

in tĥ Cabinet.  If there is any word 

that has offended  my  hon,  friend  I 

withdraw it.  #hat is there  in  it?  I 

have no  intention  of  offending  any­

body, much  less  our  ameable  Com­

merce and Industry Minister, wli» to 
a friend of the whole of humanî

I haviE said, and who makes no 

tinction between any Indiaa aaft 
foreij?i'»r
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Then we have a number of Corpo­

rations that have been created. There 

is great confusion about them. There 

is the Industrial Finance Corporation: 

there  is  the  Industrial  Development 

Corporation; there is  the  Industrial 

Investment  Corporation.  Now  what 

are  these  Corporations  intended  for? 

AU  are  intended to help the  private 

sector, to help them with funds; also if 

there are small concerns to make them 

big, and if small concerns are dwindl­

ing I0 help them.  We have seen how 

the  industrial  Finance  Corporation 

has been functioning.  There  was  a 

Committee appointed and it submitted 

its report.  As if the report was  not 

enoi'gr:, there are the remarks of the 

Auditor-General.  I suppose  the  new 

Corpi-rations  also  would  function  as 

the old one has been.

An Hon. Member; This is a very 

pessimistic  view.

Acbatya  Kripalairi:  If you  want to 

hav2 a more optimistic view of the in­

dustrial development, you  go  to  the 

country.  When  our  Prime  Minister 

was saying that we have done excel­

lently, well, that we have done a yeo- 

m«n s job, I was  wondering  whether 

he was living in this country,  or  he 

v;as a casual visitor to this  country. 

If I am to believe the t>eople, our i>eo- 

ple are  frustrated:  there  is  nothing 

like doing a good job.  The contradic­

tion in cur planning was perhaps more 

aptly and ably outlined by the Prime 

Mini.=ter  himself.  He  recently  in  a 

mood of self-analysis and detachment, 

and also as if he were not responsible 

for it, referred to the  utter  lack  of 

planning. I am quoting.

‘ "nie utter lack of planning ap­

paratus has been one of the main 

reasons  for  the  slow  pace  of 

development of the PlatL”

This he considered very odd, for ht 
caid:

“I get cases of trained engineers 

seeking employment and yet we 

want  thousands  of  engineers: 

competent  men  seeking  employ­

ment and  our lacking  competent 

men at the same time of the same 

quality.”

2 FJtl.

Our Prime Minister talked of these 

laboratories, the national  laboratories. 

They turn out scientists no doubt. But 

where nre these  scientists  employed? 

What are they doing?  The only result 

of these national  laboratories  that  I 

hive witnessed up to this time was a 

printing  ink  and  the  solar  cooker. 

Criticismg the educational policy, the 

Prime Minister said;

“In China every person in the Unî 

versily at present is trained for a par­

ticular kind of job, and the moment he 

gets out he goes and does the  job.” 

Contrasting with this, the Prime Min­

ister said:  “What happens in India is 

just the reverse. We have large num­

bers  coming  out  of  the  Universities 

and  they  find  no  scope  for employ­

ment.”  This  is  the  evidence  of  the 

Prime  Minister  himsdf  who  was 

so  optimistic  about  the  policy 

that he  and  his  Government  are 

following.  Talking  in terms of the 

building up our industries, the Prime 

Minister said that “we must give up 

the idea  of  continually  getting  ma­

chines from abroad.  We  must  buUd 

them here.  I see it is just obvious and 

yet  find our thinking is  different.” 

Please note that it is not Jawaharlal’s 

thinking but his Government’s think­

ing which is different. "Our  Govern­

ment departments and others  try  to 

find and get things from abroad  and 

have a peculiar way of calculating to 

show how it is cheaper  to get things 

from abroad.  That I  caU  perverted 

mind.”  These are not my words. I am 

not denunciatory.  It  is  the  Prime 

Minister who is  denunciatory  about 

the Government and how its work is 

being carried on.  "That I call a per­

verted  mind,  absolutely  perverted. 

Anything that comes from  abroad  is 

more expensive tiian anything produc­

ed by Indian labour  even  though  it 

may cost ten times as much. We must 

th nk in a different way.  This busi- 

aesj  of  getting  things  from  abroao
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because  they  happen  to  be  slightly 

'heaper and  forgetting that  there  is 

the human problem in  India—of em­

ployment, production  and  building up 

c,I  our  country—must  stop.”  I  can 

point out a case.  The Plan has pro- 

vidcti  for the rapid  increase  in  the 

production  of  Deisel  engine,  but 

riuring the  first  three  years  of  the 

Plan, the production,  instead  of  in­

creasing, has declined. Why? Why has 

it declined?  It was explained that  it 

was so as a result of heavy  imports.

the Minister of Commerce and In- 

dust’-y take note of  this.  Why  this 

heavy import?  I am sure we will be 
called little  men,  with  little  minds, 

suspicious people, if we say that these- 

heavy imports are due to big and high 

commissions  which are being enjoyed 

by some people  or other  somewhere. 

Otherwise, there is  no  reason  why 

there should be  less  of  production. 

When you put up a plant for produc­

ing a particular  thing,  you  do  not 

produce that  thing,  but  you  Import. 

This has happened even in the case of 

the Sindri Fertilisers.  Why  does it 

happen?  It  happens  I  repeat,  be­

cause there  are  big  commissions  to 

the enjoyed in some quarters or, may 

I  submit  that  the  Minister  ofi 

Commerce  and  Industry  bcUeves 
in  free  trade?  In  an  age  of  an- 

tarchy and tariff protection in every 

country, in a backward  country  like 

ours, our friend believes in free trade. 

He  says  when  people  want  things 

which are cheaper, why should  those 

things not be provided for.  Recently,

1  was conversing with a distinguî ed 

person 1 would not name him because 

I will have to withdraw my words if 

I use it—and he said this.  You wiU 

laugh at what he told me, but I would 

request you not to laugh, because it is 

a  serious matter that I am going  to 

tell you  I am telling you the  truth. 

That man said: “If we do not allow im­

port's,  wherefrom  will  we  get  toilet 

pap’r?"  (Laughter),  in  India,  our 

countrymen have  been  living  clean 

lives, and there is no  dispute  about 

that. I do not know whether this gen­

tleman  used  toilet  paper  or  not, 

whether he used water or not (iaugb-

ter),  but  he  told  me,  “wherefrom 

India would get toilet paper?” You are- 

laughing, but I told you this actually 

happened.  This  is  our  policy,  tbat 

there is nothing produced anywhere in 

the world which you cannot get here! 

The Minister of Commerce and Indus­

try and the Finance  Minister  go  on 

mcreasing  the  amount  of  imported 

goods including cloth.  They say it is 

liberaUsation of the  policy.  That ia 

liberalisation.  Take away our mgpey 

and  give them  away to  other  &un- 

tries.  That is liberalisation of import 

I»Ucy. While the Prime Minister says 

that we must purchase everything In­

dian, this  is how  we  proceed.  And 

then, when  there  is  unemployment, 

you close your eyes. When the  ques­

tion comes up before your eyes, then 

you are obliged to recognise it.

ta this-  connection,  I  might  quote 

w t̂ Shri Nanda has said.  I  forget 

what Ministry he controls. I have got 
a short memory.

Some Hon. Members; Planning.

A«barya Kripalaiii:  Planning is  no 
Ministry.

■An Hon. Member; Planning and Irri­
gation and Power.

Acharya Kripalani; What he said is 

that henceforward the emphasis would 

be not on capital but on labour  He 

said  fh«t, “generally the  employment 

situation both in  urban  and  rural 

areas had deteriorated.”  The n.imw 

of  registered  unemplojed  in  Julŷ 

1954, had more than  doubled.  It  is 

acknowledged all over that raUonalisa- 

tion woiUd diminish  employment  op- 

portumties in the future and rationali­

sation in cloth industry  would  mean 

only an increase of three per cent of 

cloth. Ai; the profits of rationallsatioa 

will go to the mill agents and not to 

the labourers or to the country. Hera 

IS unemployment, and here is rationa- 
ilsation.

Only lip-service  is  paid to  cottage 

and village industries. They say  they 

have a mixed economy. WeU, I do no<
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inow  if mixed economy can function 

■without demarcation of lines.  Even if 

jou want the private sector to prosper, 

give a  sector to itself.  Then do not 

increase  that  sector  continuously  as 

you  did  when you  put up  Ihe  steel 

plant.  Steel which was  listed in the 

public sector  is  given  to  a  foreign 

company on 50-50 basis.  You do  not 

stick to your words. You produce more 

confusior.  and this confusion you  call 

.as a  pragmatic approach.  I never 

knew a Confusion  was a pragmatic 

.approach.  I  think  confusion  is con­

fusion.  A  pragmatic  approach  is 

that which has a purpose, a goal, and 

iien,  you  can  make  some  slight 

changes as the situation requires, but 

a pragmatic approach does not  mean 

confusion.  So, I say, whether it is the 

Five Year  Plan or it  is  the  coming 

Five Year Plan, first of all, you must 

dear  your  thinking.  What  do  you 

want to introduce here?  Do you want 

a socialistic set-up?  Then, even if you 

want to keep private  industry  alive, 

«lve a sector to itsdf.  But you will 
bave to think of unemployment.  Out 

friends  and especially those from the 

Ministry of Finance and the Ministry 

of Commerce and Industry said that in 

ten yearr they expect to give employ­

ment to  12 million people.  Have you 

-understood  what  this  means?  We

are inaustrialising since the  last  100 

years or so; at least since the last 50 

years. But the total number of people 

•employed in the mills and factories in 

centralised industries is 25 to 30 lakhs 

only, and even today, the total number 

of workers in the decentralised indus- 

■tries is about 125 lakhs.  Suppose  in 

’ten years  you even double your pro­

duction. What will be the result?  At 

the most you can employ sixty lakhs 

of people  How will you in ten years 

give employment to twelve millions of 

people?  Even  w*en  you  double

your  production,  the  bl*  indus-

'trialists will demand “rationalisation," 

which mears again one-third or half of 

the labour ateady engaged would be 

thrown out of work.  The capitalists 

-will be  alway* at youp doois. What

is the meaning of big industry?  What 

is the meaning of machines? Machlhes 

are labour-saving devices.  The very 

definitito of machine is a labour-saving 

device  If it is a labour-saving device, 

then bv increasing machines you  are 

only saving human labour while your 

people are dying of hunger and star­
vation.

The Prime Minister told us of those 

Ccanmunity Projects.  He said that the 

Community Projects are  doing  very 

w«U.  And what is the “weU” they are 

doing?  The Community Projects tiave 

engaged  themselves  in  education,  in 

sanitation,  in  agriculture.  Can  a 

country live merely on  agriculture,  I 

ask.  Even our Communist friend Shri 

H. N. Mukerjee, seeing the  conditions 

of India, though  he is not a believer 

in small-scale industry, advocated cot­

tage industry.  Why? Because he Uves 

in India  he knows the conditions  of 
India.

If you want to revive the village you 

will have to revive the industry in the 

viUage.  What was our vUIage before 

the Britishers came?  It was not only 

an agricultural unit.  It was also  an 

industrial unit.  Not only that.  I say 

every house was a  factory in  those 

days.  Unless you make every  house 

a factor , every village a factory, you 

cannot revive the villages. You cannot 

expect to bring all  the viUage people 

to the cUies to be engaged in big in­

dustry even if you have the necessary 

capital. You  are  playing  a  useless 

game, by which you wUl never be able 

to deliver the goods. Your river valley 

schemes are done through  machinery 

and through western technology. What 

does Chin? do?  It employs millions of 
people.

Shri L. N. Midua (Darbhanga cum 

Bhaĝ ur): We are also doing it.

Acbwya Ktipiaaiil:  You  are  doing 

nothms of the sort.  I shall see how 

you do H.  China  gives  to every la- 

bon*er  one  rupee  four  annas,  eoe 

ntm eigbt  annas a day. China does
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not rail for volunteer labour.  In this 

country to call for volunteer labour, I 

say, is a crime against unemployment. 

When thousands and millions of people 

are  unemployed  you  were those  who 

are maintaining  themselves  to  come 

and give you labour and deprive the 

unemployed of their labour. I say it is 

not a progressive move; it is a retro­

grade move. You want public co-opera­

tion,  In China it is paid  tor.  Here 

you want it gratis.  That means those 

who cannot get  employment  are  de­

prived o! employment.

In whatever you do, I say, you talk 

of Gandfaiji.  He  has given a  scheme. 

You do not follow it. Yet his name is 

on your lips.  I say you are deceiving 

yourself, your are deceiving the world.

If unemployment is ever to be solv­

ed in India, and to be solved democra­

tically, you have no other course but 

to go to the village and cottage indus­

tries.  This village and cottage indus­

try should  be modernised.  You  must 

supply electricity  to  every home.  At 

present  all the  electric schemes  of 

yours  are meant for the urban  areas 

and not for the rural area. Not  only 

that. Ycur big industry, your steel In­

dustry  should  see  that  convenient 

small machines are made available to 

the villager so that his drudgery may 

be avoided and  prsduction  may  in­
crease.

I ha’-e heard that in the textile In­

dustry there are about fifteen lakhs of 

people employed in the whole of India. 

And how  did  this  textile  industry 

grow? It displaced at least three mil­

lions of weavers, not to ta'lk of  spin­

ners. This  is  the  difference  between 

centralised industry and  decentralised 

industry. Fifteen lakhs of  people  are 

employed in the textile industry, and 
yet one-third of the nroductlon of our 

cloth  is  carried  on by the  weaving 

looms, by the handlooms. And  Iwnd- 

looms have to engage  for  that  one- 

third of production, about two millions 

of weavers.

So I say you are qnly playing wiOi 

the.  coantwr- Tbb  are  only  using 

words and Muding the peopler. U you

want  the country to progress,  divide 

the industrial economy into three sec­

tors. . One, in which the State acts. In 

that sector do not compromise with pri­

vate capital for this reason  or  that. 

Give another sector to private indu»- 

try 30 that it may also know where it 

stands.  Give the third sector, to de­

centralise a village and cottage indus­

tries, at least that sector which is con­

nected  with our every-day needs  and 

wants. Thus alone will you be able to 

balance your economy.  Have  a  ba­

lanced and integrated  economy,  not 

only  a  mixed  e<»nomy  but 

an  integrated  economy,  an  econo­

my  which  wUl  function.  Your 

present policy wiU not work. You will 

not be able to solve the unemployment 

question.  Let your econonr'ics be  the 

economio;  of men.  Gandhiji  said: 

moral economics are those that think 

in terms of men, not of goods.  So far 

you have been thinking of goods, not 

of your people.  When  you  think  in 

terms of the people you will have to 

change your plans accordingly.  Whe­

ther you proceed scientifically or you 

proceed  pragmatically is a  matter  of 

indifference, but your  goal  must  be 

clear.  And that goal must be that the 

people of India have to live and live 

a  decent  Ufe.  In the words of the' 

Prime Minister people want results. If 

you  cannot give  results  democratical­

ly, then autocracy will come and give 

results. People are not so  much  en­

amoured  of  freedom  as  they  are 

enamoured of security. Today security 

is a  cry of the people, because they 

are starving.  If you cannot give that 

security, I say any totalitarian creed 

will come in and  will give them the 

security that they want 

 ̂  (?5rar 1

# fsc ^ ?rf5RT

i I hm  ^   ̂ f

^
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I'’îi'’j‘<r-T  ̂  ̂I »w
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f, ?r?  *i?T «w  ? w   ̂  im f  »f

F?  M   an̂ft  # ,  f5RT  ̂  amf f,
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 ̂    ̂   ̂  ̂ ’f? =T  ̂ f

sRirf̂ ,

n? AT  ̂  gTT  IT̂RTT ^

r | f  1 anfa  ̂JirRTT 5tf Ŵ

IRTT «5T  ̂   ̂  1 TO TO

antf  f ,  ’«*<N<ji'j > I

?rf ^W|T jf  airai  ̂   t?iv=r  ‘w n i ̂? 

FJira’  *t?  ^w|T »f 3̂  airar f i

Tsf ’T? 5tf *f̂ «M*tnll s;, «*1I'« ’fhrt 

?r? jft  FW5IT 5,  ?f tW w 

 ̂  Jt? jft w i! »f airai # , Jm ?  “̂ wî -

Vtî *1̂ ^̂1 5̂ni  ̂I

Shrl Bogawat (Ahmednagar Soutn); 

Call it Sarvodayabad; we do not mind.

(ft 7T̂  :  ̂   ̂ ^

qyw gp  »f  T?rai  <  ? W   ̂ »rfvft 

R̂  ̂ijR  jjT*? “̂nT TRsr »f  «ft i» P  ̂ w r 

 ̂    ̂ tmrm «r  ’if̂  ̂  ^

^  «n ?TO  >f  ̂  ?̂i?TOr «rft ’’■

fhr q-^3rt jf ?trtfai  ̂

•JjrfftI =r ?t, "TW =r ?}, ?RIT  ̂?} srflTiJR 

 ̂ I »W FTOî 5tf  ?pr 7R?r  ̂ iVr 

*71 1 irfvft 5ft  ̂51W ?f aift ?pr 7î   ̂=n»r

 ̂ an IPIT ̂  I <IM'<l'3t ̂

an̂rfvjjT  ̂ ’(ra'  J  ̂  VT

t̂*lj  ’̂'IĤ*  ̂ «̂f: »r  *l*tiH:,

HWl̂ dl?'H: t<?r<ijfi  ̂:”

r̂rar  ?r?  ̂ »W 7r?t j?

«IT =rff rftiT,  ̂  ̂ ??ifr f

 ̂ arc@̂ 1̂̂1  ̂   »r *iT'? <i

'tPT '!><•] r̂ar 5?̂ TTtiT ’Ĵ

f  3̂Rr  ̂tn jf  atfr̂   ̂w?nft

I ?tk 5tpnf f   H T  ̂  jf fTT  ̂

R8 ^ atfr̂  T«5iT  ̂  ar ̂  wrai 

VT I T̂rai t,  stfifgrVi

*1̂  <eai  ̂1 3lf?  ̂ <5̂ 1

if sifn ̂ ifr’ft T̂ff ?f an’Wf i =r ?rf

 ̂3if? =T  ̂sqTûirM I f#  

 ̂ jrftft »ft ?pr ?R*r,  ̂ 7n̂ vt  ̂

«f I fiT  jf  ant«f̂  it
TT̂   >̂1̂  ̂ ?tf;fgi,  3rf?

 ̂    ̂ 5T shr t 1  «f

fTT ««'̂ >ifl  ‘if'Hii  ̂ ̂ TVT  7?r ̂  ?T>ft

f<ra' JT  ̂ >̂T5f ̂  art"?

 ̂  ̂ I  *1  *f??r̂ nT 1̂ '

an̂  1 'tiMt̂'ii'̂  «*ii'ji'  ̂ ̂ r*t̂  

aim  anf airf̂ f̂   *3 «*vi

« jR  anN  ̂ tmiw »f  =ffw<ir

<retft f,  ̂  ̂

flTTtiT t jJ?r   ̂ sĵ nr ^

?̂lf  ̂ i>iin  ̂    ̂I r̂*t

fW R T  tlW   ?f aift 3̂ T jf

?f tr̂   ̂  ‘yrrm î  ¥»?rr   ̂1

 ̂ in:n ̂   ^ r^

13̂ <îti/  ̂'«"Vi i><n  ̂I  !(i*ir

 ̂ sfT ̂  ̂   =t̂ ̂  ̂  ̂

«it̂   aiMn *n H" 5̂ I  ̂ Fnpf anr̂

 ̂  ̂  ̂  r ̂  ’Iff

W  ajh ijJiRT  ̂ aiwn jV i  n :

wn’n, srahr,  atft ̂   art*?
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f  rŴ  ̂̂
aiJT̂  ?nr!f  ̂   ^

jf  ̂■?!=?? t  Sir®!   ̂    ̂ T̂fvif

 ̂ 5̂ r*f  »?T 1 >re ̂  •

rpf  !j??rf>7Wor̂

 ̂  5̂ irar ̂  ?i?

 ̂  4   ̂  3f̂  anr̂  f  1 ’I? ^

 ̂1 ’J?  # îs «i3
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arî ;jWf  ̂  K?  ̂  ^

Tv̂rfjfa  ̂ Jj? f. '̂

 ̂  ̂  I ?j? 4snV? ?"W Hnpf 

 ̂?-to‘ !!mw ̂  '5̂
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ibn   I  ̂  <̂H'H <   ̂  ?)■ iT5?r I Jp 3IRTT

>̂TTn «JT yJTW >f ??r 971 ?f yJTW

U lt W   ̂ 5RTS  ̂?55ft qM ̂ lIjfi aift ^

?hft #ft I ?T? ;r  ̂  y<i'Mi<i

5T̂  I   ̂  ?5T ̂  ̂ 3tT  IĴ  ̂
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Mr. Chairman;  The  hon.  Member 

has already taken twenty minutes.  If 

he  wants,  he  can  take  five  more

minutes.
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an̂ ^wgpf  ̂   ?Wh at rm^

 ̂ if STT̂  ̂I 5T? P̂T *ITCT a>WT   ̂ 
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# I  ̂gnn to-

 ̂ aift apsr >]T«T a«iij|r  gr«n 

 ̂  ?it jhr amr fmra" t 

n̂i/I  ̂ yiTPn ^  ̂  w<R

4t ^  îw  ̂ 5{k5T »f ^5

qi 3n >̂q*1 arfvfv

Skrt K. p. TiilBtid (Darrao£);  I 

must confess that yesterday when the 

Finance Minister spoke and he  omit­

ted to mention any pattern of society 

towards we were tendinR in our eco-

• nomie plans, I was a little disappoint­

ed.  But I am  glad  that  the  Priine 

Minister has in his speech today clear­

ed the position.  He has definitely said 

lhat we are t>̂ndinf; towards a socia­

lised  pattern  of  society.  I  think  this 

-will clear the approach  and  will  be 

regarded as filling in the lacuna which 

was there in the  Finance  Ministers’ 

speech.

I welcome the announcement by the 

Finance  Minister  that  the  Govern­

ment have planned  to take  over the 

Imperial Bank and float a credit con­

cern for  the  entire  country  in  the 

rural sector.  I think that was one of 

the greatest gaps in our credit struc­

ture, and that was the reason why it 

was net possible to find out what our 

economy was.  Our economy has been 

described as one of the great impon­

derables, because fifty per cent, of the 

production  occurs  in  the  agriculture 

sector, for which there are no banks 

create<l,  and  therefore,  it  was  not 

possible at any time to find out what 

liappened.  Now,  with  this  banking 

corporation  to finance it, I  feel  that 

this lacuna in our credit structure will 

be mac’.a good.

But I humbly beg to  submit  that 

this itself will not go very far, because 

•only those  who can  borrow will be 

able to borrow from this.  It is well- 

known that in our country there is a 
very large sector of agricultural popu­

lation, which cannot o/Ier any security, 

and therefore, it will not be able  to 

txnrow.  Still, for our purposes, it wUl

, be necessary that some other type of

• credit should be provided for this sec­

tor. In America, 1 tound that (here are 

Extension Services which provide cre­

dit  facilities  for  this  sector  of 

agricultural  population,  which  c'ln- 

not  borrow—and  this  is  a 

prograr.une,  not  of  today,  but  it 

was undertaken in the New Deal, and 

the New Deal is one of the main pro 

. jects by which the American economy 

has been blostered up so  far. There­

fore, the Government  will  have  to 

continue to see how  credit  could  be 

found for that sector of the agricultur­

al population which  is  incapable  of 

providing  security.

The third point in the rural  sector 

which they will have to attend to is, 

that they will have  to  connect  this 

banking  system  with  some  sort  ol 

warehousing facilities and  purchases. 

Unless  and  until the  Government 

come forward with some sort of price 

support, it will not be possible to pro­

vide a stable economy  in  the  rural 

sector, and therefore, no  stable  pur­

chasing power corresponding to th« 
industrial production CHn be produced 

in this country.  Therefore, it is very 

necessary to balance  the  purchasing 

power in the rural  sector  with  tHe 

production in  the  industrial  sector. 

How this shall have to be done is tĥ 

question.  I  think  price-support  pro­

gramme shall have to be undertaken.

I am glad to note  that  Government 

have announced that in the beginning, 

they are going to give price support in 

the agricultural sector, to three com­

modities.  It  is  a  beginning, and g 
beginning in the right direction.

An Hon. Member: What  are  ths

commodities?

Shri K. P. Tripathi: Maiz, bajra and 
jawar.  Before long, they will have to 

go on extending this policy, which is a 

step in the right direction.

■Hien I come to the industrial sector. 

For sometime,  I  have  been  noticing 

that there has been a tendency m the 

private  sector to hang upon interna­

tional finance to develop Itself. Tiniy is 

it so?  The  reason  is  obvious,  that*
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when capital comes from the interna­

tional  Iield,  Government  give  a 

guarantee,  but no such  guarantee  is 

provided in the internal sector. There­

fore, the capital of the internal sector 

has goDe b̂y, and now they are tryiog 

to depend more and mare on foreign 

tie-ups.  The reason  is  obvious,  that 

they feel that, by themselves, they are 

incapable of doing it. If they get sup­

port  from  the  international sector, 

then they get a guarantee.  This gua­

rantee is  very  interesting. You  will 

find  that  in a  colonial economy, the

■  benefit was  not for  the  people  of 

that  country;  the  economy  was 

for  the  people  of  the  metro­

politan  country. Now that  politi­

cal power has shifted, that position is 

no longer obtainable toe international 

finance.  Therefore,  international  fin­

ance wants to come to these countries 

under guarantee.  What they used to 

get directly by political support, that 

support having gone, they now want to 

get by a guarantee,  to  replace  that 

political support. Now, if this guaran­

tee is  given, then the colonial status 

is restored in a way.  Therefore, the 

Government should be very careful in 

giving these guarantees, and this tie- 

up of national  capital  with  interna­

tional capital should be very  careful 

watched.

For sometime, I have been noticing 

that there has been criticism in - Bri- 

tWi and other Press that Indian  fin­

ance policy  is  going  national.  Xs  a 

matter of fact, British  finance policy 

is becoming more and more national.

. The other day during  discussions  in 

the GATT, it was  said  that  British 

capital was  converting  the  colonial 

economy of Africa and  tying it  up 

with British economy, against the in­

terest of African econcmny.  So  when 

British capital  becomes  national,  no­

body says anything: but when we be­

come national, then there is co«nn>ent. 

I humbly submit that from that point 

of view, it is very necessary that all 

the  under-developed  countries  must 

have national views injected tato their 

economy. That to  muBe against 

the 1948 Industrial Policy Resolution.

I ieel that in that policy, there was not 

sufficient  injection  of  the  national 

angle, and ttierefore,  as  that  policy 

stands, it is possible for intemaSonai: 

finance to come arid make inroads into 

our economy and practically take pos­

session of the entire economy.  It  it 

said that  international  finance  can 

come,  it  does  not  matter,  because 

there is  no danger to our  independ­

ence. I humbly beg to differ, knowing 

the nature of international capital.  1 

beg to point out  what  happened  int 

Persia. It  was  international  capita’ 

which did what happened there in the 

course of*last year.  Therefore, it is 

very  necessary  to  have  a  national 

angle, and I say that our policy of 194& 

lacks  that  national angle.  Secondly, 

it this policy is not slightly changed, 

then there- is danger that we may have 

to  depend  on  foreign capital.  The 

finance comes and the finance which is 

already invested  is exporting  capital 

outside.  According  to  tke  Govern­

ment's statement itself, it is found thb̂ 

Rs. 30 crore profits have been export­

ed per year.  That comes to  Rs.  9* 

crores in three years and Rs. 150 cro-

■ res in five years.  Now, against this,, 

amount of finance  which  has  come 

from  outside  is  nearly  double  that 

whith has been exported. Now, if it is 

permitted that all this finance be con­

tinued to be exported so that it migni 

turn back and be reinvested  in  our 

country, then obviously it is in their 

interest.  Somehow,  at  some  stage, 

this shall have to be changed;  other­

wise, there  is  no  Aance  of  capital 

formation in thU country.  You may 

invest some money  and  create  some 

new employment for the present gene­

ration, but if capital formation is not 

there, then there is no employment for 

the next generation.  Therefore, you 

must  see that capital  formation  also 

occurs.  Under  the  existing  system,, 

the  foreign  interests  are  ejg>orting 

finance and this shall have to be stop­

ped at some time.  There is no plan 

laid dcwn as to how this  shall  be 

stopped.  I was calculating that Eng­

land has about Rs. 80 crores invest­

ment in four i»nportant industries in
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India.  If we had exchanfied these Hs. 

80 crores investipent in  this  country 

with a corresponding timount from the 

sterling balances, then all this capital 

formation which is occurring in India 

on that sector  would  have  remained 

here.

Pr. SoiidaTaiB:  But  would

you expi'opriate?

Shri K. P. Tripathi; It  is  not  a

■question of expropriation; it is a ques­

tion of exchange.  I am not talking of 

expropriation; I  am  talking  of  ex­

change. ^

Dr. Lanka Sondaram; If  the  con­

sent is not available?

Shri K. P. Tripathi: Well, it is for 

us to decide whether the consent is to 

be given or not to be given. If in our 

planned economy, we say that the con­

sent shall not be given, then, of course, 

it is another matter.  But if we say 

that consent shall be given, then it is 

given.  In China,  they put pressure

and  expropriated British  capital,  and 

wh»t  was  the  raKuIt? The  British

people have gone back to China, and 

recently they have  negotiated  trade 

worth £3 million. What is necessary 

is that in the present economy, nations 

must depend more and more on trade 

rather than on investment and profits 

exported.  If you do not change this, 

capital formatif'n will never occur in 

this country.  The result wUI be that 

we will always have  to  depend  on 

foreign investments in this country. In 

the last few months, I  have  noticed 

that there has been a tendency in the 

internatio.ial market to  canvass  the 

view that  there should be investment 

capital injected rather than loan capi­

tal. Formerly, this was not so.  Why 

is it?  There are some countries which 

dislike  socialism, communism  and all 

that.  Therefore,  they have been try­

ing to prevent  loan  capital  and  to 

replace it by invesfment capital. This 

tendency has occuned during the last 

year.  It will be remembered that in 

the discussions in thp ECOSC, a plan 

•was  finalised  under  which  there

should be a bank to issue loan capital 

to  under-developed  countries.  Now, 

that has been cold-storaged.  Instead, 

there is increasing emphasis that  in­

vestment  capital  might  be  injected 

into the country.  Why is it so?  Be­

cause they want that the country to 

which tljs  capital  should  be  given 

should not go socialist at all.  It  is 

from [hat point of view that I say that 

there is a political angle injected into 

it. It is not as if it is a clean slate. The 

whole iiiCernational finance  is  guided 

by *.he political and nationalist  angle. 

Our policy is neither political, nor na­

tionalist.  It is for this reason that we 

are likely to lose in the broad field of 

international  finance.  Therefore, I 

would humbly submit that it is  very 

necessary that some change  must  be 

made therein.

Then  I  wtjuld  point  out  to  this 

House that there has been occurring a 

great change in the democratic set-up 

of the country.  Large industrial cor­

porations have been formed and  they 

are making demands.  These demands 

cannot be met  unless  some  sort of 

equalisation is undertaken  Therefore, 

I would request  the  Government to 

consider  how best  and  how  quickly 

certain steps may be taken so that the 

great gap between the emoluments of 

the highest and the  lowest  may be 

bridged.  Some steps shall have to be 

taken.  That which is  brought  from 

the top may not necessarily succeed in 

giving a very large measure of emolu­

ment to the lower sector, but it  will 

enable them to have higher living con­

ditions and higher working conditions. 

Even that is necessary in the changing 

framework of the mind of the people. 

If this is not taken possession of and 

if this is not made a part of our plan, 

it is likely to go away, because In • 

plan there must not be conflicts. Ba«ic 

causes of conflict must be removed by 

social acts and not by mere trade 

union acts, and I hope it shall be done.

3 P.M.

Shri  G.  D.  Somanl (Nagaur—Pall): 

This economic affairs debate has come 

at a very opportune moment, and X biy]̂
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and  trust  that  *he  uncertainties, 

doubts  and  fears  that  were  recently 

created about the industrial policy of 

Government will be dispelled. We had 

a very comprehensive and illuminating 

exposition of the economic policy by 

the Finance Minister yesterday and just 

some time  ago  we  had  the eloquent 

and inspired address from our Prime 

Minister.  There is no conflict so far 

as objectives are concerned.  We have 

all  got a  common  approach that the 

standard  of living of our people has 

got to be raised and it has got to be 

raised in as quick a time as is feasible 

in the circumstances.

What I want to say from the point 

of  view of  the  private  sector  is 

that  when  there  is  so  much  to 

do and when there is almost imlimi- 

ted scope for '.he country's  resources 

and talent to be utilised for the deve­

lopment of the country, then nothing 

should be done under which some sec­

tion of the community may not be in 

a position to offer its best contribution 

to the development of the  country’s 

resources.  I have no quarrel whatso­

ever with our  ultimate  objective of 

socialised economy or  nationalisation 

or of expanding the public sector. But, 

we must all realise the fact, which is 

recognised even by the Government that 

there is a serious lack of administra­

tive and technical personnel with the 

Government and that in  any  scheme 

that we envisage about expanding the 

public sector, we must take note of the 

serious limitation under which we are 

at present placed.  There are not many 

î'dustrial undertakings which pre func­

tioning—I mean similar undertakings— 

side by side in the public sector and 

the private sector.  But, I cannot help 

giving here an example of at least one 

such  undertaking.  The  U.P.  Govern­

ment have established  a  cement fac­

tory which has gone  into production 

very fecently.  I gather that the cement 

factory has got a capacity of about 2 

lakh tons per annum and it has been 

established with a total cost of about 

four and a half crotes of rupees and in 

about five or six years’ period.  1 say 

with personal exoerience of the cen>ent

industry—and I make an offer to th« 

hon. Minister for Industry and  Com­

merce—that let him give me 4J crorei 

of rupees and J gurantee to put up two 

similar  factories—of the  same  size— 

within half the period which the UJ. 

Government has taken.  What is more 

amazing here is that in the cement in­

dustry, which has  been  running for 

more than twenty years, there ere a 

numljer  of technical  personnel  avail-' 

able in the country but ihe UP. Gjvern- 

meot have gone out of their way to 

offer the operation  of the factory  to 

a firm of foreign consultants.  At the 

present moment, I am not referring tc 

any Indian business house.  But inde­

pendent technical personnel from tbe 

country would have been available to 

run that factory on a more economical 

basis.  Similar instances can be given 

but we know what is happening.  We 

have got the Nepa project, the news­

print project in  the Madhya Pradesh 

and crores of money have been sunk in­

to that project,  years have passed and 
we  do not know when it is  going to  go 

into production.  So, what 1 say is that 

all these limitations  about  the non­

availability of technical and adminstra- 

tive personnel of the requisite calibre 

should be taken into consideration.

So far as the private sector is coo- 

cemed, my submission is that while, on 

the one hand, the public sector is over­

strained and over-worked, i find here 

what Mr, Tata said recently to  tht 

shareholders of the Iron and Sieei Com­

pany.  This is what he said;—

“I believe, however, that progress 

would have been greater and quick­

er if the private sector had, during 

these years, been in  a posititon to 

make the full contribution of which 

it was capable to such progress ’

My friend,  Mr.  Tripathi,  just  now 

said something about the .jonditions in 

U.K.  Here, again, what Mr. Tata says 

is this;

“I would call  attention also to 

the remarkable change which has 

taken place in the United Kingdom 

in the last year or so s.ince oSdal 

policies ir' the economic sphere have
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been reoriented, towards releasing 

and  stimulating the  productive 

energies of business and industry 

and freeing them from the burden 

of bureaucratic controls and ideo­

logical  uncertainties  which  had 

benumbed them since the war.”

Mr. Tata then proceeds:

•‘1 am sure that if our owti Govern­

ment would  similarly  try for a 

while and within reasonable limits 

the experiment of freeing the pri­

vate sector from its present handi­

caps and uncertainties,  and allow 

it the  necessary  incentives  and 

scope tor initiative, they would be 

surprised at the results.”

What 1 want to say here is that the 

talent and experience of the private sec­

tor are lying untapped.  Here  is  '.he 

private sector which is in a position 

to offer its most valuable contribution 

to the building up of our national eco­

nomy and in the context of such a pres­

sing need for mobilising and harnessing 

the entire resources of our country to 

build up a new  India 1 appeal to the 

Government that  nothing  should be 

done, at least for the transitory period 

of the next five years when you want 

to  industrialise the  country,  which 

might hamper or  come in the way of 

the private sector doing its best in the 

circumstances.

1 must acknowledge that the policies 

of the Government of India on econo­

mic matters during the last tew years 

have  stimulated and  have imparted 

strength  to  our economy.  Conditions 

of the Stock Exchange y/ere recently 
very favourable and there were definite 

signs that the private sector would be 

able to execute many ambitious schemcs' 

of industrialisation in tlie country. But 

of  course,  recently, these  disquieting 

trends about uncertainties of the Gov­

ernment policy have created a lot of 

suspicion.  1 would like, in this con­

nection,  therefore, to  stress that all 

these  talks  about  concentration of 

power or wealth can certainly wait for

*  few years.  Nothing can prevent the 

Governraent at the appropriate time to 

take whatever measures they think fit

to readjust these disparities or inequali­

ties.  But it will be nothing short of 

positive disservice to the economic de­

velopment of our country to do any­

thing at this stage which will come in the 

way of speedily  industrialising the re­

sources  of  our  country.  Our  Prime 

Minister  just  now  said  that  real 

progress  depends  upon  industria­

lisation.  That  industrialisation  at 

present,  1  say  with  all  the  em­

phasis  at  my command,  can  be done 

effectively and vigrously and  to the 

extent to which the Government desire 

if the orivate sector is allowed to play 

its role, the role which has been as­

signed to it both by the Planning Com­

mission and the Government of India’s 

Industrial Resolution of 1948. At a time 

when so much has to be done, when 

the standard of living has to be raised 

in as short time as possible and when 

we have got our schemes of very ambi­

tious planning of industrial development 

in the country eind when there is a fav­

ourable  atmosphere,  I  think,  nothing 

will be more prejudicial to our national 

interests than to suggest anj-thing which 

would be a hindrance or which would 

discourage the activities of the private 

sector.  Here is  the  private  sector 

which  is prepared not only prepared 

but is also anxious to make its contri­

bution—which has shown by its actual 

achievements  during  the  long  period 

when  it had to  fight  against heavy 

odds, what valuable contribution it has 

made to  the  national  economy  but 

various directions in which the indus­

trial expansion has been brought about.

We have also got figures just now re­

garding the increase in industrial pro­

duction and there is every indication of 

our industrialisation being speeded up 

if only our Government and our other 

ideologists will iust give a little time 

to the private sector.  In my opinijon,. 

there need be no undue haste to eli­

minate this concentration  of  pt̂ wef 

and inequalities.  But, everything has 

to be done at the opportune moment. 

In the resolution it has been said that 

no useful purpose will be served  by 

making a division of poverty.  It is in 

the context of the pressing need of the
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moment that I  appeal to the Oovern- 

ment that the greatest possible incen­

tive should continue to be given to the 

private sector and  at  a  tune when 

things are  moving up, I appeal, that 

these disquieting trends towards giv­

ing discouragement to the private sec­

tor should be avoided.

With due respect to Acharya Kiipala- 

ni who just now said about potentia- 

iities o£ emplovment fiom industrialisa- 

licn, I want to say just one word.  Re­

cently they had a survey conducted  in 

the  United States of America and it was 

shown that for every 150 persons em­

ployed in industry, there were another 

1500 or 1800 persons who got employ­

ment in subsidiaries or other occupa­

tion,  These  are  the conditions in 

America where everything is mechanis­

ed.  Here  in  our  country  for  every 

hundred persons employed in factories 

It is natural that 2000 or 3000 extra 

persons will get their employment in 

other spheres.

I  do not want to take much time. 

Yesterday my hon. friend, Mr. Tulaidas 

quoted what  Mr. Winston  Churchill 

Jiad said recently.  I quote other words 

of his  spoken in  the  last  war  to 

America. “Give us the  tools and  we 

would finish the job.”  I say with all 

Aumility and with a full sense of res- 

K̂jnsibility.

Let the private  sector be given the 

tools  and  they .will  finish  the  job 

of solving the unemployment problem 

and of promoting the economic develop­

ment of the country.  There  is abso­

lutely no doubt about that.  With their 

achievements  in the  past, with  their 

future plans and the way in  which 

they have been able to serve the coun­

try during all these years, in spite of 

the criticism that has  been  levelled 

against them, I claim that the private 

sector  will  do it much l>etter.  For 

<iod’s sake give us the chance during 

the next five years and you will surely 

do the job.  .

Mr. Chairman; Before 1  call upon 

Shri Das, let Shri Meghnal Saha make 

his personal statement.

Shri Mêinad Saha: The Prime Minis­

ter made a personal attack on me in 

this House saying that I had ceased to 

be a scientist.  I am therefore asking 

your permission to make a statement.

Mr. Cbaiimaii: May I make one point 

clear?  In this House every  Member 

stands  up  and  argues  on  facts  and 

figures.  H facts and figures are to be 

controverted  and replies to be given,

I think the hon. Prime Minister should 

be on his feet always, because all his 

statements are  being controverted on 

this side.  I would, therefore, request 

the hon. Member not to go irto facts, 

but to kindly confine what he h?.s to say 

about his person. '

Shri Meghnad Saha: About a month 

ago, on October-22,1 was asked by long 

distance telephone by the Ministry of 

Natural  Resources  and  Scientific  Re­

search to proceed to Moscow to repre 

sent India on a Cosmogenic Conference, 

the next day.

I was unwilling to go at such short 

notice, but I was told by the Secretary 

that my name was sent by the hon. 

Prime Minister to the Russian Ambas­

sador and that the Rusian Academy of 

Science also wanted me to be there r.n 

the 26th November, and that if I did 

not go, I would be not only acting con­

trary to the wishes of the Prime Minis­

ter, but also causing some embarrass­

ment to him  So I proceeded to Russia 

at 24 hours’ notice, and attended the 

Conference and delivered a scientific 

lecture, which was appreciated.  This 

shows *hat the Prime Minister did not 

consider me a back-numbeif in science 

even a month ago.

I may add that I have done very 

little in science, but my name would 

remembered  for  some  hundreds  of 

years while some politicians here will 

go to unregretted  oblivion in a few 

■years.  ’  '  y
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Mr. ChainnsK The Prime Minister 

himseW has acknowledged in his speech 

that  the  hon.  Member  was  emi­

nent scientist. He need not have said 

anĵ ng more.

Dr. Lanka Snndarain: Was!

Shri B. Das: Two speeches have been 

made  by  the  Government representa­

tives, one by the Finance Minister and 

the other by my esteemed leader, the 

Prime  Minister.  As  far  as  the  eco­

nomic policy defined by Shri Deshmukh 

is  concerned,  I endorse  it  fully  that 

our policy shall be short-term policy 

and mixed economy.  He has explained 

that socialism should be  the end  or 

the goal.  There I  agree with the 

Finance Minister  that it should be a 

’.ong-term policy.

I am grateful to Shri Deshmukh lor 

declaring  that  at last  tĥ  Imperial 

Bank, the master of the Reserve Bank, 

will be converted into the State bank.

An Hm. Member; Do you believe it?

Shri B. Das: In 1934 when I was a 

Member  of the Reserve Bank  Joint 

Select Committee and when the Reserve 

Bank Bill was passed, we expected it 

to do something on the lines of rural 

credit.  Shri Ambegaokar, who is now 

going as a  Deputy  Governor of the 

Reserve Bank, was appointed  as  the 

young I.C.S. officer to develop the ru­

ral credit system in India.  It was 1934, 

and the rural credit system was later 

developed  little by  little, but  the 

Reserve Bank went farther off because 

it obeyed its master, the Bank of Eng­

land.  The Bank  of England  controls 

the economy of the Reserve Bank even 

to this day.  The Reserve Bank became 

a  State-owned  Bank  but  not  the 

National Bank.  In 1948 I  told  late 

Shunmukham Chetty that it should be 

a national bank and not a State-owned 

bank as its financial policy was con­

trolled  from  London.  The  questions 

which my friend put were put by me 

And Shri Shunmukham Chetty assured 

us tliat the Imperial Bank would be 

converted into a National Bank, but It 

could ootj be done at oaee owing to 

cMAain  other policies  and  coravUca.

tiocs.  In the meantime all the invisi­

ble balances m the office of the Imperial 
Bank have vanished and spirited away. 

The few Indian Directors continue in 

their old-fashioned way  as  capitalist 

Bankers.  However, I still v/elcome and 

I hope that the Finance Minister Trill 

take steps to have the State Bank Bill 

passed in February or March next so 

that  we  may  start  our  rural  ci-edit 

and give agricultural credit; the Bank 

should function for India and Indians 

and not function for a few,  whether 

they are Indians or Englishmen.

I wish to deprecate the way people 

talk  of the  private  sector,  I  belong 

in a small way to the private sector. 

We are not  here out  to  exploit  and 

the advocates of  private  sector, my 

friends  Shri  Somani  and  Snri Tulsi­

das,.......

Or. Lanka Sondaram: You are not a

private  sector.  The  Prime Minister 

says that  the peasant  is the  private 

sector.

Shri B. Das: Permit me to differ. Iiet 

me take my own view.  We have all 

helped  capital  formation.  Even  you. 

Sir, cannot call yourself a socialist, nor 

can  I  call  myself  a  socialist 

I am  not  a  socialist.  Just  now 

my friend. Shri Tripathi spoke about 

capital  formation.  What is  the  big 

idea? He  has  very  much  helped the 

labour  to  get  the  salaries  they  are 

getting  since  the  beginning  of  our 

Independence.  But the labour >.» lioing 

one-forth of the work that they were 

doing when they were under  the  old 

colonial system of government.  In ad­

dition to Shri Tripa'hi, Shri Khand'J- 

bhai Desai and other Labour leaders, 

I  address the labour leaders  on  this 

side also:  What are they doing about 

capital formation? Neyer mind the pri­

vate sector, but what are they doing 

to help capital formation in the coun­

try?  If some of them want, my friend 

Shri Deshmukh will  bring notes from 

the Naslk Press and thereby capital is 

created.  Then, I do say to those advo­

cates of the labour world  that  they 

do  not  understand  what capital  for­

mation means.  As fOT private sectors, 

we are as humble, as honourable, and
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as gentlemanly as any Member on the 

Congress sirte or  my  Iriends on my 

right.  We have done according to out 

lights and according to the r<- Sition at 

business at the time.

In the Prime  Minister’s Bill that 

was  introduced  yesterday  to  amend 

the constitution does he  contemplate 

the  expropriation  and  conflscation  ol 

all industries and  thereby  get more 

industries in the public sector?  H so, 

it is a  wrong policy,  it  is  not  the 

Gandhian poUcy, My esteemed Iriend...

Shri Velayadhan(Quilon-cum-Mave-

likkara—Reserved-Scheduled  Casteŝ: 

Only if it is necessary.

Shri B. Das: Allow me to finish.  My 

esteemed  friend.  Acharya  Kripalani, 

spoke of the  Gandhian doctrines.  I 

also am a humble toUower of Gandhian 

principles.  I believe in truth, honour 

and  honesty.  In  the  1946  Resolution 

of the Congress, they never advocated 

expropriation or conflscation.  That is 

the scheme of some of the State Govern­

ments, and if they could have they will 

take over all the industries to the States 

without  oompensation.  thus  without 

making  any effort to build up indus­

tries—whether  it  is  agriculture  in­

dustry,  cottage  industry  or  any 

of  the  village  industries.  They 

are  most  anxious  to  take  over 

the  heavy  industries  without  com­

pensation.  So.  capital  formation  is 

as much a problem for thiiildng for 

the Congress and the Finance Minister 

as it is for the leaders of the Socialist 

and Communist parties.

I do hope that some labour leader 

who rises to speak after me will make 

it clear how labour is going to increase 

production in the State indiistries  and 

how labour is to help capital formation. 

I have already said that the Railways 
are paying three times the wages to 

its employees.  In other industries too 

the same catastrophe  is  happening. 

But there must be a minimum  quota 

of work that labour must turn out.  If 

labour does not do this and  labour 

leaders go  on  agitating  tor  more 

wages,  h  ̂dp they expect the Con- 

pMS GovOTiiiOTt, or even a Labour

or Socialist Governrilent winch inay be 

Ibrmed and occupy the Tteasury Ben­

ches to raise capital, and go on wilii 

the development of the public sector. 

These are problems which stare us in 

the face; it is no use  going on con­

demning each other.

SWi V. P. Nayar (Chirayenkll): Mr. 
Chairman, yesterday the Finance Minis­

ter told us how the current industrial 

policy ol this Government has ushered 

in a sort of stabiUty and how this sta­

bility has recently resulted in an in­

ducement of foreign capital tor further 

investments  In  this country.  Sr, I 

tried  to  understand the  position; I 

tried to analyse facts as they are and 

find out where was the industrial sta­

bility which  was  inducing the for­

eigners to increase their Investment in 

India.  Today I heard the Prime Minis­

ter also supporting the Finance Minis­

ter  and making  a speech, of course 

shifting the emphasis to certain other 

matters.

Sir, what has the Industrial Policy 

of 1948 meant for our country? That 

is the question which we should pose 

and for which we should get an ans­

wer.  Let us take the facts one by one. 

Can  the  Government now deny that 

in  the  field  of industrial  production, 

various industries are in  the grip of 

foreigners?  I can “give any number of 

examples, but I do not want to do so 

now.  Even the Finance Minister ad­

mitted yesterday that for the last five 

years, on an average Rs. 30 crores have 

been remitted as profits by the foreign 

interests which are entrenched in this 

country.

Sir, the exact extent of the foreign 

investments  in this  countrj' are  not 

precisely known:  the latest  figures

are not available.  Possibly the Finance 

Minister said, that the Reserve Bank 

has made a re-survey.  He referred to 

that.  I would very much like to.......

C. b. Deshmukli: Is making a 

re-survey: not complete.

r̂i V. P. Nayar. But in the absence 
of tiie latest figures, I want to say only 

this—I do, not want to quote the per­

centage—;ttat at least in so tar as the 

coal industry, the Jute industry, ship-
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building  Industry,  plantations,  chemi­

cals, dye-stuffs, mlnin*, fuel oils, banka 

and insuTSDce at least are concerned, 

the foreigners have a grip, not an or­

dinary grip, but an octopus grip.

H you look at the bank profits of

1953, you wUl find that five or six ex- 

>hange banks have together cornered 

about 50 per cent ol the entire profits 

made by all schedule banks.  That is 

the way in which foreiai interests are 

entrenched.  Now  what is more dis­

gusting is  that  Government  allow 

them to take away the profits without 

making  any  direct investments.  The 

profits reaped are not in proportion to 

investments.  The pernicious system of 

managing  agency  is  continued.  The 

profits made by foreigners are not con­

fined to the private sector either.  Yes­

terday Comrade Hiren Mukerjee said 

that some of us who would speak later 

•would give some details I shall be giv­

ing some details.

Here  is  a  policy  in  which 

Government  says  that  they  are 

enlarging the public sector.  But side 

by side with that what we find is that 

the public sector which is enlarged has 

also come  more and  more  into  the 

hands of foreign investors and foreign 

interests.  Sir, this point may not seem 

to be very appealing.at first, but I shall 

try t-i prove it by reading some of the 

recent  agreements  which have been 

entered into between the Government 

of India on the one hand and parties 

outside India on the other.

You will be surprised, Mr. Chairman, 

■to find in this  wonderful  agreement 

with Krupps-Demag—I do not call it 

an agreement, it is nothing but a sla- 

-very bond—there is  a  provision.  Is 

this the result of the industrial policy? 

I want to know, from the hon. the Fi­

nance Minister.  Paragraph 2 of the 

memorandum  on  the  Indio-German 

Assodatlon on the Indian sted project 

says:

"The German  combine  wishes 

to  contribute its share capital in 

India in  proportion  to the pay­

ments received in  Germany over 

orders placed with the combine.”

Later on I find that for mere ccn- 

•ultation, the ' Combine—I am reading 

from paragraph 7—

“will receive a fixed fee of $4:5 

million for the aforesaid services as 

consultants.  The salaries, allowan­

ces and travelling expenses of the 

resident engineers and other tech­

nical staff as well as the cost of 

maintaining an office in Indja will 

be separately borne by the Gov­

ernment in addition to  the pay­

ment of  basis fee as  mentioned 

above.”

These are the conditions under which 

we have got into agreements.

Sir, tSke another agreement.  There 

are in the public sector the Hindustan 

Machine Tools, the Hindustan Cables, 

the Indian Telephone Industries in res­

pect of which there are certain agree­

ments,  with  some giant  international 

combines. Sir, here is an agreement of 

the  Indian  Telephone  Industries. I 

am reading from page 8 of the agree­

ment, which Is available In the Library. 

It says—

“that the Directors shall be given 

in the company about 6,667 shares 

of Rs. 100 eadi,”

and it is found that  per cent of 

the capital of the company and also

10 per cent, of additional shares which 

may be issued subsequent to the In­

corporation of the company, payment 

may be made by the saitf Autcwnatic 

Telephone and Electric Company, Ltd., 

in cash or in kind.”

How is it that this Automatic Tele­

phone Company Ij!  going to pay  the 

share capital In Tcind, I fall to under­

stand.  May be they will charge their 

services and treat it, or may be they 

will send some equipment.  These are 

the types of agreements entered Into.

I was  amused to find  in another 

agreement which the  Government of 

India have entered into with the Stand­

ard Telephones and Cables, Ltd.  And 

there,  strangely  enough  the  field  of 

operation of exports of articles manu­

factured in India by ‘these Hindustan
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Cables is given:  Burma,  Ceylon and 

Nepal shall be deemed to be the export 

-territories.  It would appear that Nepal 

Is consuming and Burma is consuming 

■quite a lot ol this article!  I am reli­

ably told that this Company is to tender 

advice to the Government ol India in 

regard to purchases.  I wish to point 

out one instance.  This  tanpany re­

quires an article known as aiitimonial 

lead.  In India there are firms which 

manufacture antimonial lead, as I find 

from the Trade Bulletin.  A particular 
quantity, 500 tons, or so, of antimonial 

lead was to be bought.  Tenders wtre 

invited.  The  Indian  manufacturers 

sent in their tenders.  I am speaking 

subject to correction and the hon. the 

Tinance Minister,  or the  Commerce 

Minister, who knows the  facts,  may 

correct me if I am wrong. I understand 

that the Commerce Ministry was pretty 

strong, but the files went underground 

in the Production Ministry.  In  this 

■matter  of  antimonial  lead  which  the 

Indian manufacturers want to supply 

and do so at cheaper rates, it could not 

"be bought because under this  agree­

ment, the Hindustan Cables were obllg- 

•ed to act on the advice of the Standard 

Telephone Company and they suggested 

the name of Messrs B. R. Enthovens 

•of England.  So, antimonial lead which 

is made in India and which could be 

■used here and which could give employ­

ment to  manfacturing industries  was 

not bought because we are bound under 

the fetters of an abnoxious agreement 

to abide by the advice tendered by the 

Standard Telephone Company.

If you go through the reports on the 

iron and steel  industry, in  which  the 

T>ublic sector is being enlarged, you will 

find  that not  only  Government have 

■permitted the collaboration of Krupps 

and Demag but even in the existing 

Tinits  ol the  company,  what  Govern­

ment Hfeve sought to do in recent years 

Is that they guarantee certain loans from 

the World Bank and ihereby place this 

most vital industry at the feet of the 

"U.S. dominated World Bank.  The Gov­

ernment have granted loans to the ex­

tent of Rs. 8 crores or Rs. 9 croies to 

"the nsCO and TISCO. Now, I under- 

■stsnd that the Govenunent have guaran­

teed 34.5 million dollars as loan for the 

nSCO and about Rs. 10 crores to the 
TISCO. What is  happening to  this 

World Bank loan?  You know that the 

World Bank does not ordinarily give 

loans unless it is  staisfied  that the 

money which is given as loan will be 

“properly” utilised  and that satisfac­

tion  is derived  only by allowing the 

World Bank officials to go through the 

accounts of the particular concern which 

takes the loan.  Here is the iron and 

steel industry which has a very great 

role to play in the economy and strate­

gy of the country.  Even in the private 

sector of this  industry,  Government 

have granted a loan  of Rs.  8 crores. 

Government  have  further  guaranteed 

some loan; from the World Bank, with 

the result that all steel production— 

whatever be the class or character  of 

the steel produced—will be known only 

to the  great  friends  of ari C. D. 

Deshmulch, the  Americans  who are 

controlling the World  Bank.  This  is 

the position  which  we  have.  If this 

is the case in respect of foreign com­

bines. and undertakings in respect of 

the public sector, I ■would like to point 
out to the House what we have had 

from the Public Accounts Committee bj 

way of information about some of the 

so-called experts who are also working 

in the public sector.  I shall just read 

some passages from the Seventh Report 

of the Public  Accounts  Committee, 
Vol. II.

Mr. Chairman;. You have taken more 

than ten minutes.

Shrl V. P. Nayar: Seven minutes.

Mr. Chainnan; No, I am keeping a 

watch of the time taken.

Shri V. P. Nayar Please give me a 

few more minutes. i am sorry  that 

Shri B. Das is not here in the House. 

He posed a question in the Public Ac­

counts Committee and the things, that 

were revealed appear at page 118 of 

the report, in the course of the evidence 

tendered.  This relates to an American 

called Mr. M. H. Slocum. It was reveal­

ed on this  occasion by  Shri  A. N, 

Khosla, who was the Secretary of the 

Department concerned, that  Mr. Slo­

cum’s emoluments ■were Rs. 2i lakhs
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for his four month’s work in India. He 

was supposed  to be  superv-sing the 

Bhakra-Nangal project  and  for lour 

months in the year he  was  obliged, 

under contract,  to be here in India. 

That contract was not for one or two 

years but for a period of ten years, and 

Mr. Slocum, for this work of supervis­

ing, was receiving about Rs. 60,000 per 

mensem.  The'&cretary to Government 

had the guts, the gumption, to teU us 

before the Committee  that although 

Mr.  Slocum  was  in  America,  every 

minute of his time was spent on the 

Bhakra-Nangal  project,  a  fact which 

is evidenced  by  sending  telegraphs 

daily.  That is  what he  said.  "Mr. 

Slocum nught be taking a day off, or 

something like that, the  Government 

have been receiving telegrams from him 

every day to the effect  that he  was 
busy  aU  the time  on  Bhakra-Nangal 

work.  He  is sending telegrams from 

America to the Ministers concerned here 

and proving that every minute of his 

time is spent on the  project.”  This 

is the type of foreign influence which 

has been  allowed to have a  decisive 

voice—whether as experts 01 as  col­
laborators  or  as  praticipants  in  the 

company.

The hon. Minister  painted a  very 

rosy picture of the industrial stability 

in the country.  I want to pose certain 

questions to him, and I  shall quote 

some facts and figures.  Let us take the 

textile industry.  If he  quotes  some 

figures of production and says that the 

index of industrial production is 130, I 

sm  not bound  to believe it,  because 

the Prime Minister him.self the other 

day—I think it was in MaroJi,  1954, 

when he spoke at the meeting of the 

Indian  Chamber of  Commerce,  and 

from the press report of which I am 

saying—said that he is not guided by 

statistical  progress.  He  wanted  real 

progress of the 360 miUion people.  T 

am not going to be convinced by what 

the Minister  of Finance  might  say 

by  giving  some  flares.  I  admit 

that  there  has  been  sbtne  in­

crease in some  Adds  of  induMrSal 

production,  and  the  tS3ctn̂  Itt- 

d«i*try wUl be one flliong tHem. Biit

what is the position? We are far short 

of our consumption when compared to 

the position in  1944.  Can the hon. 

Tinance Minister deny that? Now, the 

textile prod'uction is said to have touch­

ed peak production, the Everest of pro­

duction, and there is export of it just 

for the reason that all the produce can­

not be bought by the oeople here. Then 

again, take the other side of the pic­

ture of the textile  industry.  What 

about yam?  That also has touched the 

peak of production but the himdloom 

weavers, who  are dependent  entirely 

on the price of yam which is manu­

factured by the mills, have net got the 

benefit of even  one pie, nor has the 

worker of the textile mill received any­

thing more.  Take jute, another indus­

try which has touched peak production. 

There, it is a case of the monopolists 

complaining that the foreign  markets 

are crumbling or dwindling.  They have 

jreduced our jute prices.  They  have 

persuaded the  Govemment to  slash 

down the export duty, and what is the 

benefit of this situation?  The benefit 

is that there is large-scale unemploy­

ment among the jute growers, .There 

is retrenchment in the jute mills. The 

income of Govemment is  dwindling. 

Yet, the hon. Finance Minister comes 

before ub and says that there is indus­

trial stability.  Take the case  of tea. 

I heard with attention the  statement 

made by the hon. Minister of Commerce 

and Industry this moming in the House. 

Mr. Atkinson made a speech the other 

day at the meeting of the I'PASI—Tea 

Section, in which he said that certain 

companies  will  be  declaring dividends 

of IdO per cent.  We are not interested 

in such companies  declaring  100 per 

cent,  dividends.  We  are  interested 

that our consumers of tea should get 

tea at prices which thej  were jjaying 

sometime  ago.  What  la  the  price 

of tea for  the consumer today?  We 

are interested in the workers in the tea 

gardens getting better amenities.  At a 

time when there was a crises, the tea- 

planters sighed many of the lenities 

ind they have fiot l>een restprrf al­

though—arid in silte 6f ttte fact thaj

-!ss 1̂  sm .
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previous levels and have registered a 

êat increase.

Mr. Chairman: The hon.  Member 

must now stop. He has  taken more 

time than  he should have taken.

Shri V. P. Nayar:  Two  minutes 

more, Sir.  In the case of sugar, the 

Planning  Commission  itself  in its 

report  admits  that there is decrease 

in production.  There is a decline in 

the total acreage under  cultivation. 

Why? Becouse there is stability in the 

industry on account of the very best 

industrial policy pursued by Govern­

ment:  It is not a question of more

production.  What is the position of 

the consumer of  sugar?  Has the 

consumer of sugar got anything bet­

ter?  There also, the profit section of 

the sugar industry is coming up.  In 

1944, the industry had  only 22 per 

cent profit,  but on the first year of 

this Congress Raj, the profits soared 

up to 60:5 per cent, and in 1951, the 

profit  was  at  least eight  times  that 

01 1945.  This is the way the indust­
ry is growing.  There is peak produc­

tion.  Everything is  good,  but the 

cane-grower gets less and less a price. 

The  total acreage  is  dwindling and 

pi’jduction itself  is  dwindling.  But 

here,  Shri  Deshmukh  tells  us  that 

there  is  industrial  stability.  Is  this 

stability?

Mr. Chairman: Please resume your 

seat.

Shri V. P. Nayar: One word about 

coal, and I have done.

Mr. Chairman: He has taken about 

18 minutes already.

Shri  G.  H.  Deshpande  (Nasik- 

Central): I rise to welcome the state­

ment on the economic policy placed 

before the House  yesterday by  the 

hon.  Finance  Minister.  The  hon. 

Member from the Opposition, Shri H. 

N. Mukerjee, described the statement 

as  a  multi-coloured  umbrella.  We 

are not enamoured of multi-colours. 

We  have only one  colour  here and 

that is the Indian colour.  In  the 

small comer oveî there,  there are a 

mimber of cblours ih  this  ]̂di!ise. 

There are all the seven  colours of
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the rainbow, in the small corner, and 

even more.

Shri  PannfMise  (AUeppey):  ĉept 

blackl

Sluri V. P. Nayar:  They are  bettei 

than white caps.

Shri G. H.  Deshpande:  Having

listened during these two days to all 

the  criticisms  that  were  levelled  at 

that statement I have  come to the 

conclusion that so far as the funda­

mentals of the policy are concerned 

nobody  has  taken  any  objection  to 

(t.  Nobody  in this  House  has  said 

that there should be no private sect­

or at all.  There was some difference 

about the emphasis, there were some 

suggestions  regarding the  implemen­

tation of the policy.  I do think that 

Government  wiU  take  advantage  of 

all these suggestions.  But  basically 

speaking and fundamentally  speak­

ing, nobody has taken any objection 

to it.

I want to place before the House 

only one matter and that  is why  I 

am taking some time of the House 

I am coming from the  rural  area. 

During the last three or four years, 

according to the policy based on the 

1948  resolution,  nobody  can deny 

that considerable progress  has been 

made in the development of our agri­

culture and  even  of  our  industry. 

Especially, considerable progress  has 

been made in the development of ag­

riculture.  But during the last six or 

eight  months  there  is  a  turn.  The 

prices  of  agricultural  commodities 

have  gone  dowfi, and  the agricultu* 

rists are rather passing through an­

xious momgnts.  They have invesed in 

the development of agriculture consi­

derable sums and most of  them are 

not  in  a position  to  pay  back their 

debts.

Take for instance this  import of 

sugar.  We  are  importing  sugar  on 

a large scale.  Government have given 

protection  to  the  factory  owners. 

And now  Government  is moving in 

a proper direction  by  encouraging 

the  cahe-̂ owers to  establish their 

own factories tiirough their  co-ope­

rative societieis.  Government is com* 

ing fcMTward to help them m a libep̂
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jaanner.  In  my  own  constitu- 

£ncy  we  are  trying  to estab­

lish a sugar mill of agriculturists on 

a co-operative  basis.  But what has 

happened?  The steep fall  of prices 

has made it impossible for the agri­

culturists  to  raise  enough  capital 

that  is  necessary  for  the  establidi 

ment of the mill.  If this sudden fali 

in the agricultural prices will not be 

withheld, will not  be  checked,  il 

proper  steps  in  due  course  without 

Jiny  delay will not be  taken,  I  do 

not  know  what  will happen  in the 

j-ural areas.

[Me.  Deputy-Speaker  in the Chair]

I want to say that there is urgent 

-necessity of taking proper steps and 

.•stabilising the  prices  of  agricultural 

.commodities,  so  that  the  agricultu­

rists will be contented, satisfied and 

so that they will have some enthu­

siasm in them to  proceed  further

with the  development  programme. 

If the  agriculturists  suffer, then the 

purchasing capacity of the rural areas 

will go down,  and even the indust­

ries will suffer.

One word more about the indust- 

.ries.  We  are talking in this  House 

about the big industries.  I do not 

-want  to  enter  into  that  do­

main.  But during  all  these  years

we have stood for the rural indust­

ries,  we have stood for the cottage 

industries.  And though Government 

have done much during the last two 

years, no progress has been made in 

this direction.  That'cannot be denied. 

•We have not made any considerable 

ĵrogress on that account.  I am my­

self associated very closely with the 

work of a Community Project in my 

constituency.  Therein  also my eX' 

perience is we have made considera­

ble  progress  so  far as the  develop­

ment of agriculture is concerned, but 

-in spite of our best efforts we were 

not able to make any progress what­

ever in building  any  industry.  I 

have followed  the  progress  reports 

of  the  Community  Projects  in 

the  country  very closely,  and  no 

great  progress  has  been  made  with 

regard  to rural industries.  There  is

an impression that the cottage indust­

ries  are  receiving  a  step-motherly 

treatment.  That impression ought to 

be wiped out.  Unless and  until  we 

very seriously organise these institu­

tions the unemployment in the count­

ry will not be wiped out.

Mr. Depnty-Speaker: Which is the 

main mother?

Shri G. H. Deshpande: Immediate­

ly some steps ought to be taken.  I 

am not one of those who would like 

to say or maintain that nothing has 

been done for opening more and more 

avenues of employment.  Government 

have opened more and more avenues 

of  employment.  In  the  State  from 

which  I  come,  during  the  current 

year public works worth Rs. 30 crores 

are going on.  Never during the la.st 

one hundred years, never in the his­

tory of that State, public  works of 

that  magnitude were going  on.  You 

can imagine how many people must 

have been employed on all those pub­

lic  works  worth  Rs.  30  crores,  and 

that has to be spent in one year.

But that is not  sufficient.  That 

cannot be denied.  And we  cannot 

solve  this problem  unless and  until 

we take to rural and cottage indust­

ries.  Then the medium size indust­

ries ought to be encouraged; decent­

ralised  industries  ought  to  be  en­

couraged.  During  the  last  war the 

power looms in the textile industry 

played  an  important role.  In Bom­

bay State you will find that  during 

those days of scarcity of cloth these 

power looms have worked very nice­

ly  .  There are power loom owners 

who own  one power  loom,  three 

power looms.  And they are in diffi­

culty today.  You will find  that in 

Mulgaon, near Dhiilia in Nasik Dist­

rict power loom owners are depriv­

ed  of their facility  of  yarn.  They 

have served the country during war 

very well.  They have not profiteer­

ed  themselves like  mill-owners,  and 

the stuff that they used  to produce 

was reaching the masses and serving 

them by cheap price with good pro­
ducts.
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What I wish to  say  is there  are 

two things that I want the Govern­

ment to  take notice of.  One is  the

steepfall  in  agricultural  prices and

its  serious  consequences.  That fact­

or must be taken into consideration. 

And more stress ought to be laid on 

cottage  industries,  small  industries, 

medium  size industries.  I  do  not

want to  say a  word  about  the  big

industries, about private  sector and 

all  that.  I  say  these  things that I 
have just mentioned are more import­

ant  and more  stress  should be laid 

’ on  them.  These  are  the  only  two 

matters that I wanted to place before 

the  Government.  I  am thankful  to 

you  for  the  opportunity  you  have 

given me.

Shri JoadUm Alva  (Kanara): Sir, 

in the House of Commons whenever 

any Member gets up he declares his 

interests  in that particular  motion. 

That  is  a  very healthy  convention 

which we ought to  imitate, whether 

the person concerned is a  Minister 

of the Union Government of India or 

is an elected Member of the House. 

He ought to  straightaway  declare 

his association or interests with any 

motion  that  is  before  him  and  in 

which he takes part.

Sir, Field-Marshal Harding, one of 

the British Military high-ups,  when 

lecturing to our young cadets in India 

the other day placed two high ideals 

before them. He said, “Aim very high; 

and secondly  duty before everything 

else!” The i=̂ime Minister’s statement 

and the Prime  Minister’s  objectives 

really aim very, very high indeed! But 

I want to know how many officers of 

the Government of India, be they in 

a minority or be they in a majority, 

observe that high ideal in  practice 

and, above all, keep their  country’s 

interests  highest  in  the  sense that 

they  are  ready  to  sacrifice  every­

thing  before  it  especially where 

foreign interests clash  before  our 

own national interests.

Today, I want to take up only one 

point—about the operation of foreign 

firms In this country.  The operation 

of foreign firms has sucked the vitals 

of our national economy.  They have

drained away the last  resources in; 

our land.  As time is so limited at 

my disposal, I would only quote twa 

passages  from the  memorandum  or 

the Indian 'Steamship Owners’ Asso­

ciation.  They said:

“Even today no  non-British  can 

own a part or whole of a  British 

ship; nor claim a share of the subsi­

dies  or loans that British shipbuild­

ers  enjoy.”

They  also stated in their  memo­

randum:—

“British  shipowners  demanded  in 

1918,  the reservation of the  entire 

Inter-Imperial trade  to British ships 

only;  they even claimed,  during re­

cent years, that the bargaining power 

of India in regard to any trade agree­

ment she may conclude with a foreign 

country should  be  utilised,  not for 

the promotion of Indian shipping, but 

for consolidating the position of Bri­

tish shipping which had been under­

mined by the War.”

This is the way other nations em­

phasise  their  own  interests.  Let us- 

see how they operate on our  own 

land.  I shall quote only one instance 

in India—the Lever Brothers.  Lever- 

Brothers is an international firm, and 

is the largest trading concern of the 

globe.  It operates  in 40  countries- 

through 516 companies and it has 337 

factories.  Thus it is the world’s larg­

est trading company.  Not one news­

paper in this country will write any­

thing against Lever Brothers for the- 

simple reason that it doles out Rs.75 

laklis a year through advertisements 

Not one single paper, A or B or C has 

the guts to write a word against Lever- 
Brothers.  I do not know  even how 

many  high-Ups  are  for  or  against 

Lever Brothers.  The Lever Brothers 

have  crippled our soap  industry.  In 

1952, we produced 86,400 tons of soap 

of which only 26.000 tons were made 

by Indian concerns.  In  1953.  the 

production was  80,000  tons  out  of 

which 60,000 tons were  credited to 

Lever Brothers and only 20,000 tons- 

to Indian concerns !  Lever Brothers 

are producing 75 per cent  of  the 

entire output.  I want to know what-
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facilities this firm gets through their 

-operations  in  our  country.  Lever 

Brothers have got huge factories and 

hags plantations  in the oentinent of 

Africa.  I  do  not  know  how  much 

copra  or other  materials  they bring 

into  our  country  to  operate  against 

the 4 or 5 Indian big soap rnmrnnini 

Some  of them may even  have  to 

close down.  Levers and others of its 

colour  are  gigantic  concerns  which 

■are operating in this land by taking 
the finest and ablest of our  young 

men  in  their officer-cadres and thus 

make them tools to destroy our eco­

nomy.

Further,  I  want to  know  what 

agreement  was  arrived  at with 

foreign  oil  companies.  I  want  to 

know whether our Government insist- 

«d on having a single Indian direct­

or on the Board of Directors of these

Oil  Refineries,  which  are  going to 

operate in this land for the next 25 

years,  fhere is a U.N. report which 

says that the rate  of  interest for 

foreign investments in this land is 17 

per  cent while they get  hardly  10 

per cent in their own country.  They 

are not only going to get 17 per cent, 

but they are going  to get all  sorts 

■of favoured  conditions, as  much as 

they  demand.  They  are  not  even 

going to  take  oU  from  one port to 

another  in our tankers.

I have very little time at my dis­

posal.  I shall also refer to the three 

big corporations  that  have  been 

started.  I want to know whose brain 

it was in the Finance Ministry or in 

the Commerce and Industry Ministry 

that invented these three confounding 

names!  Even a postman will not be 

able to deliver the  letters to them 

properly,  I shall  have  to hold a 

paper before me to read their names 

properly:  (1)  the  Industrial  Finance 

Corporation of India, (2) Industrial 

Development  Corporation  and  (3) 

Indian Industrial Investment  Corpo­
ration.  I challenge, even a Minister 

of Government  to  hold  a paper in his 

hand  and  distinguish between tweedle 

<Jum and tweedledec!  This Industrial 

Investment  Corporation  is  going to

be a hydra-headed  monster in oui 

economy.  I want to know how the 

Government  of  India  permitted  or 

tolerated the appointment of Mr. Beale 

as the managing director of this con­

cern.  Mr. Beale, who was the cashier 

of the Bank of England will look into 

Indian economy like  a  mirror  and 

portray the conditions in our country 

in such a way that you will see how 

the British Industries  wiH be bene­

fited through this Corporation.  Why 

have all these confusing names been 

invented  so  that  even  a  postman 

will not be able to distinguish these  • 

names and go about putting  letters 

in the wrong boxes.  We have been 

recently in that great land of Turkey 

which is  known as  a  great  land of 

democracy.  Even  there,  the  Inter­

national  Bank  has  ushered in  no 

heaven  on  their  economy  through 

loans.  We  are  going  to  enthrone 

private enterprise in such a way that 

they will be  principally  concerned 

with  high profits,  low  wages  and 

gross unemployment.  I - might say 

that  even  the  great Roosevelt  with 

al! his powers, was helpless ŵien he 

brought forward the  Full  Employ­

ment Bill.  The nomenclature  of  that 

Bill  was  “Full  Employment  Bill.” 

But in the title, the term ‘Full’ had 

to be dropped because high business 

pressure brought such an opinion in 

the lobby; that they thought it fit to 

drop out the word ‘Full’.  I want to 

know how Mr. Beale is going to bring 

British  or  other foreign  capital  to 

India.  I fear these foreign firms are 

going  to sit on  our heads  like ser- 

pants and we shall not be  able to 

extricate ourselves  unless we follow 

principles that wiU have to be firmly 

and soundly laid down by us.  Mr. 

Beale’s appointment might have been 

in  the  hope  that  his  presence  may 

bring in more British capital, which 

I consider as very problematic.

Then I come to the foreign banks. 

There are 17 of them in India strang­
ling  the  entire  Indian  economy.  If 

you go to a British bank and want a 

loan, he will invisibly ask you whe­

ther you are going to insure in a Bri­

tish company. He will ask you, whether 

the carrier is going tc be a British
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carrier.  He  will  ask you  wliether 

jrou  have  booked  your  passage  in 

a British firm;  After having secretly 

satisfied himself that you have dons 

all this, then he will give your com­

pany  the  overdraft.  The  loans  are 

for the white man, for  the  white 

company: not for the  âck  man. 

Why do you have these seventeen fore­

ign banks on our soil? The  Finance 

Minister  with  his  partiality  for  the 

British  and Americans  allowed the 

British  Bank  of the Middle East to 

operate in  Bombay,  when a Dutch

• bank went out of business.  I want 

to know why the National City Bask 

of New York, in the city of Bombay 

is allowed  to handle  our  moneys 

going  to Goa?  We  aUow  Goans  to 

remit  about  Rs.  50/-.  Why  should 

it not be done through 3ome Indian 

agency instead of an American bank 

though it is well known no  Indian 

Bank  can  operate  in  Goa.  These are 

hard facts which we have to remember 

and  I  think  it is  high  time  that 

w2 gird up our loins.  We won the 

freedom of  our  land by the  great 

Dandimarch  and  the  great  August 

Rebellion.  I fear all this  will  be 

frittered  away  by  these  unsound 

and dangerous methods.  I am afraid 

we are  going to  sell  away Bombay 

like Surat  as  was  done  by  the 

notorious East India  Company, and 

the Oil  Refineries  of Bombay  may 

one day be armed with gunboats and 

we shall  be helpless.  The Americans 

once kicked  out  the  British  Tea 

chests  in  the  Boston  harbour;  but 

Indian freedom may  be fiimg out  of 

the Bombay harbour through Amrican 

pipe lines.  '

Look at the state of our tea gard­

ens.  Three-fourths  of  them  are

< wned  by  the  Britishers.  A  sum

of Rs.  30 crores is their  investment.

They are carrying out Rs. 100 crores 

annually  in  return.  Is this  planned 

economy?  TOiy is it that poor wor- 

Xers from down south who are work­

ing as coolies on a paltry wage with 
middle men permit  the  despatch  of 
Rs. 100 crores every year out of the 

landT

Let  us take tobacco.  I  do n(̂

smoke; I have never smoked in my

life.  Quite a lot of us smoke.  But 

they smoke foreign cigarettes planted 

by  the  ©gantic  concern at  che 

Imperial Tobacco Co.  That Company 

is another octopus.  If we make  an 

analysis we will find that from morn­

ing when we wake up and clean our 

teeth  with  a brush—that  is again 

another  curse  for  the  brush  and 

paste are all manufactured by foreign 

firms  in  India  with  grandiloquent 

boards of India Limited—aright up to 

the time when we lay our ashes in 

the  Ganga  or  anywhere—̂ we  use 

everything foreign.

Mr. Deputy-Spesker; Is not Ganga 

Indian?

Sbri Joachim Alva: Turkey has built 

up  her  cigarette  factories  with 

German machinery.  This is a thing 

which  we shall  have  to  consider 

seriously.

in  China,  there  are  230,000 

technology  students  while we have 

only 85,000.  In AmCTica they have a 

million students while in Russia they 

have  IJ  million technology students. 

That is a standard by which we have 

to judge our economic progress here. 

We have got a Raman, a Saha, a J. C. 

Bose and a number of other top-rank­

ing men.  But, the rank and file has 

not increased.  Anvone who wants ♦<­

study nuclear physics should be given 

every chance.  No scientist who has 

had his training  abroad should  be 

allowed  to be unemployed,  I know 

a young man who  has had training 

in London’s  Farady House for four 

years and was  living in a Railway 

servants’ quarters on a job on Rs. 150 

It is the duty cl the State to employ 

those whom we send abroad for train­

ing.  We should not allow any foreign 

engineers to come  here.  Our  great 

and grand  and  old Viswesvarayya 

built  up iron  and steel and other 

nation-building  factories in  Mysore. 

He is one of our elder statesmen and 
may hit a 100 years.  He has just said 

last week that there is no necessity for 
a single foreign engineer.  We have 
young, very  hard-working,  able 

engineers.  I know of many who have 
had training in England and America 

and yet have no jobs.  It is the duty 

of the State to find out jobs for them
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and harness all their knowledge anrl 

energj'.  We should find work for all 

the young men who are sent abroad 

for training in technological subjects, 

otherwise we should not fritter' away 

foreign exchange.  Why should we get 

foreign  engineers at all?  American 

British or  Russian  Engineers  who 

come here should be allowed to 

on  a  iive  year  basis  to build up 

factories.  They  should  build  our 

factories,  train  our young  men  and 

then leave our  shores.  We should 

have foreign  loans  without  a single 

eîcanglement  or  involvement;  we 

should not have anjrthing with which 

guns will come later!  Unless we do 

first  things  first,  unless  we  give 

the  highest  priority  to  these  basic 

ideas  and  methods,  the  political 

freedom for which you and I and aU 

of us fought  will be sabotaged.

4 P.M.

As  I  told  you  already  LevM- 

Brothers want to push up their pro­

ducts  regardless  of our own,  native 

factories.  They have  pushed vanas- 

pati down our throats, and that  lias 

destroyed our love for the cow anrl 

ghee.  Ghee  is  now  the  rich  man’s 

luxury.  Unless  we  see  the clear 

danger of Lever  Brothers vanaspati, 

our own soap industry will not only 

be destroyed, but even our culture.

One more point and I shaU sit down. 

My  hon. friend  Shri  Somani said: 

“Give me Rs. 4}  crores, and I shall 

build  two cement factories”.  I  was 

looking  at the  Industrial  Finance 

Corporation’s report where they have 

given Rs.  50  lakhs of  loan to the 
Digoijaya  Cement  Factory  of 

Saurashtra with which he is associat­

ed.  We shall not grudge him if his 

factory is going to succeed.  He is a 

great friend of mine, but aU the same 

I must say that the capitalists never 

rid themselves of their acquisitiveness, 

their greed for greater ventures at the 

cost of the poor man, and unless we 

are going to hold the bridle strongly, 

we  have  no  chance.  Here, this 

•capitalist  says:  “Give  me Hb. 4J

crores, and I shaU build  two more

factories.”  Why not the  State, ‘iie- 
Union  Government, take  upon itself 

the job of building more factories, so 

that the private men who get so much 

of capital out of foreigners and  the 

International Bank  will not deprive 

the people of their right of enterprise.

Thank you. Sir, for  giving me a 

chance to speak.

Shri T. T. Krishnamachari: AU good

things  come to  an end,  and  eveo 

Mr. Alva has now been silenced.

An Hold. Member: Far-fetched.

Shri T. T. Krishnamachari: Twenty 

speakers have spoken,  barring  the 

Finance  Minister  and  the  Prime- 

Minister, but I am rather sad to re­

flect  that the cumulative  wisdom ot 

Government has not increased as  a 

result of listening to all these speeches. 

It is also a pity that the debate, out of 

which  my  hon.  friend  Shri Asoka 

Mehta thought much good would come, 

has  more or  less  become ̂a  damp 

squib.

[Mr. Speaker in the Choir]

It produced no valuable suggestions, 

nor did it even  produce a sense of 

realism among the Members  of  the 

House.

My hon. friend and colleague,  the 

Finance Minister, in his speech yester­

day  touched on one point yesterday 

which I thought would have started 

reverberations  in the  whole Houise. 

Some of us who have been sitting on 

this side ir_ the past, and you occupied 

a vcrv  prominent  position;—I beg 

your pardon,  I thought the  Deputy- 

Speaker was still there—the Deputy- 

Speaker occupied a  very prominent 

position amongst us in those days. We 

had been agitating for bringing  the 

Imperial  Bank under the control of 

Government  It is an agitation which 
has been  gomg on for a long time. 

Oftentimes it was the lone voice of 

Mr. B. Das, subsequently other voices 

joined, but I think it  was in 1948, 

that  the  Deputy-Speaker,  Shri 

Mohanlal Saksena and  myself were 

the joint sponsors of a Resolution ask­

ing the Government to nationalise the 

Reserve Bank and bring the Imperial 

Bank under Government control.  So,
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we had the gond fortune at that tim̂ 

work in close co-operation with tĥ 

Government, and I believe we  had 

something to  do with drafting  tha 

answer which the then Finance MiniS" 

ter gave in February, 1948, I believe, 

holding out the promise, an immediate 

promise,  of  nationalisation  of the 

Reserve Bank and a promise at not a 

distant date of bringing the Imperial 

Bank under Government control. Bet­

ween  1948 and  1954 is a long time. 

The Finance Minister announced, after 

all these 6J  years, that Government 

have decided, on the recommendations 

of a Committee, to bring the Imperial 

Bank under Government control, and 

not merely that, but to make it the 

effective  instrument  of  the credit 

policy of Government in order to pro­

vide mone,y  for  the  rural  sector. 

Barring Mr. Das, nobody seems to have 

appreciated the  phenomenal change 

that such an act of Government would 

bring  on  not  merely  the  credit 

structure of the country, but on the 

entire economic structure.  If  that is 

a point that  cannot be realised and 

relished, I do not see what use there 

is of discussing the economic policy of 

the Government.

Again, yesterday the Prime Minis­

ter asked for leave to move a BUI to 

amend  the  Constitution.  Amend­

ment of the Constitution is a  very 

difficult and important task, and the 

particular Bill that was placed before 

the House, with the House’s permis­

sion, is something which  has  far- 

reaching consequences.  It lays down 

very clearly the  economic policy of 

the Government of India, the policy 

which they propose to pursue in fu­

ture, their determination to delve in­

to every aspect of economic activity 

to  be controlled and  regulated for 

the benefit  of  the  common  man. 

Perhaps, hon. Members did not read 

that Bill yesterday.  Some of them 

must have read it today,  I found no 

mention of that Bill or its contents.

S'hri B. Das: Except myself.

Shri T. T. Krlshnamachad:  I hum­

bly beg Mr. Das’s  pardon for hav­

ing not heard him mention it.  I am 

merely- mentioning  this in order to 

593 LSD.

pinpoint the fact that in any apprai­

sal of the economic policy of the Gov­

ernment,  any  assessment  of  the 

work that has been done  all  aloag 

and any delineation of our hopes and 

aspirations for the future, what hap­

pens to  be most  important is lost 

sight of in a few petty little matters 

if such a company doing something, 

some company not doing  something 

else,  oftentimes  supported by  facts 

and figures which  are  wrong.  A 

great country certainly deserves bet­

ter treatment at the hands of its ru­

lers and  the  House will pardon me 

if I once again express my sense of 

disappointment that on this occasion 

we, who have a right to  expect a 

lead  from  the House,  and  certainly 

from  the  Opposition,  have  failed  to 

obtain that lead.  That we have failed 

to obtain their approbation I can under­

stand. That we have failed to obtain 

their lead shows that hon.  Members 

opposite are not really interested. They 

might  make a  debating point  here 

and there; they are not really vital­

ly interested excepting in the debat­

ing  points  that  they  make  or  they 

fail to.

The broad principles governing our 

economic policy have been dealt with 

by my hon.  colleague,  the  Finance 

Minister.  The philosophy for it has 

been furnished by the Prime Minis­

ter this morning.  But one omission 

which  our respected  leader,  Babu 

Purushottamdas Tandon pointed  out,

I would like to refer to___I am not

so much  concerned about  what he 

said in regard to taking the invept- 

ment to the villages.  Of that a little 

more anon.  What he was pained to 

see and observe was that there is no 

stress on the moral aspect of the is­

sues before us, the moral aspect of 

the economic progress that  we are 

envisaging.  I would like to tell him 

that  that is a thing we are conscious 

of all the time.  In fact, the whole 

idea  of  economic  progress  is  to 

strengthen the moral  fibre  of the 

common man, as without some kind 

of material backing  morality  does 

not  find  any  anchor.  A few  days 

ago, speaking at a conference of In­

ternational commercial  men,  in my
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own way, speaking about  socialism 

about which the Congress  Party is 

thinking seriously____

Shrt  B.  Das:  Not  all.  Everybody 

is not sincere.

Shri T. T. Krishnanmehari:. .1 men­

tioned that the socialist concept that 

we have in our mind lays great store 

on the moral values of socialism ra­

ther than on the materia] values.

Shri  Sadlun  GapU  (Calcutta 

South-East):  Certainly  not  on  the 

economic values.

Shri T. T. Krishnamachari: For this 

reason; it we speak in terms of eco­

nomic welfare, that  welfare,  even 

according to a well known professor 

of economics. Prof. Pigu, is measured 

in  terms  of  the  rod  of  money  and 

nothing else.  A great country with 

a  great  soul  is  certainly  not  going 

to allow its soul to be measured by 

the yardstick of money.  Therefore, 

when  we  emphasise  on  the  moral 

values of socialism  when  we  feel 

 ̂t  it is  immoral  to be very rich, 

it is  immoral to  see peoole  starve 

while at the same time you go about 

in your big cars and live in palaces 

and flaunt your wealth—that is a thing, 

that this  Government  is  wedded to 

see does not occm-—jj, fact, the whole 

idea  behind  Government’s  economic 

policy is to see that thlere is greater 

equalisation  of  wealth.  (Jnferrup- 

fions).  Interruption  are  inevitable. 

As my hon. friend Acharya Kripalani 

grows  older,  the  less  restrained he 

becomes.  It cannot be helped because 

ttc nerves have got a way of loosen­

ing themselves as the age comes, and 

I am afraid you would grow old, and 
I would also grow old.

Shri S  S. More: Is that the reason 

for old men being made Ministers?

Mr. Speaker: Order,  order.  'We 
■•e now carrying on a debate.

Shri T. T. Krfahnamachari; I would 

like to  assure  our  revered  leader 

Babu Purushottam Das  Tandon thai 

w t̂ever else we  might say or we 

might not do, we shall not certainly 

give ui> the moral  values on which

the entire fabric  of  the  Congress 

Party has been built.

I shall go on seriatim to some of 

the speakers.  While voicing a sense 

of disappointment, at the same time,

I must mention two speeches as being 

outstanding.  The  speech  of  my 

hon. friend the Deputy Leader of the 

Communist Party, who I see is not here, 

was a good one, he always delivered 

a good speech, and more restrained, as 

he usually  is.  I  have no  complaint 

with what he said.  He does not be­

lieve in our philosophy. He does not be 

believe in our objectives and aims. He 

belongs to an altogeter different faith, 

and  if  he  denies  that  we  do 

not worship the true God, I have no 

complaint to  make.

But I am afreiid he was not quite 

correct in whatever he said, because 

the dialectics of that Party does not 

lay much stress on the value of truth, 

and facts and figures have got to be 

used for the purpose of  supporting 

their  own  case, however-bad  they 

might be.  He said something about 

cement production, for instance, and 

the ACC compelling  Government in 

order to  raise prices,  or  offering to 

strike.  This  is the first time I had 

any news about  it.  Actually, the 

insiiUed  capacity  for  cement was 

4.33 million tons in the year 1953-54, 

and  the production was 4.04 million 

tons,  which  is  extraordinarily  good. 

There has been no slackening of pro­

duction, so far as cement is concern­

ed; nor did the ACC offer to strike 

because I do not think there was any­

thing, except sporadic strikes  in ce­

ment factories.

In  his speech,  the  King Charles’s 

head came  back  again,  i.e.  British 

capital.  He said that British capital 

mvist be nationalised, and no compen­

sation  should be paid.  There was 

only  one  slight  error  in that argu­

ment,  namely,  that Shri H. N. Mu- 

kerjee was oblivious of the fact that 

there is published  on Friday  every 

week in the newspapers a statement 

of the assets  and  liabilities of the 

Reserve  Bank of India.  He  never 

cares  to look into it.  He  will  find 

ther* that as against  a  note issue.
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we  have  a backing  of  sterling 

balances,  ranging  oftentimes  bet­

ween 730 and  735 crores—sometimes 

it  is  two  or  three  crores  less. 

A wise man like Shri H. N. Mukerjee 

must have realised that while there 

are  730  crores  of  our  money  with 

U. K., we have not got even as much 

of British capital or British  assets 

in this country.  And if I nationalise 

it, whatever good it might do to his 

soul, certainly  it would not do any 

good to the fiduciary backing behind 

the note issue in our country.  These 

are facts, but facts are of no use, so 

far as the Communist Party is con­
cerned.

As  for all the other  things that 

he said about Ministers talking about 

production  or  deluding  themselves 

and so on, I do not know if my hon. 

friend the  Deputy  Leader of the 

Communist  Party  ever  visited  a 

lunatic asylum.  The first thing that 

he  sees  is  that one lunatic  says to 

the other lunatic, you are a mad man, 

and sometimes, he says that the vi­

sitor is a mad man.  Oftentimes, hon. 

Members see people on this side of 

the House in their own mould.  We 

apparently do serve as a mirror ra­

ther than as human beings working 

for a particular cause.  I cannot help 

it.  The eyesight of my hon. friend 

cannot be remedied even by a clever 

ophthalmic  surgeon.  I  am  very 

grateful to him for  his  ceroraUon. 

His peroration was good in parts, like 

the curates’s egg. Such part of it as is 

good  we  wUl  accept; the  other part 

which is bad we will drop.

Nwv, I come  to  my hon.  friend 

Shri Asoka Mehta, the Deputy Lead­

er of the Praja Socialist Party.

Or. Bam Sabhag Singh  (Shahabad 
South): He is not the Deputy Lead­
er.

Shri T.  T.  Krishnunaehari:  Is  he

not? I thought he ought to  be.

I must compliment him, if he would 

not  consider me  impertinent, on  a 

speech which contained by anri large 

the  largest  number  of constructive 

suggestion, though he finally  ended 

on the note that this  Government

had no reason to exist.  I quite agree. 

But one thing he said was this.  He 

took  up  an  unfortun̂  ̂ document 

that somebody said was prepared by 

the Secrêar̂ t̂,—not wholly, few parts 

were  prepared  by  the  Secretariat, 

•nd parts were jtrepared by some of 
us—but either we are  not as intel- 

legent as the Secretariat or probably 

slightly less responsible.  He sai_d it 

was  insipid  like  a  nursery  rhyme. 

This is the  first  time  that I have 

heard that  a  nursery  rhyme  was 

insiiHd.  My  hon.  friend’s  child­

hood must have been extremely neg­

lected.  I thought nursery riiymewas 

something that  enthused  us  very 

much, and made  us  remember of 

those days  in which  what  we said 

was something sensible, which well do 

not often say when  we  grow  old. 

Each man to his own particular poi­

son;  nursery  rhymes  are  insipid  to 

Shri  Asoka  Mehta.

TOiat he also  objected to  was  to 

our saying very often that we have 

no  doctrinaire  approach.  I quite 

agree.  I think I should stand correc­

ted.  Hereafter, I must say, my doc­

trine  is this.  Why not?  What does 

it matter what name you  call your 

principle by? I would call it a doc­

trine, or a slogan or something else. 

If he has any quarrel, I for one, will 

cease to  use the words  'doclrina re 

approach’ in the future.

He very cleverly tried to make a 

slight distinction  between  some of 

us  liere,  and  the  Treasury  Benches 

and the Prime Minister.  "That is the 

usual trick that is adopted  by the 

Opposition, and after all, it is an old 

one. Bhedam is a very common trick 
in all politics.  You have got to di­

vide  the  members In  the  Treasury 

Benches and say, one  man is very 

good, and the other people are very 

bad.  But unfortunately, we are func­

tioning in a system of  governmeat 

where there is what is called Cabi­

net responsibility, which is collective. 

Much as I would not like to lay any 

charge or responsibility at the doors 

of my Leader, we all share that re»- 

ponsibility in an equal measure.
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So there is no point in either Shri 

Asoka Mehta or, sometimes the Com- 

mvmlst  Party,  distinguishing  between 

one member of the Cabinet and an­

other, saying one is superior, the other 

is inferior.  We propose to be either 

condemned or praiŝ  all as one....

Acharaya Kr̂ alani; All  are Prime 

Ministers!

Shri T. T.  B̂ bnamachari;.......and

not  as  individuals.  Anyway,  Shri 

Asoka Mehta says that the industrial 

policy outlined does not hold that pro­

mise  of  implementation  that  the 

speeches of the Prime Minister hold, 

whenever he makes a speech.  Again,

I think the defect must be in my hon. 

friend’s hearing.  What diSerence is 

there if a speech is made by one man 

in a slightly different way from an­

other person in another voice, so long 

as the content is the same and so long 

as the head of the Government says 

that “this is what I propose to do and 

what I will get done”?  I fail to see 

the logic behind an argument of this 

nature.

Again, my hon. friend, Shri Asoka 

Mehta,  in assessing what he secs  by 

his eyes as the method by which poli­

cies are forged by Government, saw a 

lot of conflict.  I  think the hon the 

Prime Minister very rightly laid stress 

on that point today, that there is no 

point in seeking to discover an  anti­

thesis where none existed, and where 

none can possibly exist in practice. He 

said that there is a conflict between 

the public and the private sector, there 

is a conflict existing in every region, 

even  within  the  Cabinet  itself.  If 

that will do him any good, he can say 

that there is conflict between man and 

man.

Acharya Kripalani:  Between man

and wife.

Shri T. T. Kridmamacliari: No two

people see alike, no two people think 

alike.  (Interruption).  If hon. Mem­

bers make an interruption, they must 

make it louder, if they want a res­

ponse.

Shri B: K. Chandhnri (Gauhati): I 

was only referring to what my friend 

Acharya Kxipalani, said.

Shri T. T. Krishnamachari: So far as

the  conflic-1  between  the  private  and 

public sector is concerned, here I think 

I would like to explain a little.  My 

colleague, the Finance Minister, in his 

opening speech did make the point that 

there could be no basic incompatibility 

between the public and the private sec­

tor in a planned economy, and he also 

emphasised the point, which was fur- 

there underlined by the Prime Minister 

today,  that  in  a  rapidly expanding 

economy, the rate of progress of the 

public sector  would be considerably 

more than that of the private sector; 

and if the  progress was maintained in 

terms of proper percentages, the per­

centage of improvement in the public 

sector ought to be something pheno­

menal as against that of the private 

sector.  But again it is mentioned that 

there is conflict between the public and 

private sector.  That is precisely what 

the Government are seeking to resolve. 

If there is conflict, Government with 

their  authority.  with  the laws that 

they have  at  their  command,  the 

powers and regulations that they have, 

seek to resolve the conflict.  In fact, 

the whole idea of the amendment of 

the Constitution, which has been put 

before this House by the Prime Minis­

ter, is to see that the regulatory powers 

of Government are augmented so as to 

resolve conflicts, so as to resolve in­

equalities  between  one  section  and 

another.  In  that  particular  amend­

ment, we are not seeking so much an 

aggrandizement  of the  State  owner­

ship  as a  slight  dimunition of diffe­

rences as between one sector and an­

other, between one person and another, 

between the landlord and the tenant, 

between the managing agencies and the 

shareholders, between the shareholders 

and the  policy-holders  in insurance 

companies and so on—which I think 

is the duty of Government, and which 

is what we are seeking to do.  We 

realise that there are conflicts.  The 

conflicts are there; it is the duty of 

Government to see that those conflicts 

are removed and a synthesis evolved.

So far as this question of the private 

and public sector is concerned.  I do 

not know why either on that side op 

on the part of those outside who rei>re­
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sent what is called the private sector, 

this question is being emphasised.  1 

would not blame hon. Members on the 

other side repeating this question of 

conflict  between  the  public  and  the 

private sector.  Leaders in the private 

sector  have  often  emphasised  this 

idea of a conflict between the public 

and the private sector.  In fact, Shri 

Asoka Mehta, did read certain pass­

ages  from  the  speeches  of a well- 

known  industrialist which  apparently 

seemed to indicate that there is a con­

flict as such or a conflict between the 

private sector  and  Government.  As 

the hon. the Prime Minister said this 

morning, the private sector is represen­

ted by a very large mass of people. He 

mentioned the small peasant proprie­

tor.  From the purely industrial point 

of view, I would like to mention an­

other category of people, the man who 

ultimately saves some money and puts 

it to use for productive purposes and 

invests it in companies; he is also a 

small man, not a big man .

An. Hon. Member: f.oisscz faire.

Shri T. T. Krishnamachari: In fact, 

if  hon.  Members  will  look into  the 

shareholding  of  the  Imperial  Bank, 

they will find that the majority of the 

shareholders  have  less  than  ten 

shares—even in the shareholding of a 

big bank.  That is the small man, juid 

if  we  are going  to  industrialise this 

country in  the future, we want  the 

savings  of the  small  man, whether 

they come into investment in equities, 

whether they come  into the national 

defence bonds or the national savings 

certificates;  he  also  belongs  to the 

private sector.  So when we are think­

ing about the private sector and pro­

viding safeguards for it, I Ihink we 

have no difficulty at all in assuring 

the small man that his savings wiU be 

guaranteed, and he will be paid back 

any money that he has invested either 

in  equities—whether  Government-

owned or private-owned—or in Gov­

ernment bonds.  We still think he is 

the  backbone  of  the private sector, 

because no industrialist, no managing 

agent, really brings in all his money 

into the industry, he depends upon the 

investor.  If that is understood, hon. 

Members here might realise with some

appreciation  that the  Government in 

seeking to safeguard the private sec­

tor are seeking to safeguard the com­

mon person whom we want to save 

and to invest.  WeU, if private sector 

means something big, somebody who 

has got a large amount of money, and 

that man has got to be safeguarded, I 

am quite at one with hon. Members 

on the other side to see that we are not 

out to do that kind of thing.  In fact, 

there is jio particular logic in people 

on this side of the House assuming the 

garb of poverty and making the rich 

people  richer.  For whose benefit? 

Not for our benefit. (Interruptions).

Acharya  Kripalani;  Poor  man’s 

benefit!

Shri  T.  T.  Krishnamachari: There­

fore, in seeking to linut tne private 

sector or the public sector, we  have 

what is called a pragmatic approach. 

There is no point in anyl̂ y disput­

ing it—I  am  speaking  purely  from 

experience, as a person who has, fo! 

good  or evil,  been in charge of tht 

commercial and industrial destinies of 

this country for more than 30 months. 

It  is  not  possible  to  demarcate  any 

sector in a planned economy as belong­

ing either to the private sector or to 

the public sector.  If anybody attempts 

it, he will be attempting folly, because 

in an under-developed economy, when 

our  resources  are  inadequate,  when 

everything that we have has to be put 

to some kind of use which wiU generate 

more production, and therefore, more 

wealth, we cannot afford these nuances 

of demarcating spheres and saying.  ‘I 

will have none of it; I won’t enter that’. 

It might ultimately be that with  the 

plan as it goes on evolving, with indus­

tries growing more and more, there will 

be a dovetailing, rather than a separa­

tion, of the private and public sector. 

It will be the duty of Government to 

fill up gaps. It maybe  that  private 

enterprise  being  under  the manage­

ment of private individuals to whom 

undoubtedly  the  profit motive  is  an 

important one, do not care to fill up 

a gap from  out of which they will 

not gain anything.  We cannot afford 

to leave a gap there.  If the gap is 

big, it will gap the whole sector and 

if the  gap  is  small,  if  it  does  not



3̂83 Motion re 21 DECEMBER 1954  Economic Situation 3664

[Shri T. T. Krishnamachari] 

worry  Government  very much then 

they £0 and  help them.  Therefore, 

there cannot be any hard and fast nile 

in regard to assigning respective roles 

to the public and private sector. And it 

does haîien that in industries where 

the capital is big, naturally the public 

sector comes into operation.

Here,  I  would  lilce  to  refer  to  a 

charge made against the Govemm«it 

by the eminent scientist Shri Meghnad 

Saha, who said that Government have 

offered to lend or made provision to 

lend  to  a particular  industry three 

crores  of  rupees.  He  was doubtful 

whether the Cabinet had sanctioned it. 

Well, nothing big happens which does 

not get Cabinet sanction.  And, if aU 

the Members of the Cabinet do not 

sanction it, well, they take the res­

ponsibility for it nonetheless.  If, on a 

vote,  when  it  is  submitted  to  the 

House, the House should decide that 

they  won’t  grant  that  money,  the 

Cabinet would be in jeopardy.

Shri Megbnad Salia: All that I said 

was that a loan of Rs. 3 crores is given 

to Messrs Atul Products which is rim 

by a  particular  industrial  magnate. 

This grant has not come through the 

Industrial Finance Corporation or any 

other of the five or six other Corjxjra- 

tions  which  have  been  devised  to 

divert  public  money  into  private 

pockets.  But this was' granted at the 

last supplementary budget.  I wanted 

to know why it has not come through 

the proper channel, whether you have 

received the sanction of Government or 

the Cabinet  in giving  this  loan or 

grant.

Shri T. T. KrishBamachari;  Every 

decision taken by Government has the 

sanction of  the Cabinet.  So far  as 

this  is  concerned,  I  was  about to 

answer  the  hon.  Member.  The 

amount ttiat was sanctioned was three 

crores and it is not drawn yet.  And, 

it  could not be met by  any of the 

Corporations because of  the  magni­

tude of the amount  necessary.  The 

industry  for  which  that  hê  was 

offored is a very vital industry.  In 

course of time it is expected that that 

particular imit will produce about 20 

per cent of the total needs of dyestufls

in the country.  The conditions that 

were imposed were that they should 

provide as much private capital.  And, 

in fact, the offer of government help 

indicated to the market that the in­

dustry  win  prosper  and  the money 

was forthcoming immediately by pri­

vate subscription.  I understand that 

further moneys are likely to come for­

ward from private subscription so that 

all the amount of money that Gov­

ernment offered to give them will not 

be called for unless they are going to 

expand  further.  I also understand 

that there are participants wanting to 

put money into it so that it might be 

ultimately that that unit might grow 

bigger and might manufacture  more 

than 20 per cent of the dyestuffs need­

ed.  And, this is a part of the plan 

that we should become seU-suificient 

in the  matter  of  dyestuffs.  Govern­

ment hsave done this consciously and 

deliberately, not with a view to help 

any  individual  but  with  a  view to 

build up an industry which is of the 

greatest imjxjrtance to us.  In the last 

twenty  years  we have “been  talking 

of dyestuffs.  All attempts at produc­

ing it have failed.  Here was a chance 

where it could be produced and there­

fore Government offered the help.  1 

may also tell the hon. Members of this 

House that as a result of the interest 

shown by Government in this venture 

of manufacturing dyestuffs, two other 

concerns have started with sufficient 

capital, background so that I do hope 

to see in about two years’ time that 

the dyestuffs industry in this country 

is firmly established. I offered no apo­

logy  for  what  the  Government has 

done. (Interruption).  I  have  no 

time; I must finish.

In this connection, I would like to 

say—rather repeat the hopes express­

ed by my hon. colleague, the Finance 

Minister, that we want 12 million jobs 

during the next Planning period.  But, 

I would like, so far as the Opposition 

is concerned, to utter a word of warn­

ing that that  will be possible only H 

the necessary sacrifices are fMifacomiiig 

from all parties.  I find recently, look­

ing into a research made by an ecno- 

metrician in regard to the possibilities 

of providing fuller employment and the
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consequences of it.  It is not always 

possible to provide fuller employment 

up  to the  target  figure,  if  that also 

carries  with  it  the  increase  in  the 

standard  of  living.  Sometimes, in 

order to  achieve  fuller  employment, 

we might have to, lower the standard 

of living and to the extent we are pre­

pared to lower the standard of living, 

to that extent out targets in regard to 

fuller employment  will be achieved. 

A synthesis of these two demands has 

to be made somewhere.  But, there is 

no point in saying, you are not paying 

as much as you ought to; there must 

be  an  increase  in  wages;  otherwise 

employment is no good.  Well, if this 

is the attitude, you cannot have fuller 

employment. .

Acharya  Kripalani:  I thought the

Plan was for raising the standard at 
living.  Now we are told that it is not

Shri T.  T.  Krishnaraaeluri: Hon. 

Members have  seen or rather heard 

our objectives in regard to the raising 

of  the  standard  of  living.  We  are 

proceeding rather slow, merely because 

we want to employ everybody that is 

unemployed.  That concept is a thing 

which one has to understand and rea­

lise.  If you really want fuller em­

ployment, fuller  employment  in ten 

years, certain compromises are inevi­

table and the two things cannot go to­

gether.  My hon. friend  is  perfectly 

right to ask me if you are going to 

stratify the standard of living in all 

sectors, what are you going to do in 

regard to other sectors.  It is the Gov- 

eamment’s duty to see that the sacri­

fice is equal and not imilateral.  So far 

as the textile industry  is concerned, 

we can provide more employment to­

morrow  if  we  can  have  six hours 

shift.  I do not see why it should not 

be done.  I think six hours shift will 

increase  production  and  will lower 

fatigue.  But, we are not prepared to 

make  that  sacrifice.  At  any rate, 

leaders wcB’t take  the  plunge;  per­

haps,  Mr. Asoka Mehta  might,  but 

Mr. Hiren Mukerjee will not.

An. Hon. Membw:  This is divide

and rule.

Shri T. T. KrtehBamacfaarii I tUnk 

dividing  and  ruling  is  much • better 

than to have what is called a split- 

mind.

Mr.  Asoka  Mehta  unfortunately 

made  a  few  statements  which were 

not quite germane.  I think he said 

something about 12 lakhs of persons in 

two  years  in  China.  The  whole 

idea of 12 lakhs of persons taken out 

of the context from one picture may 

not convey anything.  We do not know 

whether  they were employed before 

or not, whether they were fully em­

ployed  or  employed  seasonally.  It 

will hardly convince anything so far as 

we are concerned.

The other point he made was again 

slightly  misleading.  He  said  that 

companies were not re-investing a sig­

nificant  part of their profits and he 

referred to the Reserve Bank analysis 

and also to the com t̂ary thereon by 

the Eastern Economist.  The Reserve 

Bank Analysis which  extended over 

757 companies with a paid up capital 

of Rs. 337 crores or 44 p’r cent of the 

total paid up capital of a'l Joint-Stock 

companies in 1951 is as follows:

In 1951 the gross profits of the com­

panies analysed was 109 crores out of 

which depreciation was 26 crores, tax 

payment  20 crores,  and  dividend  28 

crores, leaving a balance of 37 cror̂  

to be retained by the Company.  On 

the  other  hand, the  net addition to 

fixed assets was 7 crores and the in­

crease  in  inventories  was  56 crores. 

So,  I  do  not think I can drew any 

conclusion  that  one can  draw  from 

the query rased by the Eastern Econo­
mist  in  regard  to  this  particular 

matter.  None the less, I would once 

again acknowledge the useful contri­

bution made by Mr. Asoka Mehta to 

the debate and whatever he has said 

about which 1 have not made a refer­

ence, he can take it that the Govern­

ment will take due note of.

I would like to make one reference 

to my hon.  friend  Shri  Dabhi.  Of 

course,  Mr.  Dabhi  cut  the  Gordian 

knot and he wanted a solution for his 

troubles.  He  suggested  a  remedy 

that the Minister should be relieved of 

his responsibility  for  cottage indua-
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tries.  But, unfortunately, I am not In 

a position to agree to what he says. 

But, I must say that my hon. friend 

who, I have no doubt pursues the path 

indicated to us by the Father of̂the 

Nation with a zeal much greater than 

mine, and therefore should be expect­

ed to be a person who does not hurt. 

Nor did he  realise  the facts  of the 

situation.  Before  this  particular 

Ministry  came into  office, the grant 

that we  were making for fchadi was 

two  lakhs ̂ of  rupees  to  the  All 

India Spinners’ Association.  For khadi 

alone, more than a crores of rupees 

was spent in 1953-54, and Rs. 3 crores 

have been allotted in the current year, 

and still he wants me to be relieved 

of  this  particular  responsibility. 

Apparently, the crime is that I have 

given them Rs. 1'8 crores in 1953-54 

and Rs. 3 crores in the current year 

as  against  a  few  lakhs  which  they 

were getting before.

Acbarya Kripalani: How many crores 

do you give to the big industries?

Shri T. T. Krishnamachari:  We do 

not give any money to big industries. 

In  the  matter  of  village  industries, 

Rs. 52 lakhs were spent last year and 

over Rs. 1 crore spent this year.  The 

complaint  is  that  Government  have 

not  given  all  that  the Board asked 

for.  Last year  we  gave  than what 

they  asked  for  and  they  were  not 

able to spend it.  I must say to the 

credit of the Board that it  does not 

want to waste money.  It has to find 

the proper method of spending it.  In 

regard to cottage industries and small- 

scale industries, the difficulty  so far 

as we  are concerned is not that we 

have not got the money to spend, but 

we  have  not  got  the  agency  to 

spend.  If I am to create an organisa­

tion myself from  our  side,  of  the 

money I have set apart, enough will 

be  swallowed  up  by  the  organisa­

tion. In point of fact, the All  India 

Khadi  and Village  Industries  Board 

spent a large proportion of grant on 

organisation.  We are dependent very 

largely on the States for the purpose of 

spending the money.

One or two matters that he mention- 

•d are of -trifling nature.  I am very

sorry  that  somebody  in  the  Board 

should have briefed him about it, but 

as Shri Dabhi might have known, it 

is no doubt true that there was one 

particular  organisation  in  Madras 

which had been working in 1947—it 

is  the Khadi  Co-operative  Society— 

and it was told that it would not be 

recognised  and  a  rebate  of three 

annas  in  the  rupee  would  not  be 

given to them.  The fault against them 

was that they were not paying ade­

quate wages.  Here is a case of a person 

wanting the grant, but he would not 

get the entire amount unless he paid 

adequate wages, and he says “If you 

do not pay the rebate, we can lot pay 

adequate wages.”  The Madra.i Gov­

ernment  took  a  serious  view of the 

matter.

Shri  Dabhi  has  siid  a  fevr  other 

things, and it is the lot of a Minister 

to be prepared to receive them, but I 

merely want to tell the House that it 

is not proper.

Another matter which I would like 

to  mention  is  about  the  matter  of 

differences  between me and the All 

India  Khadi  and  Village  Industries 

Association.  I went to their show room 

in  Bombay  and  I  found  somebody 

purchasing silk worth-Rs. 13 or Rs. 14 

a yard and they were given a 15 per 

cent, rebate on the purchase.  I quite 

agree that we should give rebate on 

khadi.  We should give rebate even 

on inferior silk, but a rich man who 

is  prepared to pay  Rs.  15  a yard— 

and  he  is  buying  5i  yards  for  his 

wife—does not need this rebate, and 

I do not think I am justified in ask­

ing the tax-payer to pay 15 per cent 

rebate to him.  The Board did not like 

it.  There  are  differences  and  these 

differences are in the interest of safe­

guarding the money of the tax-payer 

so  that  the  money  will  go  to the 

people who deserve it and not to the 

rich  man  who  can  afford *0  pay 

Rs. 15 per yard.

Shri  Dabhi  (Kaira North):  May  I 

ask a question as to whether the Board 

offered to resign?

Shri  T.  T.  Krishnamachari;  The 

matter must remain with the Board
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and with me.  If the Board propose to 

take Shri Dabhi into their confidence, 

I do not propose to take him into my 

confidence.

Another important speech that was 

made was by my friend, Shri N.  V. 

Gadgil.  About my hon. friend, I must 

speak with a great amount of trepida­

tion, because he was a distinguished 

member of the previous Cabinet and 

is, therefore, expected to realise both 

the shortcomings of  Government as 

well as is strength.  But I am atraid 

that, in asking the Government to do 

certain things, he just missed all the 

points  that  were made  by my  hon. 

colleague,  the Finance  Minister,  and 

the  points  that  were  made  by the 

Prime Minister.  What he wanted was 

that  the  textile  industry  should  be 

nationalised,  and the  jute  Industry 

should  be  nationalised.  The  Prime 

Minister  has  been  saying  time  and 

again  that  we  do  not  propose  to 

nationalise these units.  If at all we 

start nationalising units in that sector, 

it is going to be new units.  Many of 

the hon. Members here tell us about 

the delinquencies of the various State 

organisations, and  Shri Asoka Mehta 

told us, though he made a very flatter­

ing reference to me about the lack of a 

managerial cadre.  What is the object 

of taking textile mills where out of 

400  units,  about  30  are  very  bad, 

another  80  are  nearly  as  bad,  and 

another SO not particularly good.  The 

fact he forgot was that new resources 

do not develop by nationalisation.  If 

I take over a textile mill from some­

body else, new resources do not deve­

lop.  The hon. Member will be quite 

correct in saying that the fiscal techni­

que should be adopted for the purpose 

of mopping up  the money  available 

If he had said “Give them some incen­
tive to make savings, but see that that 
money is not spent, that money should 

be usfU only for new ventures, so that 

new capital is made, instead of dis- 

biifsing it on dividends, I would have 

appreciated it

I  do not  propose to  say anything 

very much about the remarks  made 

Ly  my  friend,  Acherya  Kripalani. 

Unfortunately, the trouble about him 

593 LSD.

is that he is not able to appreciate a 

Joke, and he might repeat it. We leave 

it at that.

One point  that  he  mentioned  wa;i 

about the question of diesel engines. 

Diesel  engine  production  dropped  a 

little because of imports.  'Why were 

they imported?  Not because of a free 

policy of imports; they were imported 

for  a  specific  purpose,  namely, the 

Grow  More  Food  Campaign  of  the 

Government  of  India  which needed 

diesel  engines.  It  is  not  so much 

a question of internal production as to 

find the facilities for the agriculturist 

to grow more food.  As to the relative 

importance of the two, the powers that 

be decided that we must import the 

engines and give them to the agricul­

turists.  A large quantity of engine* 

were imported and given to the agri­

culturists, but I can tell him that the 

position is now satisfactory.  We have 

banned the import of diesel engines of 

less than 30 horse-power for a period 

of two years and I expect it will more 

or less continue until such time as a 

ban is not necessary.

Shri V. P. Nayar, the Chitragupta 

of the Communist Party, came out ai 

usual  with  a  number  of  facts  and 

figures  and  statistics,  all  of  them 

wrongly  conceived,  wrongly under­

stood  certainly,  and  presented  in  a 

wrong manner.  He mentioned some­

thing about the Krupp-Demag agree­

ment made by industrial concerns rua 

by the State.  When we ask lor capital 

participation  of foreign  concerns for 

industrial concerns run by the State, 

the basic idea is not so much that we 

get a certain amount of money from 

thpm,  but  that  we  have  certain 

amount of security for good behavi­

our.  Surely, Shri Nayar understand* 

that Government could find the small 

money that Krupp-Demag are putting 

into this venture.  It is not that we 

do not have the money, but It is better 

to have some of their money into i» 

to  see that the performance is pro­

perly carried out.

In regard to the agreement in res­

pect  of  services  and technical fees. 
It may be that Shri Nayar thinks that
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Rs. 2 crores is very high.  Certainly, 

Government  have  compared  these 

figures and they are satisfied that the 

fees paid are reasonable.

In regard to standard telephones, he 

said  there  was  a rivalry  or  conflict 

between the Production Ministry and 

the Conunerce and Industry Ministry.

I am afraid his veracity is certainly 

open  to  question.  He  spoken  about 

antimony lead.  The real fact is that 

antimony lead in this country is made 

out of ores imported from Bolivia. We 

were formerly getting it from Pakis­

tan.  The very large quantities of lead 

that  we need are  again imported. 

There is no question of antimony lead 

being available locally.  Maybe some­

body had large stocks.  I do not think 

there is any serious conflict between 

one Ministry and the other.  At the 

Supply Depaiiment stags two ofBcets 

might have differed.  But what  was 

done,  by  and  large,  was  right 

■sd proper, so far as the country was 

’-■oncemed.

Of course, Mr. Slowcomb is a target, 

but I am assured by no less a person 

than  the Prime  Minister  that  the 

value of  his services  in  expediting 

the completion of the Bhakra-Nangal 

Project is so high that no price is too 

high for him.

Finally, I would like to assure my 

bon. friend Mr. Deshpande that Gov­
ernment  are  always  watching  the 

trend of prices and ray hon. colleague 

Shri Ajit Prasad Jain wUl not let any 

opportunity  to  pass  for  the  purpose 

<rf protecting the interests of the agri­
culturists.

I  would  also  bke  to  refer  to  my 

hon.  friend  Mr.  Alva.  One  trouble 

about my hon. friend Mr. Alva is that 

his  eloquence  outruns  his  discretion 

and  therefore whatever  he  has  said 

has  very  little  bearing on facts.

I will now come to the end of my 

•tory.  As I have said I welcome the 

opportunity  of the microscope being 

turned  on  Government’s  economic 

policy,  and  whatever  has  been  said 

hon.  Members  which  has to be

taken note of will be certainly taken 

note  of,  and  when  we  come back 

again with our Budget to the House 

we may perhaps hear more about our 

performance, or lack of performance, 

whatever it might be.  Nonetheless I 

must  ekpress  my  gratitude  to  such 

hon.  Members—̂I  would  particularly 

like  to  mention,  Mr.  V.  B. Gandhi, 

Mr. A. M. Thomas and Mr. Bhagwad 

Jha Azad—who have given their valu­

able  support  to  Government’s econo­

mic policy.

Mr. Depnty-Speaker; Does the Fin­

ance Minister want to say anything?

Shri C. D. Deshmnkb: No. Sir.

Mr. Deputy-Speaker: I shall now put 

the  amendmmts  to  the  vote  of  the 

House.  I  iShaU  first  take  up  Mr. 

Langam’s amendment.

Shri S. S. More: May  I  rise  to a 
point of order?  Is substitution amend­

ment in order?

Mr. Depnty-Speaker: 'It is in order. 

It  has  been  the  usual  practice  that 

whenever  such  motions  have  been 

made that a particular thing may be 

taken  into  consideration,  substitute 

motions have been moved that having 

taken  that  into  consideration  the 

House is of the opinion, etc. etc.

The question is:

That  for  the  original  motion,  the 

following be substituted:

“This House  having  consider­

ed the economic situation in Indit 

and the policy of the Governmet>t 

in relation thereto, is of the opi­

nion that—

(i)  the policy of Government is 

in  harmony  with  the  policy 

statement of the 6th April, 1P4«;

(ii)  the objective of our econO' 

mic policy should he a sorinlis- 

tic pattern of society; and

(ii-0 towards this end  the tempo 

of economic activity in general 

and industrial  development  in 

particular should be stepped up 

to  the  maximum  possible  ex­
tent.”

The motion was adopted.
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Mr. Depat7-Speaker: AU the other 

amendments are barred on accoimt of 

the adoption of this motion.

MESSAGES FROM THE RAJYA 

SABHA

Secretary; Sir, I have to report the 

following messages received from the 

Secretary of the Rajya Sabha;

(i) “In accordjmce with the pro­

visions of rule  125  of the Rules 

of Procedure and Conduct of Busi­

ness in the Rajya Sabha,  I am 

directed to inform the Lok Sabha 

that the Rajya Sabha, at its sitting 

held on the 18th December, 1954, 

agreed without  any  amendment 

to  the  Preventive  Detention 

(Amendment)  Bill,  1954,  which 

was passed by the Lok Sabha at 

its sitting held on the 13th Decem­

ber, 1954.”

(ii)  “In  accordance  with  the 

provisions of sub-rule (6) of rule 

162 of the Rules of Procedure and 

Conduct of Business in the Rajya 

Sabha,  I am directed  to  return 

herewith  the  Tea  (Amendment) 

Bill, 1954, which was passed by the 

Lok Sabha at its sitting held on 

the  14th  December,  1954,  and 

transmitted  to  the  Rajya  Sabha 

for its  recommendations  and to 

state that this House has no recom­

mendations  to  make to  the Lok 

Sabha in regard to the said BiU.”

(iii) “In  accordance  with  the 

provisions of sub-rule (6) ot rule 
162 of the Rules of Procedure and 

Conduct of Business in the Rajya 

Sabha,  I  am  directed  to  return 

herewith the Indian Tariff (Third 

Amendment)  Bill,  1954  which 

was passed by the Lok Sabha at 

its sitting held on the 14th Decem­

ber, 1954, and transmitted to the 

Rajya Sabha for its recommenda­

tions and to state that this House 

has no recoiomendations to make 

to the Lok Sabha in regard to the 

said BilL”

(iv)  “I  am  directed  to infonu 

the  Lok  Sabha  that  thf!  Rajya 

Sabha, at its sitting held on the 

20th December,  1954,  has  passed 

the following motion:

M o tio n

That this House  conciirs in the 

recommendation  of the Lok Sabha 

that  the  Joint Committee  of  the 

Houses  on the Bill to  amend  and 

codify  certain  parts  of  the  law 

relating to minority and  guardian­

ship among  Hindus be  instructed 

to  report on or  before the  31»t 

March, 1955.’”

The Lok Sabha then adjourned tiU 
Eleven of  the  Clock  on Wednesday, 

the 22nd December, 195t


	lsd_01_08_21-12-1954_pI
	lsd_01_08_21-12-1954_pII



